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CRAPrER 1 

I N T ROD U C T ION 

Genesis of the Reserve Bank of India 
Officer Cadre Review Committee 

1.1 The appointment of the Reserve Bank 

of India Cadre Review Committee (hereinafter 

referred to as "the Committee" for the sake 

of brevity) arose from a realisation by the 

Reserve Bank of India (hereinafter referred 

to as "the Bank") of the need, after a 

considerable period of rapid and extensive 

growth, for a comprehensive review by an 

independent body of the organisational set-up 

in the Bank to remove imbalances in pay scales 

and other emoluments, promotional opportunities 

and conditions of service of offlicers of the 

Bank and to rationalise the cadre structure 

in the Bank. 

1.2 The Bank came into eXistence in 1935 

beginning with the Banking Department, 
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dealing with public debt and banking for 

the Provincial and Central Governments 

(functions taken over from the then Imperial 

Bank of India, now State Bank of India), 

the Issue Department (functions taken over 

from the Government of India as the controller 

of currency) and the .i.g:cicul tural Credit 

Department. The last department dealt with 

co-operatives and was also responsiule for 

economic research. From its establishment 

the Bank has by stages grown to an enormous 

size. Not only have the operations in the 

initial departments grown vastly, but from 

time to time by legislation or otherwise 

new functions have been added. This is 

inevitable in a developing country with a 

growing economy. The Committp8 deals with 

the present functions of the Bank in Chapter 2 

of this Report. 
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1.3 In consequ9nce of the growth of the 

Bank's activities the strength of supervisory, 

executive and mana~erial offioer staff has 

grown from the initial 171 in 1935 to about 

3700 at the date of this Report. Correspondingly 

the staff working under the~e officers has 

also grown from the initi~l about 2000 to its 

present strength of over 20000. 

1.4 At its inception the Bank classified 

i~s officoTs in five grades. As the activities 

of the Bank expanded the number of officers 

increased, and. vli th this increase the number 

of officers' cadres also increased. This 

expansio~ was, however, of an ad hoc nature ---
meeting the i~ediate need from time to time. 

It was not on any ra.tional pre-determined 

long-tern pattern or programme. New posts created 

wore in many cases fitted into the then eXisting 

pattern of grades not on the basis of work 
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evaluation but according to the need of 

the hour. 

1.5 With the growth of personnel and 

functions,the Bank felt the need for officers 

in specialised fields such as economics,. 

statistics, law and engineering. These 

officers came to be recruited in different 

cadres according to the availability of 

talent in the market and the pay scales at 

which they were available. It was therefore 

difficult to fit them into a common seniority 

list for the purpose of promotion. Later, 

in 1951, the various departments were arranged 

into four groups and promotions came to be 

made on the basis of separate seniority 

lists maintained for each group. This 

expedient may have been of immediate 

convenience, but it led to certain imbalances. 

In some groups the expansion was quicker as 

well as greater than in others. In those 



7 

groups tho chances of promotion also became 

quicker and greater than in other groups. 

This was unfair to officers who got caught up 

in groups in which they were having lesser 

chances of promotion. To meet the situation 

the Bank devised separate recrui tme:.t to 

"expansion ll posts which were made available 

to all the groups. Thi3 was no doubt done to 

increase mobility and interchangeability. But 

even this measure was an ad hoc one, and has not 

met the needs of the situation adequately. 

Rationalisation of mobility and interchangeability 

can alone achieve satisfactory results. In 

some cases where suitable talent was not 

available 1-1i thin the Bank itself direct recrui t

ment from the open mark2t was resorted to. 

Occasionally officers were ob·.~ined by 

deputation from ·~he Government. Direct recrui t

ment has been inevitably greater in specialised 

departments. 
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1.6 In the matter of promotion also a 

proper balance between efficie~cy and seniority 

was not struck. No pr:i1'~iples were laid down 

with regard to the percentage of direct 

recruits cr to suggest at which atages direct 

recruitment was to be made. A rational 

proportion prescribed for direct recruitment 

at rational stages could ensure that persons 

with proper academic background, initiative and 

ambition would be available to man manageri~l 

ranks in the officers' cadres in due time. 

1.7 The scales of pay, allowances and 

other remuneration for the officers'cadres 

were also fixed from t~me to time on an 

ad hoc basis. The e:Dluments and cor.d.itions 

of service in the Central Goveo""nment "tv-ere 

kept in mind but not~crictly adhered to. 

Thid was due to historiocl reasons, as the 

Bank had taken ove:c its functic"2s partly 
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from tl:.e 7.he~l I:c.peri:::..l BaL~ of Il1di:~, 1 ... 0 ";-T 

State Bank of IndiFl., and. pa:;. ... tl:T from the 

Central Government. The Bank 1~ wholly 

o'\'med by the Government of India. While 

the pay scales and the remuneration and 

conditions of service of officers of the 

Central Government have been reviewed by 

several Pay Commissions from time to time, 

there has been no review of the pay scales, 

remuneration and ~onditions of service of 

the officers of the Bank by an independen~ 

body analogous to a Pay Commission. 

1.8 The officers, whether in the Gove~nment 

or in any other organisation, are always a less 

vocal sectj0~ o~ employees than the ~lerks 

and other workmen. This is partly due to the 

fact that after 1947 there has been a spate of 

labour legislation which has by and large 

succeeded i!: ameliorating the emoluments and 
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conditions of service and security of tenure 

of the workmen staff by subst~_+'uting the awards 

of labour and industrial tribunals for 

contractual ob1igat~ons. By far the contractual 

obligations of the officers were left untouched 

partly due to the fa~t that the officers are 

fewer in number and have therefore lesser 

bargaining strength and also partly due to the 

fact that they are drawn.from a better educated 

section of society and are not given to 

agitation. Therefore, 'whi1e the emoluments 

and conditions of service of workmen staff 

have improved over the years due to a couple 

of awards and occasional sett1ementa bet .... 'leen 

the Bank and its workmen staff, the improvement 

in the emoluments and conditions of service 

of the officers has neither bedn proportionate 

nor on a rational basis. There have also been 

comp1a~nts from the officers that their pay 
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scales are of short 6.uration and 198.(1 to 

stagnation. Tnus,due to historica.l ~easons 

and ~.!! hoc ohanges, there have been imbalances 

in the pay scales and ot'her emoluments, 

promotional opportuni'~ies and condj_ tions of 

service of the officers employed ~Jr the Bank. 

1.9 In the middle of January 1970 the 

then Governor of the Bank submitted a memorandum 

to the Executive Committee of the Central Board 

of the Bank, suggesting that that was an 

opportune time for a comprehensive review by 

an independent body of the problems m,entioned 

above. The Governor suggested that the 

proposed review body could ha~e an er--Judge of 

a High Court as Chairman and two o·~h.::!r 

members,., one with eZF3rience of Go~;-~:::·:m.s:~.Lt 

administration and the other ~th specialised 

knowledge of busine Sb .r J._1.ageme:l'ti • The 

Executive Committee of thl':.' Ce:r:-~:r3.1 B03.rd o:f 
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the Bank approved the proposal of the Governor 

on 21st January 1970, leading to th9 

appointment of the Committee. 

Appointment of the Committee 

1.10 On 30th May 1970 the B~nk 8ppointed 

the Committee, consisting of the late Mr. T.L. 

Venkatarama Aiyar, Retired Judge of the 

Supreme Court of India. as Chairman and 

Mr. V.Isvaran, I.C.S.(~etd.), ex-Chief 

Secretary to the Government of Gujarat, and 

Proi. N.S.Ramaswamy, Director, National 

Institute for Training in Industrial Engineering, 

as members. While the ~enbers have continued 

the same, the Chairman has not been the same. 

The first l.:'1eeting of the Committee was held 

on 19th June 1970, but before it could sta~t its 

work l'-'lr. Aiyar re signed on 20t, l July 1 970 

due to ill health. In place of ~~. Aiyar, 

rlr. Justice D.G.Palekar, then a Judge of the 
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Bombay High Court, was appointed as 

Chairman on 21st December 1970. 

1.11 During the Ohairmanship ef Mr. Juetioe 

Palekar a fel'1 meetir.(~s of the Commj ttee ":V'ere 

held to lay C.OWTt the procedure for the Committee 

and to do some other :c!"'3liminary work. After a 

partial hearing, on the suegestion of Mr. Justice 

Palekar and by a settlement between the Bank on 

the one hand and the tyro Associations of the 

officers on the other, some interim relief 

was granted to the officers in February 1971 

with retrospective effect from 1st November 1969. 

This interim relief was, however, to be 

adjusted in accordance with the final 

recommendations of the Committee. 

1.12 Hr. Justice Palekar w ..... s appointed a 

Judge of the Supre!!'8 Court of India in August 

1971. He relinquis!led the Chairmanship of the 
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Committee in anticipation on 1st July 1971. 

In his place Mr. Justice J.L.Nain, Judge of 

the Bombay High Court, viaS appointed as 

Chairman \vi th effect from 30th August 1971. 

Thereafter there has been no change in the 

constitution of the Committee and the Committee 

so constituted has practically initiated as 

well as conclude~ its deliberations. The 

Committee commenced its work on 24th 

September 1971 and concluded it by the 

end of September 1972. 

Terms of Reference 

1.13 The terms of reference of the Committee 

were as follows : 

I. To examine and make recommendations 
upon the principles which should govern 
the structure of pay-scales and other 
emoluments and conditions of service of 
officers of the Bank and to suggest 
such changes in the existing structure 
as may be considered necessary. In 
making its recommendations th.e Committee 
I'Till take ir.-':o consideration the total 
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emoluments of the workmen staff on the 
one hand and those of the Deputy 
Governors on the other~ it will be 
open to the Committee to suggest a 
formula to provi~e for further 
revision of the emoluments of officers 
in the event of the emoluments of Deputy 
Governors being increased. 

II. With reference ~o the responsibilities 
atta~hed to the various posts in the 
Bank's service, to examine and make 
recommendations on changes desirable 
in respect of -

(a) the existing com~osition of the 
various cadres of officers having 
due regard to the, need to provide 
reasonable prospects of incremen"ts 
and of promotion an& also to 
ensure such degree of inter
chanGeability ae administrative 
efficiency and the exigencies of 
the Bank's service demand; 

(b) the manner in which appointments 
are at present made to posts in the 
cadres of Staff Officers Grade I 
and II, having due rega~d to the 
need for introducing from time to 
time a reasonable proportion of new 
blood by direct recruitment from 
the open market as well as from 
among personnel already in the 
service of the Bank; 
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(c) the policy including the ratio 
relating to promotion to the cadre 
of Staff Officers Grade I from 
Staff Officers Grade II (direct 
recruits) and Staff Officers 
Grade II promoted from Class III; 

(d) the present methods of 'in-service' 
training. 

III. To recommend any further benefits 
including those on superannuation 
which should be granted to officers 
in the shape of allowances, amenities 
and facilities, or benefits in kind. 

IV. To consider and make recommendations 
on the request for grant of suitable 
interim reliefs to officers pending 
final recommendations of the Review 
Committee. 

1.14 Under its terms of appointment the 

Committee was authorised to devise its own 

procedure and to call for such information and 

take such evidence as it considered necessary. 
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1.15 Item No.IV of the terms of reference 

was disposed of by the settlement mentioned in 

para 1.11 above when Mr. Justice Palekar was 

Chairman and accordingly does not call to be 

considered by the Committee under the Chairmanship 

of Mr. JUEtice Nain, except in respect of 

adjustment, if any, of the interim relief in 

. accordance with the recommendations of the 

Committee. 

Accommodation and Staf~ 

1.16 The Committee was provided with 

suitable accommodation in the premises of the 

Bank. It, however, held its sittings for 

hearing of counsel in a court room in the 

Bombay High Court which was kindly placed at 

its disposal by the Honourable Chief Justice. 

The Committee I'TaS also provided wi ~h secretarial 

assistance by the deputation of an officer of 
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the Bank to serve as Secretary to the Committee 

and of a personal assistant, stenographer, 

clerks, typist and a peon. The staff provided 

is listed in Appendix I to this Report. 

r'Ir. I"I. J . Gavaskar, formerly Deputy Registrar, 

Appellate Side, Bombay High Court and at 

present Additional Registrar~ also functioned 

as Secretary to the Chairman. 

Method of work of the Committee 

1.17 There are two Associations representing 

the officers employed by the Bank. The 

Committee has set out the present cadre 

structures i ...... the Bank in considerable detail 

later in the report. At this stage it is 

sufficient to say that, broadly speaking, the 

officers are divided into Staff Officers and 

Senior Staff Officers. The jUllior officers or 

Staff Officers are divided into two grades, 

Grade I and Grade II. ~hese grades consist 
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of officers who are promoted from the workmen 

cadres employed by the Bank and of direct 

recruits. Officers promoted from the ranks 

and those recruited direct accordingly have 

separate Associations. The Reserve Bank of 

India Officers' Association, (hereinafter 

referred to as "the Officers' Association") 

consists of and represents officers recruited 

direct as Staff Officers whether in Grade I or 

II, and all persons in the cadres of Senior 

Staff Officers. The All-India R~serve Bank 

Supervisory Staff Association (hereinafter 

referred to as "the Supervisory Staff 

Association") consists of and represents 

officers who have been promoted from the 

'\"lOrkmen cedres employed in the Bank as Staff 

Officers in Gradel!. Whenever Staff Officers in 

Grade II are pnmoted to Grade I they join the 

Officers' Association. 
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1.18 On 19th June 1970 the Committee 

directed the two Associations to file statements 

of their respective cases with reference tv 

several items in the terms of reference. The 

Bank was directed to file its replies to the 

statements of claims of the two Associations. 

The Associations were directed to file rejoinders 

to the replies filed by the Bank to the 

statements of claims of the respective 

Associations. The two Associations accordingly 

filed separate statements of claims before 

the Committee. The Bank has filed separate 

replies to these statements of claims and each 

of the Associations has filed its own rejoinder 

to the reply of the Bank to its own statements 

of claims. 

1.19 After the pleadings were completed 

the Committee started hearing the two 

Associations and the Bank. The parties were 
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allowed to present their case before the 

Committee thro11gh lawyers. Accordingly,all 

the parties appeared by counsel. The Officers 

Association appeared by rJIr. K.T.Sule and 

Mr. :rJr.adan Phadnis. The Supervisory Staff 

Association appeared by Mr. M.V.Paranjpe and 

Mr. S.P.Naik. The Bank appeared by Mr. N.V. 

Phadke with Mr. F.N.Kaka instructed by Mr.R.Se~: 

of Messrs. Crawford Bayley & COot Solicitors. 

The hearings before the Committee commenced on 

8th November 1971 and were concluded on 20th 

April 1972. The Committee sat on 34 days for 

hearing the counsel and the hearings lasted 

98 hours. 

1.20 During the course of the hearings the 

two Associations of officers and the Bank 

filed before the aommittee several statements 

purporting to be ::"n explanation or amplificatL.l. 

of, or in addition to, their pleadings. These 
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, 
statements were ~arked as exhibits with 

berial numbers following the letters "OA" 

for exhibits fil8d by the Officers' Association, 

"SA" for those filed by th':! El.:..pervisory Staff 

ASGociation and '!RB" fol'" those filed by the 

Bank. The Committee has taken th8se statements 

into consideration before arriving at i~s 

conclusions. The Committee wishes particularly 

to stress that all the arguments urged before 

it, whether in writing or in the course of its 

hearings, have been actually taken into 

consideration, even where, in the interest of 

keeping its Report to a reasonable length, they 

have not been specifically set out and dea.lt 

with in the Report. The Committee also wishes 

to make it clear that d8ma~ds not specifically 

deal t with in the Repcrt ShOl} .. ld b'1 regarded 

as rej ected. 
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1.21 Apart from the hearingc the Chairman 

of the Committee had a meeting with the Third 

Pa.y Commission in New Delhi on 23rd October 1971. 

Again on 22nd July 1972 the Committee had a 

further meeting with the Third Pay Commission 

in NevT Delhi. At these meetings the thinking 

of the Chairman and members of the Pay 

Commission on the prinriples governing 

grade-groupingn, scales of pay, allowances, 

efficiency bars, increments, stagnation, city 

compensatory allowance, house allowance, 

dearness allowance, fixat~on of pay on promotion, 

bonus, deputation allo1Tance, pension, gratuity, 

interchangeability, recruitment, promotion, 

confirmation, medical faCilities, transfers, 

ov~~rtime, encashment of leave and several other 

subjects with regard to the officers of the 

Indian Administrative Service and Central 

Gmrernrnent Servie-es "lere discussed. 
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1.22 The Committee visited the Training 

Establishments of the Bank, viz., the Bankers 

Training College at Bombay, the Staff Training 

College at Madras and the Co-operative Bankers 

Training College at Poona and held discussions 

with the staff of these Institutions as well as 

with the persons then receiving training on the 

qU3stions of in-service training of the officers 

for greater efficiency as well as for increasing 

mobility and interchangeability. The Committee 

-;~!"ied to probe into the nature and sufficiency 

o~ the training with a view to make its 

recommendations on changes desirable in 

reGn'c~ of present methods of in-service 

t.r-'_i:.:.ir.'.~~ in the BanJ::. For the same purpose 

the Committee also invited the Principals and 

3 Ga:::i" '..If the three Training Establishment s to 

BO:.lbay and held discussions ~Ti th them and with 

tho ~epresentatives of the Bank all at the 

sar:le time. 
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1.23 The Committee visited the various 

offices and departments of the Bank at Bombay, 

Nevr Delhi, Madras and Nagpur and made an on the 

spot studJ of the functions of the Bank and 

the nature of work and responsibilities o~ the 

officers. This included a visit to the gold 

vaults of the Bank at Nagpur and making an 

on the spot study of the working of these 

vaults and the responsibilities of the officers 

in charge of the vaultc. It met the officers 

attached to the abovementioned of~ices in 

groups and held discussions with them. The 

Chairman paid a visit to the Bangalore office 

l-Ti th a similar object. The aommi ttee also met 

individually !1r. S. Jagannathan, Governor of 

the Bank, Messrs P.N.Damry, R.K.Hazari, 

V.V.Chari and S.S.Shiralkar, Deputy Governors, 

I·ir. K.R.Damle, Chairman of the Reserve Bank of 

India Services Board, and Nr. R.K.Seshadri, 
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one of the Executive Directors, and in groups 

met the Chief Manager, the Chief Accountant, 

the Principal Adviser, the Secretary, the 

mlief Officers of various departments and the 

General Manager of t~e Industrial Deveiopment 

Bank of India at Bombay. The Committee held 

discussions in groups with some of the Staff 

Officers Grade I and Staff Officers Grade II. 

The Committee also met (i) Mr. S.B.Kaji, 

Deputy General Manager of the Bank of India, 

(ii) Mr. P. Krishna Iyer, Joint Chief Officer, 

Department of Banking Operations & Development, 

on deputation with the Central Bank of India, 

Mr. D. K. Contractor, Manager (Personnel), and 

I~. N.S.Shirodkar, Superintendent (Personnel), 

of the Central Bank of India and (iii) Mr. N. 

Vaghulaparnan, Chief Officer, Administration & 

Personnel Department, of the state Bank of India, 

At Madras the Committee met Mr.C.N.Sivabhushanam 
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and ~tr. K.Venkatarama Ayyar, Joint Chief 

Officers, Department of Banking Operations 

& Development, on deputation with the Indian 

Bank, and Mr. S.V.N.Sambanthan, Assistant 

Secretary (Staff), of the Indian Bank. At 

these meetings the Committee called for 

information from the persons it met and had 

informal discussions with them on the various 

problems posed in the terms of reference. 

1.24 A list of persons met by the Committee 

or the Chairman, either individually or in 

groups, excluding those named above, is given 

in Appendix II. 

1.25 At the suggestion of Prof. N.S.Hamasvramy, 

member of the Committee, the Bar~ appointed an 

Advisory Group with Prof. K.K.Blaggan of the 

National Institute for Training in Industrial 

Engineering as co-ordinator to make an analysis 
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of the structure of pay scaJ.es of officers 

in the Bank and study other matters having 

a bearing on the terms of reference of the 

Committee. The composition of the Advisory 

Group and of the study Teams which worked under the 

Group is given in Appendix III. The Committee 

has considered the report of, and the material 

collected by, the Advisory Group. 

1.26 The Committee also c~lled for 

information from the Bank, the State Bank of 

India, the Bank of India, the Punjab National 

Bank, the United Commercial Bank and the Life 

Insurance Corporation of India as and when 

required. 
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CHAPTER 2 

MAIN FUNCTIONS OF THE BANK 

Functions 

2.1 In order to appreciate the problems 

posed by the terms of reference of the 

Committee,it is neceAsary to set out briefly 

the main 'functions and the present 

organisational set up of the Bank. The Bank 

is the Central Bank of the country and as 

such its basic functions are broadly similar 

to other Central Banks in various parts of 

the world. It acts as the note iSSUing 

authority and as Banker to the Central and 

the various State Governments. It als~ acts 

as a banker to the several commercial banks, 

some of which are nationaliseo and some 

continue to be in the private sector, state 

co-operative banks and several other 

financial institutions. 
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2.2 As a currency issuing ~uthority the 

Bank regulates the issue of bank notes and 

keeps reserves with a vie':'l to securing 

monetary st~.bili ty in tl'.e coun":ry a:ad it 

generally operates the C'l!'rency and credit 

system of the country. The Bank h~s the Bole 

right to issue ~ot8S. 

2.3 In its ca:paC!::" ty ;:l.S B'3.nkers' Banker 

the Bank holds cust0dy of th~ ca3h reserves 

of its clients and grants th8m acco~m~dation. 

The Bank regulates and. controls ';rHdi t and 

the bank rate. ~hc ~q~k has ex·tencive powers 

of selective and direct credit reg.elation. 

2.4 The Bank ccmduct::.1 the b3n~{ing and 

financial operations of the Ce::ltral and State 

Government s. It maintains t:J.e exchange value 

of the rLl.pee in relation to foreign currencie s. 

It handles the country's international reserves 

and deals on behalf of the Government of India 

with the Interr..a tional ~!onetary Fund. It 
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exercises control over payments and receipts 

for international transactions in comformity 

with the Trade Control which is operated by 

the Governne::lt it self. 

2.5 The Bank also ~)erf orms a variety of 

developmental and promotional functions such 

as ins-ci tutioralisation of savings through the 

promotion of banking habit and the extension 

of the banking system territorially and 

functionally and the establishment or 

promotion of new speciali$ed financing 

agencies. The Bank took the initiative in 

setting up the Deposit Insurance Corporation 

in 1962 and the Unit Trust of India in 1964. 

2.6 The Bank is by law required to extend 

facilities for the provision of agricultural 

credit. It promotes the development of 

co-operative institutions and helps them to 
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provide short-term credit. It has set up 

the Agricultural Refinance Corporation for 

providing long-term finance. 

2.7 The Bank assist.s ir.dustrial finance 

by the establishment or encouragement of 

special financing agencies like the Industrial 

Finance Corporation of India and the State 

Financial Corporations promoted by several 

States in India. The Bank has also set up 

the Industrial Development Bank of India as 

a wholly owned subsidiary of the Bank. 

2.8 In a developing country such as ours 

the Bank performs yet another function which 

is as useful as it is unpublicised. The Bank 

carries on research in economic and financial 

problems and not only uses the knowledge so 

gathered in the various departments through 

which it functions but also acts as an adviser 

on these problems to the Central Government. 
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2, g---'Another' important::f1mction of' the 'Bank 

is superVision and control'ofbartks,'whether 

nationalised or not~ includi~~ ~o-operitives 

This control is exercised under statutory 

provisions. In' the exercise of this control 
.-

the Bank has encouraged the concept of 

extending banking facilities to. the rural 

areas and to the interior of the country 

which was at one time not covered by banking 

service. The Bank also exercises control over 

the management of commercial banks. After 

the nationalisation of the major commercial 

banks the advice of the Bank is increasingly 

sought in the management of these nationalised 

banks. 

Organisation 

2.10 Tho general ~lperintendence and 

direction of the Bank is vested in a Central 

Board of DirE'~tors which comprises the 
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Governor who is the Chairman of t:le Board, 

four Deputy Governors and fifteen Directors 

(including one Government nfficial) n"minated 

by the Government of India. There are three 

Executive Di:rectors ' .. 'J are not members of the 

Central Board but lv-no attend board meetings by 

invitation. As a matter of practical 

convenience the Board has delegated some of 

its functions by means of regulations made under 

section 58(2) of the Reserve Bank of India Act, 

to a Committee consisting of the Governor, 

the Deputy Governors, the directors representing 

or resident in the area in which the meeting 

is held, the Government director and su~h other 

directors as may be present at the place at 

the relevant time. 

2.11 There a~e four Local Boards at Bombay, 

Calcutta, }·~:..:l.dra.., a!l~ :"'. Delhi respectively. 

Each Local Board ccnsi.sts of fiv~ members 
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appointed by the Government of India for a 

term of four years. The functions of the 

Local Boards are to advise the Central Board 

on all matters generally or specifically referred 

to them and to perform such duties as the 

Central Board may delegate to them. 

2.12 The Chairman of the Central Board of 

the Bank and its ch:i_'3f executive authority is 

the Governor. The Governor has the powers of 

general superintenden~e and direction of the 

affairs and business of the Bank, and may 

exercise all powers ,\,Thich may be exerciaed by 

the Bank. The Governor is assisted in the 

performance of his duties by four Deputy 

Governors and three Executive Directors. 

2.13 The Central Office of the Bank is at 

Bombay. The Bank has branches/offices at 

Bombay, Byculla, Calcutta, ~fudras, New Delhi, 
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Ahmedabad, Bangalore, Bhubaneswar, Bhopal, 

Chandigarh, Cochin, Gauhati, Hyderabad, Indore, 

Jaipur, Jammu, Kanpur, Lucknow', Nagpur, Patna, 

Srinagar and 'l'rivandruD .• 

2.14 The intornal organisation of the Bank 

has been described in Chapter 13 while dealing 

with questions connected with the grouping of 

the various departments of the Bank. 



PAR T II 



QIIAP'J:ER ..-2 

~.ge and 3alp.ry CorJpensa tion 

3.1 ~he terms of reference of the Committe€ 

include the folloTing: 

"To examine a.nd make recommendations 
upon the principles which should 
govern the structure of pay scales and 
other emolumentc and cond~tions nf 
service of officers of the Bank and to· 
suggest such changes in the existing. 
structure £!.~; may be conside""'ed 
necessary. :n making its rocommendations 
the Committee will take into 
consiJel~t~on t~0 tctal emoD~en~s of 
the workmen 6.;-::....~ f on the one har.l.d and 
those of the ~aputy Governors on the 
other". 

3.2 The problem of wage determination for 

a category of emrloyees, such as officers o£ 

the Bank, cannot be considered in isolatio~ 

fro~ the general e0onomic ~d social background 

obtaining in the country. A r.3licate balance 

has to be struck between fair wages to workers 

and officers, a fair return on the capital 
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invested, and fair service at reasonable rates 

to the community, after takin~ into account 

the share of the government in profits in the 

shape of taxes and after considering the amounts 

of reserves and depreciation necessary for the 

stability and healthy functioning of the 

organisation. From the purely economic point 

of view the wage policy has to take into 

account the inflationary p~essures. It is necessary 

to provide for wage differentials based 

en job evaluation as the economic structure 

in India is not yet founded on the l~'rinciple 

"to each according to his needs and from each 

according to his capacityll. Wage and salary 

administration is concerned with the broad 

issues of determining the total compensation 

package for the employee to m~t the required 

objectives. 
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Objectives 

3.3 Employee compensation objectives of 

an organisation are three in number : 

(a) to ~ttract competent manpower; 

(b) to hold_ cc,';)etent manpower; and 

(c) to motivate competent manpower. 

3.4 Compensation is a reward for services 

rendered. The reward package, made up of both 

monetary and non-financial benefits, must be 

enticing enough to attract, hold and motivate 

the employees to achieve the objectives of 

the organisation. The two Associations of 

officers of the Bank have admirably summed up 

the principles on which the pay scales and 

allowances in any organisation should be 

fixed. These are 

1. Job·content - in o~her words, 
the value the employer expects 
to receive for what he pays 
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2. Job satisfaction - this may induce 
an employee to accept a lower 
remuneration than what he can 
get elsewhere 

3. Prospects of promotion 

4. Security - this has an importa~t 
and direct bearing on the level 
of remuneration 

5. Motivation - satisfaction of the ego 

6. Competitive PQsition in the market 
- what has ~een also called external 
relativity 

7. Social obligations of the family 

8. Maintenance of certain social 
standards - cultural needs 

9. National objectives and obligations 
a~ 

10. The image of the employer - the 
prestige and status of the employer 
affects directly the level of 
remuneration. 

3.5 The Committee has taken these factor8 

into consideration while making its 

recommendations regarding pay and allowances of 
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the officers. It has also made certain other 

recommendations that would help the Bank to 

incorporate the above principles in its 

personnel policies. 

3.6 Total emoluments constitute a reward 

for services rendered by ~mployees. But they 

have also to meet the physical needs of the 

employees and, in addition, motivate them to 

give of their best. Mere rewarding of services 

rendered by employees or mere meeting of the 

physical needs of employees will not enable an 

organisati~n to achieve its goals or to reach 

the optimum of productivity. There has to be 

a proper motivation uf the employees which has 

to be based on the pl'-~nciples stated above. 

This can be achieved only by tSoed personnel 

management policies -,:hich aim at reaching a 

proper balance of morale, rea;~able remuneration 

and maximum produc-civity. The employees' 
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needs are complex, v~ile the empl"~-s ':" I S goals 

may appear simple. A balance can be achieved 

only by enDuring that ~~le levels of remuneration 

will stand the tests of adequacy as well as 

equity. It has aleo to be noted that what is 

adequate or 1'Tho.t .is equitable are concepts which 

keep on changing from time to time. Therefore 

frequent reviews of policies relating to 

remuneration must be carried out in every 

organisation. 

3.7 The objectives of the organisation 

determine the kinds of jobs and positions that 

must be staffed. Organisations are subject to 

external' constraints with regard tc aggregate 

supply of skills (of required employees). The 

national manpower anc1. f::"'scal and monetary 

policies influence bo·ch the demand for, and 

the supply of, various levels of skilled 
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manp~wer. The individual organisation must 

react to these nationa.l policies and develop 

its own principles and policies. 

,?olicies 

3.8 Compensation policies are guidelines 

for action, designed to cover situations that 

are recurring; they permit authority to be 

decentralised and must be designed with great 

care so that they are valid for fixed periods 

of time or until operating conditions demand 

that tl~ey be altered. 

3.9 Compensation policies should be 

established to covel' at least the following 

subjects : 

(a) pay levels; 

(b) structure of pay scales. 
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Pay Levels 

3.10 An organisation has two options: 

(a) it may choose to be a wage leader 
in either its local market or its 
industry; 

(b) it may choose to be a follower 
in one or other of these 
employee marlcf=)t s, and pay the 
market or "Going rate". 

3.11 Many variations on one or the other 

-of the ·policy alternatives·may be __ played fnr·· 

different job families. or -job clusters, 

·depending- on re~uirements •. 

3".12 The general salarY' level is a major 

instrlunent for attracting employees. The 

decision on wage levels is one of the most 

important decisions facing an organisation 

and as such must be related to specific 

objectives. 
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3.13 Wage level decisions are influenced 

largely by data external to the organisation. 

Thus ext8.rnal relativit~ criteria help in fixing 

the 1vage and salary levels. This aspect will 

be further elaborated in paragraphs 3.41 to 

3.47 belm'i. 

Structure of ~ay Scale~ 

3.14 The ingredients of a pay scale generally 

are 

(i) minimum and maximum, 

(ii) the span, that is the period of time 
requisite to reach the maximum, 

(iii) the j_ncremen ts provided, and 

(i v) the effL~iency bars if any. 

3.15 ''lage and salary structures are 

hierarchies of jO-bS to i'lhich pay scales have 

been attached. Folicies governing structure 

of pay scales are related to the compensation 
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~bjective of hglding employees, and these may 

also be to some extent related to motivating 

them. 

3.16 Wage structure decisions are influenced 

largely by int~rnal data within the 

organisation. There is t:l. grm·ril ... g trend in 

holding the basic belief that the size vf an 

employee's compensation package should,be 

influenced in large measure by the value· of 

the work he does. Therefore jobs should be 

evaluated, and higher valued jobs should pay 

more than th0 lower rated ones. Ther~ is a need 

to devise rationalised Job Evaluation systems. 

This will ensure ewd t;r and internal 

relativit~es of the jobs within the 

organisaticn. This aspect is further discussed 

in paragraph 3.48 below. 
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Nel{ De..,,-elgpmental Role 

3.17 In the post-Independence era a wide 

ranGe of developmental and promotional 

f1.,IDctions have devolved on the Bank in the 

context of State policy to bring about radical 

social a.nd eco::1omic changes in the country. 

Similar growth of developmental administrative 

fUL~ctions has also been witnessed in the various 

parts of the Governmental organisations. 

Managerial A,£ili ties Needed for Nevi Role 

3.18 The Officers' Association emphasised 

that the officers have very onerous 

responsibilities as a result of the Bank's 

functions in the sphere of developing the 

financial infrastructure for c.evelopment,and 

by its very nature the ordeT of ski11s and 

nature of duties required to cope with 

this tas}: are entirely ~liffere:nt from those 

required in a goverr~ental organisation. The 
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Supervisory staff Association claimed that the 

sup er,vi s ory officials of the Bank are perhaps 

the most stratogic group of e~ployees in that 

they operate the ,most sensiti""Te and decision 

making control points of the Bank's l'lork. 

These claims h&ve not been agreed to by the 

Bank in its ,counter -statement. 

3.19 The Committee has briefly indicated in 

Chapter 2 tlle organisation of the Bank. In 

Chapter 13 the Committee has dealt with the 

grouping and functions performed by the 

different departments.- Suffice it to say at 

this stage that the Bank through its officers 

at various levels performs a multitude of 

functions ranging from operational and 

regulatory control activities on the one hand, 

to sU~Jey~ research and development activities 

on the oth8r, culminating in the determination 
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and evaluation of policy alternatives to be 

recommended to the Government of India in the 

evolution of the latter's monetary and fiscal 

policies for the country. However, the fact 

of the matter is th~t there is a division of 

responsibility a~ong various levels according 

to the organisation of the 'work in the Bank. 

No doubt, there is scope for further improvement 

in effectiveness of the organisation of the 

Bank which has been discussed later in the 

Report. 

Compensation Needs 

3.20 The Supervisory Staff Association 

referred to the inter-disciplinary approach 

to be taken involving a number of factors, 

viz. biological, sociological, labour economics, 

manpower development, etc., which need to be 

taken into ~ccount for wage fixation of the 

supervisor.! staff. The Officers' Association, 
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while dea~ing Tvi th the concept of pay as a 

compensation under modern principles of 

manageJJlent, has urged that the following needs 

of employees, either as workers or managers, 

may be kept in view while designing a 

compensation programme 

i) physiological 

ii) safety 

iii) social 

iV) ego 

v) self fulfilment or cultural. 

3.21 The abovementioned hierarchy of needs 

as propounded by the p·sychologist A.H.Maslow 

in 1943, dur:i.ng his researches on hU1llan 

motivation,have been further discussec while 

dealing wi tIl Morale? l'io-::;ivatioTI an': Productivity 

in Chapter 15. Suffice it to say here that 

in this field of mal1ag~ment and mc.tivation, 

there is no last '."ford , despitE tha findings 
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of behavioural scientists of the eminence of 

Frederick Herzberg, Victor H. Vroom, Douglas 

M. McQregor, Lyman,Porter, etc. who have made 

worthwhile research contributions on which any 

organisation may base useful practices of 

employee compensation. 

3.22 In the context of compensation needs 

for managers, it may be inferred that pay, 

by itself, may satisfy not only the 

physiological and safety need3 of the employee 

but also the higher level of needs, such as 

social, ego and self fulfilment and cultural 

needs. On the other hand, it is reasonable to 

suppose that, if the job held by an officer 

itself satisfies the higher level of needs due 

to the variety of challenging opportunities it 

provides during its performance, such 

satisfaction derived fr'om the i?b 1vill offset 

an unattractive ("J.em2~t (if any) cf -"'emuneration 

in terms of pay. 
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3.23 In a nutshell, the Committee cannot 

over-emphasise any particular side of the 

two-sided compenoation.coin - pay and total 

emoluments on the one aide and job satisfaction 

on the other, if one wants tn satisfy the 

triple objectives of a compen.sation programme, 

viz., to attract, to retain, and to motivate 

the employees for contributing to the overall 

objectives of the organisation. 

Total Compensation Systems Concept 

3.24 The total compensation package should 

be so designed that it ceets the needs of 

employees vlith the objective of producing 

motivated behaviour. Motivated behaviour is 

goal-directed and consistent, and it results 

from internal drives that goad a person into 

action. Behaviour that is rewarded tends to 

be repeated; however, satisfied needs do not 
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motivate. Thus the needs of employees must 

be constantly audi·~ed 2nd. a oompensation 

package prov-i:ied that will enable employees to 

fulfil their needs, whi:c at the same time the 

objectives of the organisation are being 

accomplished. 

3.25 To accomplish the over-riding goals of 

job productivity and job satisfaction, a total 

compensation system should be designed. TrJ.e 

total system wi.ll be designed to include the 

foIl orTing element s : 

1) the immediate job itself (intrinsic 
rewards) ; 

2) the traditional vrage, salary, fringe 
benefits, bonus, profit ;:;haring and 
related reward programmes; 

3) the employee's relations with his 
superior; 

4) the er:::p:!..o:{e~' S relations with his 
colleagues; 

5) the effiployee's relations with the 
or~anisati~n 28 a whole. 
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3.26 As the immediate job itself held by an 

employee is one of the important aspects of his 

environment, the intrinsic satisfaction he 

receives from the job is one of the most 

important elements of an organisation's 

compensation system. The general proposition 

is that people want a variety of things and 

are willing to trade between them. They may 

want freedom but be prepared to surrender some 

of it for security; alternatively, they may be 

willing to sacrifice some security in return 

for interesting work or in return for more 

money. Surely, if the funds expended in 

salaries and. wages are to b6 vlisely allocated, 

the pay adTilinistra~or must endeavour to avoid 

alternatives th~~ are costly to the organisation. 

For example, ignoringche relati"IJely low-c~st 

entailed in providing interesting vv ork and thus 

forcing the employees to demand the relatively 



high-cost entailed in higher payor increased 

leisure ought to be defined as poor w'age and 

salary administration. Tbus there is a need 

for giving due importance to the role of 

iob design as a new conce~t in employee 

compensation theory. 

3.27 Job design means specifications of the 

contents, methods and relationships of jobs 

in order to satisfy fU~8tion[~ and 

organisational requirements as well as the 

social and personal requirements of the 

job-holder. Job Design involves a deep study 

and analysis of the job and the many variables 

affecttng it, with the overall objective of 

achieving an optimum balance among all in the 

long run. Job Design is an inter-disciplinary 

approach. It includ9s elements of Job 

Enlargement, Work Simplification, Operations 

Analys5_s a~d BehaviOl,,-~'al :.' - ~:: '. ;'._ ';. Inasmuch 
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as the employee receives satisfaction from 

the job (and from working), the design of 

the job situational factors which affect the 

employee is one of management's primary 

responsibilities. This aspect has been 

further dealt with in Chapter 13 in its 

a~plication to the officer establishment 

of the Bank. 

Equity Theory 

3.28 Equity Theory tells us that an 

employee's feeling of equity is influenced 

by his perceptions of his inputs and outcomes 

in relation to his perceptions of the inputs 

and outcomes of th0se in his reference group. 

3.29 The input~ he may consider relevant 

are factors such BS education, training, 

experience and effort. Other inputs are intelli

gence, skill, seniority, social status, 
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appearance, health, etc. The outcomes are 

the rewards he perceives himself to be 

getting, e.g. pay, benefits, satisfying 

supervision, congenial colleagues, status 

s~"lD.bols , perquisites ~.nd intrinsic rewards. 

3.30 If he thi~ks that his outcomes in 

relation to his inputs are less than those of 

another in his reference group he will 

experience a feeling of inequity. Even if 

his outcomes in relation to his inputs are 

greater than thos~ of another, he still may 

feel that an inequity exists. In either case 

he vTill behave so as to reduce the inequity; 

he l"il1 lIfight" or "talee :f.'light". The 

patterns may be in the nature of : 

reducti0n in inp~ts, an attempt to 

increase outcones, or some combination 

of these, or he ~2y join a union or 

seek some other form of concerted 

action. 
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3.31 . Frem a control viewpoint, standards 

of both inputs and outcomes must be 

established. This is essentially what a 

job evaluation progra~D1e does. "Equal Pay 

for Equal Work" is made a worthwhile goal. 

Jobs are then evaluated. vlage differentials 

are established between various jobs on the 

basis of evaluated scores obtained through 

the job evaluation process. This entire 

process is an attempt to bilild job 'structures 

that employees perceive as equitable. Seldom 

will this result.be obtained unless employees 

themselves are involved in the job evaluation 

process. Good job/position descriptions, 

employee trait requirement information, and 

good evaluation processes permit sound 

standards of equity to be established. 
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Job Evaluation 

3.32 Definition. Job Evaluation is a 

process of analysing and describing p~sitions, 

grouping them and determining their relative 

value by comparing the duties of different 

positions in terms of their difficulty, 

responsibility, and other requirements. The 

process developed : 

1) in response to a growing need f,..r 
orderly pay relationships that 

(a) would be accepted as fair 
by employees; 

(b) would provide management 
with a tool for salary contrel; 

2) to meet a simultaneously felt need 
for a technique that would provide 
information required in selection 
of new employeest placement, 
promotion and other personnel 
processes. 

3.33 ?urpose. As its name demonstrates, 

job evaluation is an effort to apply 

principles of measurement to determining the 
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relative worth of positions in an organisation. 

Current systems vary, but all have certain 

common characteristics such as the use of : 

1) job fact-finding and analysis, 

2) job descriptions or specifications, and 

3) an orderly arrangement of jobs in a 
formal structure that generally 
identifies the kind of work and 
level of work. 

3.34 In some systems the pricing of jobs 

i.e. setting pay rates - is part of the job 

evaluation plan; "in others, pay setting is a 

separate process. However, in either case job 

evaluation's primary purpose is to aid in wage 

setting. It does this by providing a basis 

for the following matters 

1. Equity and Ob.j ecti vi tv in Pay 
Administration 

a) paying people alike whose 
work is alike; 

b) establishing appropriate pay 
differentials between jobs of 
different skill, responsibility, 
and other requirements. 
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2. Effective wage and salary control. 

3. Union-management negotiations on pay. 

4. Comparison of pay rates with 
those of 6ther employers. 

By providing information about duties, 

grouping and identifying positions, and 

establishing logical pay relationships, job 

evaluation also aids in : 

3.35 

1. selection, placement, training 
and promotion; 

2. clarifyinB functions, authority, 
and responsibility; 

3. developinc gersonnel st~tistics. 

Major kinds of plFins. Many types of 

job evaluation pJ_a..ns have been developed, and 

there are countless variations within ~ypes. 

However, for purposes of comparison the m"ethods 

can be classified into fo~r general types : 

ranking, claSSification, point rating and 

factor comparison. The first two are 
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non-quantitative; the last two are quantitative 

and are the two methods most commonly used 

in industry today. 

3.36 Popular r·iethod. The point rating 

method is the most popular among the four job 

evaluation methods mentioned above, both in 

India as well as abroad. This is borne out 

from the results of a survey reported in the 

March 1971 issue of "Industrial Engineering", 

a publication of the American Institute of 

Industrial Engineers. The survey shows that 

65 per cent of total plans in use for office 

and factory workers jobs and 44 per cent for 

managerial/professional jobs are of the point 

rating type. During the nineteen-forties and 

nineteen-fifties,when most studies of job 

evaluation were being published,the use of 

job evaluation technique for office st~ff was 

trailing behind its use for factory jobs. From 
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1960 to 1968, however, the percentage of 

companies evaluating office, clerical, 

technical and managerial staff has doubled. 

3.37 Point Rating Plans. There are three 

distinguishing features of point rating 

1) a .pred'3termined set of factors 
is used; 

2) definitions or other expressions of 
degrees of each factor are related 
to scales of point values; 

3) pay rates or rate ranges are associa~ec 
with ranges of total point scores of 
positions. 

The application of this type of plan 

involves preparing job descriptions and rating 

each position against the point scale for each 

factor. The proper degre-a of a factor is 

determined by ref~rence to ·the degree 
. 

definitions, sometimes as illustrated by the 

degrees assigned to key jobs. The total point 

score for all factors determines the pay grade 

of a position. 
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3.39 Point plans. have a real advantage. 

They prescribe an orderly approach to the 

analysis and evaluation of positions, 

requiring as they do the consideration and 

rating of a number of factors. The scoring 

also provides a ready record of the rater's 

judgment and helps isolate issues in 

controversial cases. 

3.40 Job Values. The results of an 

application of the Point Rating ?lan of Job 

Evaluation to officer positions in the Bank 

are described in Chapter 13 and in Appendix XXIX. 

External Relativity 

3.41 From a quick review of the underlined 

portions in paragraph 3.34 it will be inferred 

that the concepts of external and internal 

relativity are inbuilt in the system of wage 

fixation through job evaluation. The principle 



73 

of "fair comparison with current remuneration 

of outside staffs employed on broadly 

comparabl~ work" which was established by 

the Royal Commission on the Ci Yil Service 

(1953"-55) remains valid in the Committee's view 

for any service or industry. The Comi'ni ttee 

falls in line vii th the Fulton Committee Report 

of 1966-69, 1>rhich 3tates tha.t " •••• • we s:':lould 

expect the outside comparison to be made as 

part of the prooess of job evaluation assessing 

the importance of the job to the ~ork of the 

Servica and establishing the rate for jobs of 

siI!lilar respon8ibili ty o-t..1tsic.e the Servioe" 

(paraG~ap:':l 226, Vol.I). 

3.42 Eowever the question as to what are 

the jots 0:: co[~par:"3.cle responsibility and 

al':i:;hori ty oll'Gside the Ba~k, has to be resolved 

on the basis of jeeper job analysis and wage 

and salary surve~T studies. In this connection 
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reference Jeo thG U.S.Federal Oa}ar3· Heform 

Act of 1962 is relevant. One of the two 

principles established thereby is "The 

Comparability Principle which says that Federal 

Pay shall be reasonably comparable \.,rith private 

enterprise pay for the same level of work". 

For the employee. on the pay rolls, it assures 

equity with his counterparts outside the 

service, while for government agencies this 

principle means improvement in the ability to 

compete with outside firms for quulified 

personnel. But the implementation of this 

principle is possible C?:":" 3:'" throug~ n.ationwide 

studies of pay rates of Professional, 

Administrative, Technical and Clerical 

Personnel, conducted annually by t!-;.e U. S. ::=iureau 

of Labour Statistics. The Federal Salary 

Reform Act of 1962 and the appropriate Executive 

Order requires the preparation of a joint 
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Chairmar, u.s. Civil Service COLlIllission, to 

the Fresid~nt, and the President under the 

law repor-~s co the Cm:gress with recommendations. 

3.43 The Survey referred to above "Tas 

specifically developed for Federal Salary 

Comparability Purpose. Occupational definitions 

and job contents are prepared to assist the 

field staff of the Bureau in classifying into 

appropriate occupations, or levels within 

occupations, employees who are employed under 

a yariety of pay roll titles and different 

work arraTlgemer.ts fro:-n establ i..shmer.-i-; to 

establishmt-nt, and from area to area. Thi3 

permi ts ty') gY'Q"l.:'..ping of occurational 1-:rage 

rates representing comparable job content. 

In line 'Ttri th tl1e t 2inking f)utlined 

above, the Conuni tteo has reco~end 9d, v:hile 
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dealing with personnel research in the Bank 

in Chapter 15, that the Bank· should carry out 

research in the area of pay, comparability 

and external relativity with other 

organisations. 

3.45 No comparison should be made with 

organisations outside India irrespective of 

what industry or business they are engaged in. 

So the comparison with such institutions as 

the Bank of England, or, for that matter, the 

Federal Reserve Bank in the U.S.A. has no 

validity as far as principles of pay 

comparability in the Bank are concerned. 

3.46 In regard to flight of personnel from 

the Bank to private enterprise the Committee 

is of the view that, till the results of the 

research referred to in paragraph 3.44 above 

are available indicating which specific posts 
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in the Bank are comparable in job content 

with the corresponding posts in a private 

enterprise, the Committee cannot recommend 

pay comparability between the Bank and any 

private enterprise as far as external 

relativity is concerned. 

3.47 It was argued before the Committee on 

behalf of the Officers' Association that the . 
present pay structure in the Bank is so 

inadequate as compared to the pay structures 

in private industry that members of the staff 

of the Bank are tempted to seek employment in 

private industry. Although the Committee has 

not carried out any investigation in the area 

of pay comparability and external relativity 

with private enterprise, it is of the view, 

on the basis of the data made available to it, 

that it is only in exceptional cases and sometimes 

for exceptional posts that high salaries are 
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paid to executives in private enterprise. In 

many cases exceptionally high salaries are a 

result of the present structure of taxation 

and the employer thinks it better to pay 

high salaries to employees than to pay high 

taxes. This cannot be ·the attitude in the 

public sector. In the case of Government 

service and organisations like the Bank, this 

motivation for paying higher salaries is bound 

to be absent. One also cannot prevent or 

avoid flight of personnel from the Bank to 

such exceptionally highly~paid jobs. However 

well the staff of the Bank is paid, there will 

always be men who decide for personal or other 

reasons to leave the service of the Bank for 

opportunities in private enterpris~. 

Organisations like the Bank could never compete 

with private enterprise in the case of these 

exceptio:Ilally highly paid jobs. The Committee 
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sees no reason for preventing well-trained 

members of the staff of the Bank from making 

valuable contributions to private enterprise 

which is after all a part of our national life. 

It should be natural for private enterprise 

to wish to employ officers trained in the Bank. 

On the other hand, it is not unusual for the 

Ba~k itself to recruit members of the staff at all 

stages from other employments. This flexibility 

of employment between the staff of the Bank 

and other employments is not to be regretted, 

but, in the opinion of the Committee, is to be 

com~ended. Notwithstanding such occasional 

flights from employment, the Committee is of 

the viel,v that employment in the Bank should 

remain a career service in, the sense that 

most members of the staff should enter at a 

young age with expectation of life-time 

employment. 
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Internal Relativity 

3.48 Internal Relativity was mentioned 

in paragraph 3.16 above while dealing with 

structure of pay scales. The Internal 

Alignment principle, the second of the two 

principles established by the U.S. Federal 

Salary Reform Act of 1962 referred to in 

paragraph 3.42 above, states as follows : 

"There shall be equal pay for substantially 

equal vlOrk and pay distinctions in keeping 

with distinctions in responsibility and 

performance". In accordance with this 

principle, the differences in salaries between 

successive grade levels should be commensurate 

with the differencesin the responsibilities for 

the officer positions i~ the respective grades. 

3.49 As a corollary of the internal 

alignment principle it follows that the 

structure of pay scales should provide a more 
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unifo~ progression of pay from level to level. 

On the basis of extension of reasoning, 

chaTacteristics of a desirable pay structure 

are cutlined in paragraphs 3.53 to 3.56 below. 

Floor and Ceiling of Qfficer Gradea 

3.50 One of the requirements of the terms 

of reference cited in paragraph 3.1 above is 

that the Committee "take into consideration 

the total emoluments of the workmen staff on 

the one hand and those of the Deputy Governors 

on the other". This clearly entails the 

principle of a floor and a ceiling for the officers' 

grades. 

3.51 In line with this prinCiple, as well 

as in accordance with the principle of Internal 

Alignment and to ensure equity between the 

various levels of. employment in the Bank, it 

will be reasonable to allow' the lowest grade 
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of officers of the Bank (at present staff 

Officers Grade II) total emoluments which at 

the maximum of their scale will be about 15 

per cent above the maximum total emoluments of 

the highest grade of Class III category 

employees in the Bank (at present Assistants). 

3.52 On the same reasoning the grade of the 

seniormost officers in the Bank should be fixed 

in such a way that the total emoluments drawn 

by them at the maximum of their scale is 

about 15 per cent less than the total emoluments 

of the Deputy Governor. Any future adjustment 

in the pay of officers in the event of the pay 

of Deputy Governor being revised could be made 

on the basis of this formula. 

Characteristics of a desirable Pay structure 

3.53 The following desirable characteristics 

of a pay structure are relevant for the purpose 

of revising the structure of pay scales in the 
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Bank. These guidelines may be suitably adapted 

to fit the needs of an organisation to 

correspond with its traditional realities 

to the extent required. Such factors as 

recruitment and promotion policy and prospects 

in the organisation vis-a-vis number of posts 

in different grades may also be taken into 

account. 

3.54 Symmetry in Pay Scales 

a) The mid point of each scale should 

be a constant percentage above the 

mid point of the scale preceding it. 

b) Similarly the minimum of a pay scale 

should be approximately a constant 

percentage above the minimum of the 

scale belovl it and the same applies 

to the caximum of the scale. 

c) The 'spread' for minimum to maximum 

for each scale should be a constant 

percentage of the minimum. 
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d) Increments should be approximately a 

constant percentage of the mid point 

for each scale. Any exception to this 

rule should be on a systematic basis. 

For example, the increase might be 

about six per cent in the lower scales 

tapering to about four per cent in 

the higher scales. 

3.55 Fewer Pay Scales 

a) It is usually possible to "upgrade" a 

particular employee more easily when 

there are numerous scales. This is 

desirable in organisations where there 

are a relatively larger number of jobs, 

with few employees in each job, and 

where promotional opportunities occur 

frequently. The use of numerous 

salary scales entails a very narrow 
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pay range at each stage or a very 

wide overlap in wages from scale to 

scale. When a wide pay range in a 

scale is used, it is possible to 

give several merit increments. The 

presence of too many scales decreases 

distinguishable differences in 

difficulty level between scales. 

b) Prescribing an arbitrary number of 

scales without knowing the range of 

difficulty covered is an unsound 

procedure. 

c) Today, there is a tendency to classify 

jobs into as few scales as possible. 

Management as well as representatives 

of employees have also insisted upon it. 

d) The advantage of fewer scales far 

outweigh the disadvantages : 
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Firstly, the chances of having 

adjacent salary scalp.s which are not 

distinguishably different are reduced. 

With fewer classes, each scale takes 

on a separate identity, so that there 

is ~ess disagreement about the 

inclusion of a job in an appropriate 

class. 

Secondly, a wider range can be 

assigned to each class without having 

a large overlap in salary. This 

permits the organisation considerable 

latitude in rewarding merit by 

increments. 

Thirdly, it is far easier to 

administer the salary structure. 

3.56 Reduced Overlap in Scales: 

a) With a ,\,lide overlap in the scales, an 

employee in a higher scale can receive 



87 

a lower salary than ons in ~he lower 

scale, causing dissatisf~ction and 

low morale. 

b) The trend is to reduce tll.3 o7orlap 

in salary scales as much ns possible. 

A general guide to follow cr·.n~er.L1ing 

overlapping of adjacent sf:.lal:'Y scales 

is that the G8J.-ne sho'_:ld nat be 

possible in more than hlO adjacent 

scales, i.e., the overla~ should be 

less than 50 per cent. 

c) Whenever an organisation has a wage 

curve which is relatively flat (i.e. 

relatively little increase in salary 

in proportion to increase in point 

values) it i~ almos+ m~~dat~ry ~o 

have some ove~la~ in scales or to 

have extremeJ_y fe't-T scales. Al ter

nati"tTely, to reduce the overlap, scale 

rang0 can be ~~rrowGd. With a steeper 

w'age curve howeyer overlap in scale s 

will be minimised. 
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Efficiency Bars 

3.57 The concept of efficiency bars in a 

pay scale had its origin in the Civil Service 

Administration in order to provide a deterrent 

against slackness and inefficiency. But through 

an evolutionary process efficiency bars have 

come to stay as a normal component of pay 

scales at the workers' level as well as for 

officers not only in the Government service but 

also elsewhere. This has been further sustained 

as a result of various awards of industrial 

tribunals for the workmen staff in the banks. 

Conceptually, with the availability 

of a good performance appraisal system in any 

organisation, there can be flexibility in the 

grant of annual increments within a pay scale 

on the following lines without the necessity 

of having an efficiency bar in the pay scales 
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a) additional increments to be granted 

both for proven good work and for 

success in gaining addi~ional 

relevant qualifications; 

b) increments to be withheld when they 

3.59 

have not been earned on the basis of 

actual performance, appraised and. 

recorded on an objective basis. 

If this flexibility is available to 

the management of any organisation (as 

recommended by the Fulton Committee in paragraph 

229 of its Report) there will be no need of 
. 

specifying any particular stage of a pay scale 

for introducing an efficiency bar. But when 

both by convention and tradition it is not 

possible for an organisation to give more than 

one increment every year irrespective of the 

outstanding merit of an employee (assuming that 
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there is no promotional vacancy available) or 

to stop the increment of a laggard employee, 

the provision of efficiency bars may be 

justifiable, provided the same are enforceable 

for providing the necessary deterrent to 

employees who do not deserve the increment. 

However, any bar should be subject to appeal 

and review from time to time. 

3.60 The efficiency bars should be sparingly 

used in the case of pay scales of higher officers, 

as they are expected to provide the necessary 

leadership to the men working under their 

supervision. In this case a better remedy is a 

stricter scrutiny at the direct recruitment or 

promotion stage. A dynamic system of performance 

appraisal and management, such as Management by 
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Objectives, is a better positive means for 

providing the necessary challenge at the senior 

offioer level than the negative incentive of 

introducing efficiency bars in the pay scales 

of an apex organisation such as the Bank. 



CHAPTER 4 

SCALES OF PAY A~ID ALLOWANCES 

Pay Packet - Components 

4.1 This Chapter and the following 

chapter~ deal with the present position 

regarding pay scales and other emoluments of 

officers of the Bank and also contain the 

recommendations of the Committee for changes 

in the same. In making these recommendations 

the Committee has taken into careful considera

tion the representations made by the two 

Associations of the officers and also the 

arguments advanced by the Bank regarding the 

future structure of pay scales and the quantum 

of other emoluments. The Committee has further 

taken into consideration the pay scales and 

emoluments available to officers of equivalent 

status occupying similar positions of 

responsibilities in : 
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a) Government departments, 

b) Government Corporations, 

c) nationalised banks, and 

d) other banks and commercial 
organisations. 

4.2 The present pay scales and emoluments 

of officers of the Bank in different grades 

are given in the statement appended to this 

Chapter. In addition to the pay and allowances 

mentioned in the statemen~ the officers are at 

present entitled to get certain emoluments 

some of which accrue only on specified occasions 

and are often in the nature of compensation 

for special activities or special difficulties 

in the official life of the officers. Other 

emoluments accrue to everyone .but only at 

specified stages of their official career -

such as gratuity due on retirement. These 

emoluments can be listed as follows 
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2. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 
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Deputation Allowance 

Travelling Allowance and Compensatory 
Allowance on Transfer 

Travelling Allowance on Tour and 
Halting Allowance/Out of Pocket 
Expenses 

Conveyance Charges & Tea/Lunch 
Allowances 

Leave/Retirement Fare Concession 

Medical Facilities - reimbursement 
of medical expenses 

Hill Allowance 

Outfit Allowance 

Provident Fund 

Gratuity 

Compassionate Gratuity 

Each of the components of the pay 

packet as well as each item of emoluments 

mentioned above is dealt with separately in 

this Report. The Committee would, however, 

like to comment at this stage that the total 
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pay packet as well as the total emoluments 

and facilities available to officers constitute 

a relevant consideration in fixing the quantum 

of pay ad well as each allowance. It is natural 

that different employers will be disbursing to 

their employees different rates of pay as well 

as different rates of other emoluments. This 

is due partly to historical circumstances and 

partly to each employer having a different view 

point as to what element in the pay packet 

should be more and what should be less, even if 

the total pay packet amounts more or less to 

the same figure for the employees of differp.nt 

organisations. The Committee would like to 

emphasise the fact that its recommendations with 

regard to pay and emoluments must be considered 

in their total aspect. A comparison with other 

organisations in relation to some item or items 
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only will therefore be inappropriate and will 

not convey a correct idea of what the 

recommendations of the Committee involve. 

Considerations governing pay fixation 

4.4 The Committee would also like to make 

it clear that, while it is reasonable to apply 

the tests of what the Associations of the 

officers refer to as internal relativity and 

external relativity (the principles involved 

are more fully dealt with in Chapter 3), there 

are some limitations in following this line 

of argument. Apart from the ~otal pay packet there 

are other considerations in the fixation of 

pay and emoluments of a particular group of 

people especially when there is a comparison 

with anothe~ group of people. The Committee 

has taken into consideration, in addition to the 

pay packet and other emoluments, questions like 

prospects for promotion, re8ching pOSitions of 
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higher status, and also intangible attractions 

like exercise of authority and higher job 

satisfaction. It is obvious that the 

principles applied to the fixation of pay and 

emoluments of workmen staff in the various 

awards and decisions cannot apply in toto to 

fixation of pay and emoluments of high grade 

officers. Where these principles can be 

applied, they have to be applied mutatis 

mutandis. Also, institutions like the Bank 

which is guiding to a very large extent the 

economic development and growth in the country 

have to take into consideration additional 

factors like repercussions on the country's 

economic growth and the setting up of a 

pattern for other groups, in addition to the 

usual factors of one's own ability to pay and 

the reasonableness of the demands of the 

employees, while revising emoluments to be 

given to their officers. 
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4.5 The terms of reference require that 

the Committee should attempt to rationalise 

the existing pay scales, rates of allowances and 

fixation of emoluments in general. The 

Committee has attempted to do so. The two 

Associations of the officers have criticised 

the personnel policies of the Bank and alleged 

that the Bank's actions have very often tended 

to follow the easy line of ~ hoc decisions. 

Such a tendency would create a situation where 

no system and no definite set of principles are 

applied to the fixation of pay and emoluments. 

This is a situation which requires correction 

and this is one of ~he reasons why the Bank set 

up the Committee so that the position could be 

systematised and rationalised to the extent 

possible. But the Committee realises that such 

rationalisation is made difficult to some extent 

by the existing commitments of the Bank to its 
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workmen staff and to its officers. The 

Committee has, hO~laver, attempted to lay down 

guidelines fo~ future occasions regarding 

changes in pay scales and allowances so that 

deviations from a system may be much less 

in futu.C'e. 

4.6 As regards external relativity an 

important point raised before the Committee was 

whether the Bank is a profit earning institution 

and therefore its personnel policy should be 

closely related to that of commercial banks, 

or the Bank should be considered as part of the 

sovereign Government in which case its 

activities would be mainly administrative. 

After giving due consideration xo the arguments 

advanced by the two Associations of ~he 

officers and also by the Bank the Committee has 

come to the conclusion that the Bank occupies a 

unique position in that, while it undertakes 
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certain banking activities and earns profits . 
therefrom, it also undertakes sovereign 

functions like the issue of currency, control 

of foreign exchange, inspection of other 

commercial banks, etc. Therefore the position 

of its officer staff is quite different from 

that of officers in Government departments on 

the one hand and ~.n commercial banks on the 

other. Broadly the functions discharged by 

the Bank require more or less the same talents 

as are required in Government departments. But 

there is need also for additional capability 

to discharge economic and financial functions 

of a high order. 

4.7 The fixation of pay scales and 

allowances of the officers should broadly aim 

at the objectives mentioned in paragraph 3.3. 

Firstly, it should such as would 

attract sufficiently qualified young 
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people to enter the Bank's services. Secondly, 

it should be such as to keep the officers 

contented and as would help in creating a high 

level of morale among them. So far as the 

Committee could judge from the material placed 

before it, it finds that the first objective, 

viz. that of attracting qualified people to the 

Bank's service, is being realised to a large 

extent. But it finds that the second objective 

is yet to be realised. This is, of course, 

not merely a question of higher pay scales and 

allowances. There are a:so other elements like 

proper personnel policies and better personnel 

administratiun. The Committee has dealt with 

these matters in Chapter 15. But it is worthwhile 

emphasising here that a rn~r8 ~ise in pay and 

allowances is net likely to lead to better 

morale among tap offi~ers unless ather corrective 

actions are taken. 



102 

4.8 As already indicated in pa~agraph 3.18, 

it was represented to the Committee by the 

Officers' Association that the Bank as the 

Central Banking Agency was dealing with highly 

important matters like monetary policies and 

monetary management of the country. It was urged 

therefore that the officers were discharging 

functions in connection with these policies 

which are of a high order. They urged that 

the Bank should therefore fix the emoluments of 

officers in such a way that the emoluments 

reflect their status. The Supervisory Staff 

Association claimed that the supervisory 

officials of the Bank are perhaps the most 

strategic group of employees in that they 

operate the most sensitive and decision making 

control points of the Bank's work. The Bank 

was however of the view that broadly the skills 

required of officers of the Bank are not 
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different from those required of officers of 

the Government of India in their economic policy 

ministries and departments. The Bank further 

stated that the fact that the Bank's functions 

required of its officers some particular skills 

will not by itself automatically lead to a 

conclusion that the officers of the Bank must 

be paid higher emoluments than those in the 

other organisations. Some special skills have 

to be develop~d by almost all officers in 

whichever organisation they ,,:ark, whether in 

the public administration or in the private 

sector. It will be difficult to evaluate that 

the skills required in a particular organisation 

~re appreciably more or less than in another 

organisation. r-ioreover, on an analysis of the 

duties and functions of officers in different 

grades and different departments of the Bank,~t 

is seen that qualities required by officers of 
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the Bank vary from department to department. 

The work in a department like the Currency 

Department is apt to remain one of purely 

mechanical nature, while the work in departments 

like the Exchange Control Department and the 

Industrial Development Bank of India requires 

different qualities such as appreciation of 

each case, and decision making which is to 

some extent based on comparison with past cases. 

In Chapter 13 the Committee has recommended 

that there should be more mobility between 

various departments and, therefore, the purely 

mechanical nature of work in one or two 

departments need not come in the way of 

reaching a conclusion that, on an average, 

the abilities required in an officer of the 

Bank are of a high order and the totality of 

their actions have an important bearing on the 

economic growth and development of the country. 



4.9 ELlplo3"ees ,{il] .. C0nfCicusJ.y 5.'10. 

subconscio~.1S1;y" cumpare their CvT:l i-Jl!:u:~ s ~.:ld 

the ou-t~~. 'r~.:.ey l'L~ll alE;v com:1a::-e theil' O-,Tn 

inputs and OU";~()mes \vi th those of vt:CJ.~l''':: il.L ~:L) 

organisation. This haG been referred to at 

times as Inter~al Relativity. The inputs usually 

considered arc educa~ion, training, exparience, 

effort, intelligeLce~ skill, ability to coumand, 

abili~y to lead a tea@, etc. The outcomes are 

pay, allowanc~~, job satisfaction, promotion 

prospects, con:?;enial '\..rork atmosphere, social 

status, etc. 

Pre sent Stru~h;,re of t}:..e Officer Cadr~ 

4.1C The bu~k of the offi~ers are divided 

i...ltC tivO princ:i.::'3.1 cadre s, vi z. Junior Officers 

and Senior O~fi~er3. Junior Officers are called 

Staff Officers anu Senior Of~lcers are called 

Senior Staff Officers. Staff Officers are 

divided into tl'lO Grades, viz. staff Officers 
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Grade II and Staff Officers Grade I. Senior 

Staff Officers are divided into three Grades, 

viz. Senior Staff Officers Grade III, Senior 

Staff Officers Grade II, and Senior Staff 

Officers Grade I. There are however numerous 

exceptions to and variations of these broad 

classes and a few fixed pay posts as will be 

seen from the statement appended to this 

Chapter. 

4.11 Staff Officers Grade II are recruited 

mostly from the workmen staff. A small 

percentage is directly recruited. Their pay scale 

ranges from Rs.400 - Rs.850, the maximum being 

reached in fourteen years. To this theFe is 
". 

an exception, viz. that a special pay of Rs.40 

per mensem is paid to those who reach the maximum 

of the grade and remain in til.at stage fO'r 

three years. A variation of this grade is that 

certain categories of officers dOing particular 
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kind of work are paid a special pay of ~.50 

per mensem in addition to their grade pay. 

Another variation of this graae is the case 

of Assistant Engineers whose scale of p:l~" 

ranges from ~.400 - ~.925, the maximum being 

reached in seventeen years. To this variant 

the special pay of ~.40 per mensem in case of 

stagnation does not apply. 

4.12 Next higher in the rung come Staff 

Officers Grade I. Their pay scale ranges from 

~.450 - ~.1200 the maximum being reached in 

thirteen years. Once again a sp~c~al pay of 

~.60 per mensem is paid to those who reach the 

maximum of the grade and remain in that stage 

for three years. Three variations in this 

grade are that certain categories of officers 

doing a particular kind of wGrk are given a 

special pay of Rs.100, Rs.150or Rs.200 per mensem, 

depending upon the nature of responsibilities 
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shouldered by them. A fourth variation of this 

grade is that officers in the Economic and 

Statistics Departments and in the Industrial 

Development Bank of India and some engineering 

staff are given a pay scale ranging from 

~.820 - ~.1300, the maximum being reached in 

eight years, but in the same grade. 

4.13 Coming to the Senior Officers, the 

Senior Staff Officers Grade III have a pay scale 

ranging from ~.1425 - ~.1800, the maximum 

being reached in five years. This scale applies 

also to the only Superintending Engineer in 

the employment of the Bank. One variation of 

this scale is that the Vice Principal of the 

Bankers Training College gets a special pay of 

~.100 per mensem. Another variation is that 

Directors in the Economic and Statistics Departments 

have a pay scale ranging from ~.1425 - ~.2000, 

the maximum being reached in seven years, but 

in the same grade. 
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4.14 Senior Staff Officers Grade I~ get a 

pay scale ranging from ~.1650 - ~.2100, the 

maximum being reached in six years. One 

variation oft~e scale i~ that the Joint 

General Manager in the Industrial Development 

Bank of India gets a special pay of Rs'-100 

per mensem. Another variation is that the 

Advisers in the Economic and Statistics 

Departments get a pay scale ranging from 

~.1650 - Rs.2400, the maximum being reached in 

nine years, but in the same grade. 

4.15 Senior Staff Officers Grade I have a 

pay scale ranging from Rs.2000 - Rs.2400, the 

maxim~ being reached in four years. The 

Principal Adviser in the Economic and Statistics 

Departments has a separate scale ranging from 

Rs.2500 - Rs.2700, the maximum being reached in 

two years, although he falls in the same grade. 
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4.16 Apart from the abovementioned grades 

and their numerous variations there are three 

fixed pay posts, viz. that of the Chief 

Accountant getting ~.2500 per mensem, Chief 

Manager getting ~.2700 per mensem and Executive 

Directors gatting ~.2750 per mensem. 

4.17 The abovementioned structure of the 

officer c~dres clearly indicates that the 

cadres as well as the grades have been 

prescribed ad hoc. They do not indicate 

rational long term plannin~. The planning has 

not kept up with the changing and expanding 

tasks of the Bank. In fact the expanding tasks 

have run ahead too rapidly. So today the 

officer cadres are in need of some change for 

the most efficient discharge of the present and 

prospective responsibilities of the Bank. 
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Pay Scales - Need for Career Scales, 
their advantages and disadvantages 

4.18 The three broad objeLGives that an 

organisation aims at in deciding on the 

remuneration it will pay to its employees have 

been stated in paragraph 3.4, and the 

principles of wage fixation have been examined 

in general terms in Chap·~er 3. In the opinion 

of the Committee, it ,"lould nevertheless be 

useful to set out the main considerations on 

which it has based its concrete proposals, 

even if this involves some repetition of what 

has already been stated. 

4.19 The functions of an organisation 

determine the kinds of jobs and the qualities 

required in men seeking these jobs. The 

emoluments and service condit'ons offered 

should be good enough to attract ~itable men 
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for these jobs, after taking into consideration 

the competitive nature of the ecployment 

market. 

4.20 In order to achieve the three 

objectives referred to above all organisations 

must have definite policies regarding the 

emoluments offered to their employees. These 

policies have to be determined after careful 

consideration and must also be reviewed from 

time to time in order to help the organisation 

to achieve these objectives. 

4.21 The remuneration paid ~o employees so 

far as pay scales are concerned usually takes 

care of two factors. Firstly, the organisation 

has to decide what should be the average pay 

level for each job. Secondly, it has also to 

decide the maximum level upto which each job 

holder will mOVe in a pay scale. Subordinate 
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to these factors are other factors like stages 

wi thin the minimum and the ma~'~imum, the size 

of the annual increments and whether efficiency 

tests should be applied at any stage within 

the scale. 

4.22 As pointed out in paragraph 3.10, in 
-

deciding on its pay leyel policies an organisation 

has to choose vlhether it desires to be a 

wage leader either in the local area or in 

its industry, or it would be content to be 

a follower in choosing its pay level policies. 

Very eften the organisation chooses to follow 

the market rate. This however results in 

periodical tensions because the market rate 

varies from time to time and the employer may 

not keep up with it with the necessary 

promptness. Moreover, an organisation like 

the Bank will also have to consider the question 

of building up a good image as a model employer. 
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4.23 Pay sca.le policies also require that 

the organisation take into consideration the 

need for a hierarchy of scales. Thi s 

introduces various other factors for 

consideration in deciding on the structure of 

pay scales. Briefly such a system assumes 

that the emoluments of a person should be 

influenced in a large measure by the value of 

the work he ~oes. Therefore, as he changes 

jobs and is allotted work of a higher 

responsibility or work requiring higher talents, 

his emoluments should be proportionately 

increased. 

4.24 An issue arising out of this would be 

that there should be periodical job evaluation 

so that different jobs are fitted into 

different groups, each group with a different 

pay scale. It has to be noted, however, that 

within a pay scale persons doing the same 
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work may be dra''1ing different rates of pay 

according to the number of yeqrs the different 

persons have been working in the same group of 

jobs. This makes it necessary that what is 

called the span of a pay scale should not be 

unduly large, as in the final count the 

emoluments received by the person have to 

be based to a large extent on the value of 

the work done by him. 

4.25 Consideration of the factors mentioned 

above will influence the total number of 

grades or pay scales in an organisation, the 

minimum and maximum of each grade, the span of 

each grade and also the relative number of 

employees in each grade which will determine 

largely their chances of coming up from one 

grade to a higher grade. In addition to 

evaluation of jobs the structure of pay scales 
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has to take into consideration also the need 

to have reasonable promotion prospects which 

is one of the strongest factors that 

determine the success of the organisation in 

holding its employees after recruitment. 

4.26 The question of how many grades there 

should be in the remuneration of officers of 

the Bank has to be judged in the light of the 

follovTing guidelines : 

1) Too many salary grades result in a 

very narrow pay range for each grade 

or in the alternative a very wide 

overlap in pay from grade to grade. 

2) The presence of too many grades 

decreases the possibility of 

distinguishing differences between 

the grades. 
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3) With fewer grades, each grade can 

take on a separate identity and the 

employees can easily identify the 

differences in the grades. 

4) Wide overlaps in the grades will lead 

to a1'1kward si tuationE like an employee 

in a higher grade receiving low'er 

salary than an employee in a low~r 

grade. This will lead to discontent

ment and bad morale. 

4.27 The Committee is of the view that the 

existing grades for the officers of the Bank 

need some rationalisation. The Officers' 

Association represented to the Coamittee that 

there should be three career scales with the 

nomenclature of 

1) Jl.mior Scale; 

2) Senior Scale; 

3) .Head of Department and equivalent 
posts. 



Junior Scale 

Senior Scale 
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- ~.700-50-750-60-1050-
75-1800 

- ~.1500-75-1800-100-2800 
(with a provision, if 
necessary, for a selection 
grade below the Depart
mental Head Grade) 

Heads of Department - ~.3000-125-3250 

These three levels have been proposed by it 

on the ground that the work of the Bank's 

officers can be categorised into 

1 ) supervision of the work of workmen 
employees; 

2) formulation of policies and 
execution of a higher level job; 

3) decision taking; and 

4) co-ordination. 

The Officers' Association has also pointed out 

the need for eliminating anxiety regarding 

promotions from grade to grade. The Association 

has further urged that career scales will 

minimise the evils of stagnation at the 

maximum of a grade. 
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4.28 The Supervisory Staff Association on 

the other hand requests that the pay scales 

of Staff Officers Grade I and Staff Officers 

Grade II should be amalgamated into one of . . 
~.800-50-1000-60-1600 with a Special 

Pay for Staff Officer Grade I of 

~.200 per mensem and with a Special 

Pay for Deputy Treasur~r of !Is. 100 

per mensem. 

It is not clear how there could be an 

amalgamation of two pay sc~les into one and 

at the same time a grant of special pay to 

some officers in the new pay scales. 

4.29 The Bank has opposed the proposal of 

career scales on the ground that the existing 

ten scales of pay are related to the existing 

levels of hierarchy in the Bank ~,jhich are 

clearly distinguishable from one anothG=. AlGO, 

the Bank considers that ten different scales 
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are not too many. The Bank feels that posts 

which call for similar qualifications and 

involve similar responsibilities should fall 

in one category. A single pay scale should 

apply to each such category. The Bank's main 

argument against the career scale is that it 

is a disadvantage to have long pay scales and a 

feeling among offic€rs of easy attainment of 

increments. It will not provide for the 

recognition of merit as against mere seniority, 

nor will it provide for adequate opportunities 

for promotion based on merit and for a 

continuous incentive for good performance. 

Stagnation 

4.30 As indicated in paragraph 4.27 above, 

the Officers' Association mentioned the 

stagnation of officers in varlOUS grades 

specially at the Staff Officers Grade II and 

Staff Officers Grade I level. The Supervisory 
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Staff Association also gave some sta~istics 

in the same connection and both Associations 

suggested that the career sca~es proposed by 

the~ would be the desirable remedy for 

preventing the stagnation of officers. 

4.31 The Bank in its reply as well as 

during the hearings of the Committee provided 

detailed statistics about the incidence of 

stagnation amongst officers in the Bank. The 

Committee finds that there is no significant 

stagnation amongst Staff Officers Grade II. 

The slight stagnation found is inevitable and 

not unusual in a large organisation. As far 

as other grades are concerned it is noticed 

that there has been some stagnation amongst 

Staff Officers Grade I, but predominantly the 

stagnation has been in the C&3e of Staff 

Officers Grade I with Special Pay of ~.100 or 

equivalent personnel in Groups I, III and IV. 
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4.32 The main causes for this stagnation 

have been the following 

1) Proportionally fewer posts at the 

Senior Staff Officers level as com~~£e~ 

to those at the Staff Officer Grade I 

level. 

2) In the existing structure of pay 

scales of officers in the Bank there 

is considerable overlap between the 

pay scales of Staff Officers Grade II, 

Staff Officers Grade I and Staff 

Officers Grade I with Special Pay. 

Thereafter there is a sudden gap between 

the maximum pay of the scale cf a 

Staff Officer Grade I (~.1300) and 

the minimum pay in the scale of a 

Senior Staff Officer Grade III (~.1425). 
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3) The absence of inter-group mobility 

is a further cause contributing to 

the significant number of officers 

atagnating at the Staff Officer 

level within a group. 

4.33 As regards item (1) above, in any 

organisation with a pyramid structure, the 

posts at the top are limited and the existence 

of fewer posts at the Senior Staff Officers' 

level cannot be helped. As regards item (2) 

above, this aspect has been considered by the 

Committee and in its recommendations for pay 

structure it has provided for some overlap 

in the pay s~ales proposed for Senior Staff 

Officers Grade III and Staff Officers Grade I 

with Special Pay and equivalent gr~des, thus 

making the proposed span of the latter 10 

years instead of 9 years as at present. As 
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regards iiem (3) above, the recommendations of 

the Committee in Chapter 13 provide for inter

group mobility with suitable training for 

mobility and interchangeability of posts 

within the Bank. 

Proposed Pay Scales 

4.34 Taking all factors into consideration 

the Committee re~ommends that the total number 

of pay scales in the Bank should be six. In 

addition, there would be certain fixed pay 

posts as at present. The Committee also 

recommends that instead of differentiating 

between Staff Officers and S~nior Staff 

Off~cers the grades should have a continuous 

numbering preferably by letters of the 

alphabet. The grades and pay scales the 

Committee recommends are as follows : 
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(1) GRADE 'A' - Rs.560-35-735-40-815·-~5-9C5-
EB-45-950-50-1150 (15 years) 

Direct recruits in Grade 'A' ·.~ill be on 

probation for two years. The existing Staff 

Officers Grade II will be included in Grade 'A'. 

The present incumbents of the posts to which a 

Special Pay of Rs.50 per mensem is attachen. may 

continue to draw the Special Pay as at present. 

Future incumbents 1'1ill be covered by the 

recom~endations of the Committee in 

paragraph 4.39 below. 

The Committee sees no reason for 

recommending a separate pay scale for Assi& :;ant 

Engineers. The only difference at present 

between the pay scale of Assistant Engineers 

and the pay scale of Staff Officers Grade II 

is that tho scale has been eJ.ongated for 

Assistant En~~neers by another three years. 

It is extremely unlikely that an Engineer will 
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be agreeable to stay for more than 15 years 

as Assistant Engineer. Hence there is no 

need to elongate the scale to 18 years. The 

Committee recommends that Assistant Engineers 

be recruited in Grade 'A' in the pay scale 

proposed above. The eXisting Assistant 

Engineers will be included in Grade 'A'. 

The Committee recommends that the 

posts of Supervisors be abolished and the 

existing Supervisors be redesignated as 

Assistant Engineers in Grade 'A'. No Assistant 

Engineer shall be subordinate to or report 

to another Assistant Engineer. All Assistant 

Engineers, including present Supervisors to 

be redesignated as Assi~tant Engineers, shall 

be subordinate tv and report to an Executive 

Engineer or an officer of equa: or higher 

rank. It is to be noted that there is no 

Assistant Engineer at present getting a pay 

of ~.850 or more. If,therefore, the 
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Commi ttee 's recommendation to gi·ve ':only 

Grade 'A' pay scale to Assistant Engineers 

is carried out, no one will be adversely 

affected. 

(2) GRADE 'B' - Rs.650-65-1170-EB-65-1495 
(14 years) 

The existing Staff Officers Grade I will be 

included in Grade 'B'. 

If a ::::)erson is recruited direct to 

this grade he l{ilJ. be a probationer for two 

years on a basic pay of ~.600 per mensem. On 

confirmation he will draw salary ac(~ording to 

the pay scale of Grade 'B'. 

In the case of direct recruitment to 

this grade an employee of the Bank who offers 

himself for the recruitment t~st and is· 

recruited in competition with outsiders shall 
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be placed on the same footing in the matter of 

remuneration, amenities and privileges as the 

outside recruits. 

The Principal Private Secretary to 

the Governor may also be placed in this grade. 

He may be paid a Special Pay of ~.200 per 

mensem for reasons hereinafter appearing. 

(3) GRADE 'C' - ~.1200-65-1525-EB-65-1785 
(10 years) 

Special Pay has been granted by the Bank to 

a large number of Staff Officers Grade I for 

performing certain duties which involve higher 

responsibilities than those ordinarily allotted 

to officers in this grade. Ordinarily these 

officers should have been placed in a special 

and higher grade. Promotion to these special 

pay posts is by selection on .erit-cum-seniority 

basis. There is, therefore, every justification 

for placing these posts in a special and higher 
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grade. The Committee feels that all such 

special pay posts should be put in a special. 

grade of pay scale and has accordingly 

recommended that these posts be included.in 

Grade r C I 0' In addition the posts of Deputy 

Directors, Department of Statistics/Economic 

Department/Unit Trust o~ India, and the Deputy 

Managers in the Industrial Development Bank 

of India who are at present in the grade of 

~.820-60-1300 should also be included in 

Grade 'C'. The follOwing officers accordingly 

fall within this grade 

1. Accounts Offtcar: 

Administrati'Jn, ':2~/culla/3an>clng :Department/ 
Manager & E8taolis~~ont decGions, Bombay/ 
Central Accounts Sec-tj_o!l, lTat:~pnr/Issue 
Department, Calcll-tta/ue}I08i t Accounts 
Depa:rtment, Ba:lt;alore, Bcmbay, Calcutta, 
Madras, New' ~.]l:::"/:'"..:i."j:.~_("! J8bt Office, 
BO!i1bClY, C3.~.i~ut~r· 9 :I,c crabad, Jaip1.A.r, Kanpur, 
Hadras, ~;m1 D,: lL.:~ ~ )-'a'~na 0 
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2. Administrative Officer 

Agricultural Credit Department/Agricultural 
Refinance Corporation/Department of 
Statistics/Economic Department/Exchange 
Control Department/Industrial Finance 
DepartmentlUnit Trust of India. 

3. Assistant Chief Accountants 

Department of Accounts & Expenditure, 
Bombay. 

4. Assistant Chief Officers 

Agricultural Credit Department/Credit 
Planning & Banking Development Cell, 
Secretary's Department, Bombay/Department 
of Banking Operations and Development/ 
Industrial Finance Department/Premises 
Department, Bombay. 

5. Assistant Controlle~s 

Exchange Control Department 

6. Assistant Director 

Organisation & Methods Division, Bombay. 

7. Assistant Legal Advisers 

Legal Department, Bombay. 

8. Assistant Managers 

Department of Administration & Personnel, 
Bombay/Unit Trust of India, Bombay. 
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9. Chief Accountant 

Credit Guarantee Corporation of 
India, Bombay. 

10. Currency Office£ 

Issue Department, Bangalore/Byculla, 
Hyderabad, Patna. 

11. Deputy Directors (Financial/Tec~~ical) 

Agricultural Refinance Corporation 

12. Deputy Directors 

Department of Statistics/Economic 
Department/Unit Trust of India 

13. Deputy Managers (Financial/Technical) 

Industrial Development Bank of India. 

14. Deputy Secretary 

Agricultural Refinance Corporation, 
Bombay. 

15. Executive Engineers 

16. Senior-most Assistant Currency Officer 

Issue Department, Bombay, ~~dras, 
New Delhi. 

17. !reasuror 

Bombay, Calcutta. 
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Though the posts of Secretary, Services 
Board, and Senior Instructors, Training 
Establishments, are not ~isted above, 
the present incumbents of the posts have 
been deputed from posts which are proposed 
to be included in Grade 'C', with speCial 
pay of Rs.200 per mensem and Rs.150 per 
mens em respectively in lieu of the normal 
special pay of Rs.100 per mensem. In 
refixing the pay of the present inqumbents 
of the posts in Grade 'C', the Secretary, 
Services Beard, should be allowed a reduced 
special pay of Rs.100 per mensem and the 
Senior Instructors, Training Establishments, 
should be allowed a reduced special pay of 
Rs.50 per mensem so long a~ they continue 
in these posts. Future incumbents will 
be covered by the recommendation made in 
paragraph 4.39 below. 

(4) GRADE 'D' - ~.1700-75-2000-80-2160 
-(7 years) 

The eXisting Senior Staff Offlcers Grade III 

will be included in Grade 'D'. The Directors 

in the Economic and Statistics Departments 
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should be placed in Grade 'D' until they 

reach ~.2160. Thereafter ·they should be placed 

in Grade 'E' subject to an efficiency bar 

at ~.2160. 

If the Secretary, Services Beard, is 

also a~ember of that Board, he should usually 

be drawn from Grade 'D'. 

(5) GRADE 'E' - ~.1925-75-2000-80-2400 
(7 years) 

The existing Senior Staff Officers Grade II 

will be included in Grade 'E'. The Advisers in 

Economic and Statistics Departments should be 

placed in Grade 'E' until they reach ~.2400 and 

thereafter they should be placed in Grade 'F' 

subject to an efficiency bar at ~.2400. 

(6) GRADE 'F' - ~.2300-100-2700 (5 years) 

The existing Senior Staff Officers Grade I 

will be included in G~ade 'F'. 
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4.35 The Committee recommends that there 

should be the following Fixed Fay Posts : 

a) Chief Accountant ~.2750 

b) Principal Adviser 

c) Chief Manager 

d) Executive Director 

~.2860 

~.2970 

~.3025 

A comparative chart showing the existing and 

proposed structure of pay scales of officers 

of the Bank is given at the end of this 

Chapter. 

4.36 The Supervisory Staff Association has 

requested that the practice of having efficiency 

bars in the scales be removed. The Officers' 

Association has not included efficiency bars in 

the scales of pay proposed by it. The Committee 

has examined the merits of the question in 

paragraphs 3.57 to 3.60 and, in the light of 

the remarks made therein, the Committee suggests 
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that efficiency bars should be retained as a 

practice in the lower scales. They provide 

a needed check to ensure a continuous level of 

efficiency and hard work. 

Special Pay/Special Allowance 

4.37 Special Pay is at present being paid 

in cases where the Bank finds it necessary to 

give extra remuneration for employees who are 

engaged in work of an arduous nature. ~his is 

a recognised practice in many Government 

Departments as well as private sector organisa

tions. At the same time there is need to 

restrict such grant of extra remuneration to 

really deserving cases. It is also necessary 

to see that the device of Special Pay is not 

used as an easily available substitute for 

placing an employee in a hig}~dr grade of pay 

scale. The Committee has considered the point 
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whether such special remuneration should be 

termed 'Special Pay' or 'Special Allowance'. 

The Committee recommends that such special 

remuneration should be termed 'Special 

Allowance'. Only in exceptional cases where 

there is sufficient justification should the 

special remuneration be termed 'Special Pay'. 

The Committee has included several posts at 

present carrying Special Pay in the grade of 

Staff Officer Grade I in the proposed Grade 'cr. 

4.38 In the following two cases the Special 

Pay deserves to be continued as Special Pay. 

The first is the case of the Joint General 

Manager of the Industrial Development Bank of 

India. He is given a Special Pay of ~.100 

because his responsibilities are really inter

mediat.e between those of the General Manager 

and those of the Deputy General I~nager. There 

is no grade between that of the General Manager 
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and that of the Deputy General Manager in which 

he can be accommodated. The second ~ase is that 

of the Principal Private Secretary to the 

Governor. He is now paid a Special Pay of 

Rs.200 per mensem. This should be continued 

because the COmThittee understands that there 

might be need for the sake of continuity to 

keep the same person in this post for a long 

time which w'ould affect his prospects for 

promotion to higher posts. 

4.39 In the cases mentiolled below the 

Committee recommends that the Special Pay b~ 

converted into a Special Allowance for future 

incumbents of the posts : 

1. Secretary, Services Board (when he 
is an officer from proposed Grade 'e') 
at the reduced rate of ~.100 per 
mens em. 

2. Senior Instructors, Training 
Establishments, at the reu.-llcE-d rat:) 
of ~.50 per mensem. 
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3. Instructors, Training Establishments. 

4. Assistant Instructors, Zonal 
Traini~g Centres. 

5. In-Charge, Machine Section, Byculla. 

6. Treasurer, Gauhati/Ahmedabad. 

7. Deputy Treasurers. 

8. Supervisor in Group IV. 

The existing incumbents will continue to 

draw Special Pay as at present, excepting 

nos.1 and 2 above, who will draw Special Pay 

at reduced rates of ~.100 per mensem and ~.50 

per mensem respectively on refixation of their pay. 

4.40 The Supervisory Staff Association has 

requested that the Special Pay of Deputy 

Treasurers be raised to ~.100 per mensem. The 

Committee has carefully considered this matter 

and feels that a Special Allo.vance of ~.50 

per mensem would be sufficient to meet the 

requirements of the case. 
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4.41 In the case of V::"ce-Principal, r9.nkers 

Training C;ollegE;, the Committee recommends t':"'..at 

the grant of Special Pay be eliminated by 

putting the next incumbent in proposed Grad.~ :1i. 

The duties allotted to Security Officers at 

Bvmbay and New Delhi are of an arduous nature 

in that these officers are expected to be on 

duty any time cf day or night to receive 

visitors, touring officers etc. The grant of 

Special AII0t7 ance to occupants of '~r_ese posts 

would be justified. The Committee therefore 

recommends that a Special Allowance of ~.100 

per mensem be paid to ~he Security Officers 

at Bombay and New Delhi. 

Local Pay/City Co~uensatory Allowanc9 

4.42 At present Local Pay at 10 per cent of 

pay is paid to off~cers poste~ at Bombay, 

'Jalcutta, Ne"tl Delhi, r'ladras, Hyderabad., 
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Bangalore, Kanpur and Ahmedabad. The Officers' 

Association has represented that the cost of 

living has gone up considerably in the other 

centres where the Bank has its offices. It 

has therefore requested that Local Pay be paid 

to officers in other centres also at the 

reduced rate of 7Y2 per cent of the pay. It 

further requests that the total emoluments of 

an officer on transfer from a higher Local Pay 

centre to a non-Local Pay centre should be 

protected. 

4.43 The Local Pay paid at certain centres 

seems to have been intended to compensate the 

officers for the comparatively higher cost of 

living at these cen~res. It is however not 

clear why Local Pay is beins treated as Pay for 

all purposes. In Government Departments and 

other organisations with offices allover India 
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this special remuneration to meet the higher 

cost of living in certain cities is termed 

'Oity Oompensatory Allowance'. If the Bank 

had done this there would have been less of a 

grievance when an officer was transferred from 

a bigger to a smaller city. The Bank has 

therefore finally proposed that the existing 

Local Pay should be absorbed in the basic pay 

scales of officers so that every officer 

wherever he is posted will get this benefit. 

The Bank has further proposed that, in addition, 

a Oity Compensatory Allowance be paid in Bombay, 

Calcutta, New Delhi, Madras, Ahmedabad, 

Hyderabad, Bangalore and Kanpur at 10 per cent 

of the pay with a maximum of ~.200 for pay upto 

~.2249 per mensem. Thereafter the allowance be 

paid on a sliding scale, it being completely 

nil when the pay exceeds ~.2700 per mensem. 
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4.44 The Committee considers it 

inequitable that officers posted at Local Pay 

centres phould have an advantage over those 

posted at other centres. The purpose of Local 

Pay being to compensate for hi~~er cost ~f 

living at these centres there is no reason 

why the Local Pay should count for 

superannuation benefits. It would be more 

equitable if Local Pay is converted to an 

allowance and the Committee so ~ecommends. 

4.45 Representations were made to the 

Committee during its visits to certain centres 

of the Bank that certain other cities should 

be included in the cities to which City 

Compensatory Allowance will now be applicable. 

The main arguments of the officers making 

this representation are that the cost of living 

in places like Nagpur, Poona and Lucknow is as 

high as that in Hyderabad or Bangalore and 
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therefore there is no justification for 

excluding cities like Nagpur, Poona and 

Lucknm-r from the right to receive City 

Compensatory Allowance. The Bank has however 

argued that the present classification of 

cities vThere employees are entitled to receive 

City Compensatory Allowance and other centres 

should be continued because it is based on the 

classification of higher pay centres and 

other than higher pay centres for workmen 

employees by the Desai Tribunal. 

4.46 The Committee has considered this 

matter very sympathetically and recommends that 

the City Compensatory Allowance be extended to 

Nagpur, Poona and Lucknow at a reduced rate 

4.47 The Committee recoIDnends that City 

Compensatory Allowance be payable in Bombay, 

Calcutta, New Delhi, l·ladrE'.s, Bangalore, 
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Hyderabad, Kanpur and Ahmedabad (i.e. Higher 

Ci ty Compensatory Al101.fance cE':'1.tres) at 10 p"'r 

cent of mcnthly pay and be payable in Nagpur, 

Poona and Lucknow (i.e. Lower City Compensatory 

Allowance centres) at 7Y2 per cent of monthly 

pay, to be rounded off in either case to the 

next higher rupee, with a maximum of ~.200 per 

mensem for the Higher City Compensatory 

Allowance centres and of ~.150 per mensem for 

the Lower City Compensatory All~wance centres, 

upto a monthly pay of Rs.2250. Thereafter, the 

allowance may be paid at the following sliding 

scale : 

Pay range 

Rs. 

2251 - 2500 
2501 - 2600 
2601 - 2700 
Above 2700 

Amount 
Higher Lower 
C.C.A. C.C.A. 
Centres Centres 

Rs 0 Rs. 

175 
150 
100 

Nil 

125 
100 

50 
Nil 

No City Compensatory Allowance wil~ be payable 

at other centres. 
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Dearness AlloFance 

4.48 Dearness Allowance j"C1 paid by almost 

every employer in this country with a view to 

compensate his employees for the fall in real 

income due to continuous rise in prices. Though 

it is an atteD'pt to ensure that over a period 

the employees get the same income as computed 

in relation to its purchasing power, and 

that they should be enabled to purchase the 

same volume of goods as before, no vlater tight 

scheme has been introduced any where to 

achieve 100 per cent accurate results. 

Difficulties arise because prices of various 

commodities in ordinary use rise in different 

proportions. Therefore it is arithmetically 

difficult to arrive at a figure that will keep 

the real income exactly at the same level from 

year to year. Devices such as cost of living 

index and co~sumer prices index have not been 
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perfected as can be seen from the fact that 

there are a number of such indices. Further, 

prices of the same commodi ty ~\'"ary from town 

to town. Also, living habits vary l~oB area 

to area. As a result, all that an employer 

can reasonably hope to achieve is to ensure 

a fair amount of satisfaction among his 

employees by ad hoc adjustments of Dearness 

Allowance. 

4.49 When Dearness Allowance was first 

introduced in the Bank, officers and workmen 

staff were paid Dearness Allowance on the same 

basis. In 1962 under the Award of Mr. ,j"ustice 

Desai the Dearness Allowance of workmen staff 

was linked with the cost of living index. The 

Bank however did not make any change in the 

previous scheme of Dearness A~lowance applicable 

to its officers. During the sixties some 
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alterations were made i'n the Dearness 

Allowance of the officers of the Bank. 

Striking difference in the basis on which 

the Dearness Allowance was c8.1culated as 

applicable on the one hand to the workmen 

staff and on the other to off~cers continued 

to exist. During this period the Bank changed 

the basis for calculating the dearness 

allowance of officers from a percentage of the 

pay to a flat rate. It is understandable that 

the anomaly of fixing the Dearness Allowance 

on different basis for workmen staff and 
" 

officers should cause considerable dissatisfac-

tion among the officers. 

4.50 There is also a concept that, while 

the rise in prices should be completely 

neutralised at the lowest income levels, there 

is no social justification for full neutralisa

tion at higher income levels. This is based on 
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the assumption that the State should attempt 

progressively to reduce the disparity between 

the highest and lowest income levels. This 

would mean in effect that both the standard of 

living and the capacity to save at higher 

income levels should be gradually brought down. 

4.51 At present, Dearness Allowance is 

paid at a flat rate of ~.175 per mensem for 

Junior Officers and ~.100 per mensem for 

Senior Officers with the proviso that Pay plus 

Dearness Allowance should not exceed ~.2350 

per mens em. The ceiling seems to have been 

fixed on the lines at what prevails in the 

Government of India. 

4.52 The Officers' Association has represented 

that, while the Dearness Allowance for workmen 

staff increased from 24 per cent of the pay in 

1964 to 57 per cent of the pay in 1970, in the 
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case of officers Dearness Allowance went up 

from ~.100 per mensem to ~.175 per mensem only. 

This made it very difficult for officers to 

maintain their standard of living with the total 

emoluments they were getting from the Bank. The 

Officers' Association has also represented that 

the Dearness Allowance paid in other banks and 

Government Corporations to officers is much 

higher than thB.t paid in the Bank. The 

Shipping Corporation pays to the officers drawing 

pay upto ~.2250 per mensem the same Dearness 

Allowance as is permisSible to workmen staff 

at the maximum of their pay, i.e. Dearness 

Allowance of ~.570 per mensem. The state Bank 

of India pays Dearness Allowance to its officers 

upto a maximum of ~.225 per mensem. In other 

banks the maximlli~ Dearness Allowance to officer3 

varies from ~.395 to Rs.475 per meneem. 
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4.53 The Officers' Associatic~1. has 

therefore requested that Dearness Allovlancc 

should be granted to the officers on the 

same basis as for uorkmen staff upto a 1>:,:;-

of ~.785 per mensem, which is the maximum pay 

admissible to any member of ~'lOrkmen staff. 

The Officers' Association requests that for 

pay ranges beyond this and upto ~.1900 

Dearness Allowance should be fixed at the same 

figure as would be applicable to workmen 

drawing Rs.785 per mensem, hut the quantum of 

Dearness Allowance may be reduced progressively 

at the rate of 10 per cent for each stage of 

pay in a pay scale, subject to a minimum 

Dearness Allowance of ~.100 per mensem which 

should be paid to all Senior Officers. The 

Officers' Association further points out that, 

in addition to the disparity between Dearness 

Allovlance paid to workmen staff and officers 
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of the Bank, the Dearness Allowance paid to 

officers in other banks, both nationalised 

banks and foreign banks located in India, is 

very much higher than what the Bank is paying 

to its officers at present. 

4.54 The Supervisory Staff Association 

has, on the other hand, requested that Dearness 

Allowance to officers should be linked to the 

middle class cost of living index and 

neutralisation should be at the rate of 3 per 

cent of pay for every rise of 4 points over the 

base figure of 150. 

4.55 The Bank in reply has pointed out that, 
• 

though some other banks may be paying dearness 

allowance to officers at a higher rate and may 

even have linked this allowance to a cost of 

living index, it would be reasonable to consider 

the Dearness Allowance paid by an institution 
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along with the pay scales and other allowan~es 

paid by the organisation. The Banl~ has '!')ointed 

out that in b::::.nks '\'There Dearness Allo'\vance is 

paid at a higher rate the quantUl.1 of ot:ler 

allowances suct- as House Rent Allowance and 

Local Pay is nominal. The Bank therefore urges 

that the totality of emoluments should be considerc-l, 

and not merely one allowance in isolation. It 

may be noted, for example, that the State Ballli 

of India pays Dearness Allowance at the rate of 

~.225 per mensem to officers drawing basic pay 

upto ~.620 and ~.200 per mensem to officers 

drawing basic pay in excess of Rs.620 per mensem 

but upto ~.1030 per mensem only. The Bank pays 

• Dearness Allowance upto a much higher pay 

level. The Dearness Allowance paid by the 

Central Government to its officers is much 

lessihan what the Bank is paying. 
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The question of principle has been 

raised whether officers drawing higher 

salaries and enjoying amenities higher than what 

is admissible to workmen staff should be 

compensated against rise in prices to the same 

extent as the lower paid workmen staff. The 

Bank cites the findings of the Pay Commissions 

and the Das and Gajendragadkar Commissions of 

the Government of India in this connection. 

The finding of the Second Pay Commission was, 

briefly, that it would not be right to make 

an automatic adjustment of Government servants' 

remuneration to a rise in prices. The 

Commission was of the view that there was 

greater need to protect the real income of the 

employees of the lower pay ranges than that of 

those dravling higher salaries. The Commission 

also held the view that neutralisation of a 

rise in cost of living can be neither automatic 
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nor to the fullest extent. It has also to 

be noted that in all the changes in Dearness 

Allowance made by the Government of India in 

the last 20 years there has been one constant 

factor, viz. that Dearness Allowance was either 

not paid at all to those in the higher salary 

ranees or it vras paid at a reduced rate. The 

principle underlying this seems to be that the 

Government desires that the differences in 

emolu.l'nents between the lower and higher categories 

of Government servants may be reduced to the 

extent possible. The Second Pay Commission 

also dealt with the inter-relation between rise 

in prices, maintenance of a stable level of 

investment and the efforts of the Government to 

curb inflation through fiscal measures. The 

Commission argued that an au-:: Jmatic and 100 

per cent neutralisation of rise in prices 

through a higher Dearness Allowance would 
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defeat the objectives of the G·ovei'n~1ent measu.rc~::, 

to encourage grow·th of the economy and to 

counteract inflationary trenda. The CO~i88ion 

expressed the view that the Government shou.ld 

have complete freedom to decide how far their 

employees should be compensated for a rise in 

prices. There will be no such flexibility of 

decision if there is an automatic linking of 

Dearness Allowance with a cost of living inde:~ 

or a consumer price index. 

4.57 The Bank has argued that the same 

considerations which have weighed with the 

Central Government in not linking Dearness 

Allowance to a cost of living or conSillner 

price index in the case of its officers would 

be applicable to the Bank also. The Bank has 

therefore requeated that the fixation of 

Dearness Allowance from time to time should be 
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left to the discreti~n of the Ban~ which can 

also consider compensating the officers in 

other forms. The Bank has accordingly 

offered to fix the Dearness Allowance of the 

officers as follows : 

Pa;y: Range Amount 
lis. Rs. 

Upto 815 250 
816 - 950 225 

951 - 1199 200 
1200 - 1299 175 
1300 - 1699 150 
1700 - 2099 50 
2100 - 2249 25 
2250 and above Nil 

4.58 Taking all factors into consideration, 

the Committee has come to the conclusion that 

it is not necessary to link payment of 

Dearness Allowance to officerJ with the cost 

of living index at any stage. The Committee 

is of the view that the offer made by the 
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:Bank to revise t::.p't'la:rd the DearCless Allo'trlance 

payable to officers is on the whole reasonable. 

The Committee would like to recommend however 

that the Dearness Allo'vlance payable to junior 

officers should be at a slightly higher level 

than what the Bank has offered. The Committee 

would also reco~~end that the slabs at the 

higher levels be modified in order to fall" in 

line with the Government of India's scale of 

Dearness Allowance. 

4.59 The Co~ittee recommends the 

following scale of Dearness Allowance for 

the officers of the Bank : 
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Pa;y: Range Amount 
Pt.s. ----a;~ 

Upto 800 :300 
801 - 1000 275 

1001 - 1250 250 
1251 - 1500 200 

1501 - 1750 t50 

1751 - 2000 125 
2001 - 2250 100 

2251 - ~350 At such figure as 
would bring pay 
+ dearness allowance 
upto Rs.2350/- p.m. 

Above 2350 Nil 

4.60 The payment of Dearness Allo~mnce may 

be so adjusted that no one in the earlier stage 

of a higher slab will get less ~han what 

persons in the higher ranges in the lower slabs 

would get as Pay plus Dearness Allowance. 

4.61 The Committee recomm2nds that the 

Bank should review at an interval of every tyro 

years the Dearness Allowance payable to its 

officers. 
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House Allmvance 

4.62 At pre8ent house rent allm'Tance known 

as House Allovrance is paid at the rate of 20 

per cent of pay with a minimum of ~.90/- and 

a maximum of ~.300/- p.m. at Bombay, Calcutta, 

Nadras and New Delhi and at 15 per cent of 

pay with the same minimum and maximum at 

-other centres. Staff Officers Grade II 

promoted from the workmen employees who have 

not accepted transferability are at present 

paid House Allo1;vance at 15 per cent of pay 

subject to the following ceilings : 

a) Bombay, Calcutta, 
Madras, New Delhi. 

Rs.115/- p.m. 

b) Other Local Pay Centres.~.100/- p.m. 

c) All other centres. Rs. 90/- p.m. 

The Officers' Association has demanded 

rAvision of House Allowance from 20 per cent 

to 25 per cent at Bombay, Calcutta, ~~dras: and 
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New ~elhi and f~om 15 per cent to 20 per cen~ 

at other cent~e8 ;l'ith a minimum of R~.200/- and 

a maximum of ~.350/- p.m. 

4.63 The question of house allowance has 

to be viewed in the background of the large 

number of officers in the Bank and the 

provision of residences built at the Bank's 

expense or taken on lease by the Bank and 

given to only a small number of officers. The 

officers are therefore compelled in a number 

of cases to take residential accommodation on rent 

in their own name which in most of the cities 

in India today involves payment of high 

monthly rent. The quantum of house allowance 

should therefore be linked with future plans 

of the Bank to construct more residential 

accommodation for officers 01 to revise its 

policy of taking residential accommodation 



161 

on lease for the use of its officers. The 

problem becomes more acute as officers are 

liable to transfer from one c~ntro to'another. 

A new-comer to a place has difficulty in 

finding accommodation at low rent if the Bank 

does not provide him with accommodation either 

owned or hired by it. Government Departments and 

many private sector organisations who operate 

allover India have met this situation-by paying 

a house rent allowance which is a percentage of 

the salary of the officer and intended to meet 

only part of the rent that the officer would 

actually have to pay for accommodation hired by 

himself. The Bank however seems to be following 

a different policy. A fixed amount is paid to the 

officers irrespective of whether they are paying 

a rent higher or lower than the amount ahd also 

whether any rent is being paid at all. 
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4.64 The Officers' Association has 

represented that there has been a marked rise 

in rents in the market in major cities. Even 

the standard minimum house rents fixed by the 

Bap~ for officers' quarters at certain centres 

were found to be higher than the house 

all~wance admissible to the officers. In view 

of the Bank taking on lease very few flats for 

allotment to officers in cities, a large number 

of officers have to secure accommodation at 

prevailing market rates at their O'tvn expense. 

The Officers' Association also represented 

that, l3.S many of the officers have to go 'on 

tours frequentLY and have also to sit in the 

office very late, they have to take on rent 

accommodation in convenient localities ,"here 

the rents are higher than in bhe outlying areas 

of the cities. The Officers' Association has 

further pointed out that a number of public 
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sector ~orporations pay house rent allowance 

to their officers without any ceiling. 

4.65 The Supervisory Staff Association has, 

in addition to the above mentioned pOints, 

pointed out that the house allowance paid to 

the Bank's officers has all along been treated 

as an item of their emoluments. Therefore tIle 

Association represents that the ~eilings fixed 

for the allowance should be removed, and if 

the standard rent of the Bank owned 

accommodation ~s less than the house allowance 

payable to an officer the excess should be 

paid to the officer. 

4.66 It is difficult however to grant such 

a request. If the contention is that the house 

allowance has no relation whatsoever to the 

expenaiture on rent incurred by the officers 

and is merely a part of their total 
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remuneration, then the question of this 

allowance will have to be viewed in a different 

light, The considerations of high rents and 

such other matters related to the market 

conditions of securing accommodation wi~.l have 

no bearing on the issue. The quantum of this 

allowance will then have to be settled purely 

in the light of the total emoluments of 

officers in each grade. 

4.67 There is a controversy as to whether 

the house allowance is an emolument or whether 

it is a compensation paid by the Bank to its 

officers to meet a specific liability in the 

nature of paying monthly rent for the residential 

accommodation used by the officer. In the 

view of the Committee it is an allowance for 

meeting a specific liabi~ity and an officer 

cannot be allowed to make a profit out of it. 
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4.68 The Bank has represented that the 

quantum of allowance paid to the officers of 

the Bank compares favourably with the allowance 

paid by other banks including the State Bank 

of India. The Bank also points out that the 

payment made in the nature of house rent 

allowance by the Government is calculated on 

a completely different basis. The Bank has . 

however offered to continue payment of house 

allowance in the same form as it is today 

except that it is preIared to raise the rates 

to some extent. 

4.69 While the Committee feels that there 

is a case for changing over to the method of 

paying house rent allowance followed by 

Government Departments in certain big cities, 

it does not wish to disturb the existing 

procedure in the Bank for calculating ?".ld payine; 
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The Committee recommends that 

the house le be now fixed as follows : 

I. In the 
Grade-

transferable Staff OfficsrG 
Ll other officers 

(i) Bombay, 
Calcutta, 
New Dolhi, 
Madras 

(ii) Other 
Centres 

20 per cent of pay to be 
rounded off to next higher 
rupee with a'minimum of 
Rs. 1251- ane. maximum of 
Rs • 350/-" p • m • 

15 per cent of pay to be 
rounded off to next higher 
rupee ,vi th a minimum of 
~.125/- and maximum of 
P.s.350/- p.m. 

II.Non-transferable Staff Officers Grade II 

15 per cent of pay to be rounded off to 

next higher rupe e ,vi th a maximum of 

(i) ~.1401- per mensem in Bombay, Ca16utta, 
N eliT !'e Ihi and Ivlad ra s • 

(ii) ~.125/- per mensem in Bangalore, 
Hyderabad, Ahmedabad and Kanpur. 

(iii) ~.115/- per ffiensem in other centres. 

Provided that in all cases no officer 

residing in quarters provided by the Bank 

shall be paid a house allowance in excess of 

the house rent actually payable by him. 
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4.70 In the case of Staff Officers Grade II 

\,lho have not accepted transferability it is 

reasonable to fix the percentage of pay as 

well as the maxima at a lower level in view 

of the fact that they would continue to stay 

in the accommodation they have already got, 

which it is reasonable to assume would be at 

a lower level than vlha t they would have to pay 

if they w·ere to go to a new centre on transfer. 

4.71 An employee may either be provided 

with housing accommodation or with house 

allowance in lieu of it. He cannot be given 

housing accommodation and in addition a part 

of the house allowance in cash. The Committee 

does not recommend that the difference between 

house allowance admissible to an officer and 

the lower standard rent of the staff quarter 

allotted to him be paid to any officer in cas:::.. 
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The standard rent is fixed by the Bank itself 

at a concessional rate and does not represent 

either the market rent or the controlled 

rent fixed under the Rent Acts. 

Bonus 

4.72 The Officers' Association has 

requested that, in view of the fact that the 

officers of the State Bank are getting bonus 

in addition to their pay and allm'Jances, the 

Bank should, as in the case of. fixation of 

Balarie s of 'vorkmen staff, take this element into 

consideration while fixing the pay of officers. 

4.73 The Supervisory Staff Association 

has requested that bonus should be paid to 

officers in the Bank on the same basis as 

payment being made in the State Bank of India, 

the subsidiaries of the State Bank of India 

and the 14 nat ionalised banks. The S'lpervisory 
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Staff Association has stated that it should 

not be diffi~ult to separate the co~~ercial 

p~ofits of the Bank from the other profits. 

It has also pointed out that the Life Insurance; 

Corporation pays bonus to its officors even 

though ~~ch payments have been excluded from 

the purview of the Payment of Bonus Act, 1965. 

4.74 The Bank has pleaded that for the 

purpose of co::a.parison vTi th the total emoluments 

paid by the State Bank of India if the element 

of bonus is taken into consideration the 

em:>luments paid by the Bank compare favourably 

vli th those p'3.id by the State Bank of India. 

4.75 In making reco~mendations regarding 

pay scales and othe~ allowances, the Committee 

has kept this comparison of total emoluments 

that will accrue to officers in different 
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grades in mind. The Committee has also taken 

into consideration the fact that the Payment 

of Bonus Act, 1965, exempts the Bank fro~ 

payment of bonus even to its ivorkmen staff 

and that in most organisations, even when 

bonus is paid to workmen, it is not paid to 

officers. The Committee, therefore, does 

not recommend any payment by way of bonus. 



Grade 

. -- --JJ.r= 
Staff Offjcer Gr.II 
~--- . __ ._._,_.-------

SUb-Accountants 
Research Superin
tendents 

Sub-Accounts 
Officers 

Asst. Legal 
Officers 

Asst. Exchange 
Control Officers 

Asst. Treasurers 
Asst. Banking 
Officers 

Asst. Rural Credit 
Officers 

Asst. Industrial 
Finance Officers 

Asst. Research 
Officers 

Asst. Security 
Officers 

Asst. Accountant 
(C.G.C.) 

STATEMENT SHOWING THE EXISTING SCALES 
OF PAY AND ALLOWANCES OF THE OFFICERS 
OF THE BA~ 

Adjust-' Dear-
SC.3.1es of Local ment ness 

Int.: 
erim 

pqy Pay Allo- Allo-
==_=~I2)-.---- -- ---n J wanc..!L wance ~el-. ___ . _____________ "_l4J ( 5 ) (6 ) 1. ef* 

•. "_"_~ _______ _ ___ .m _ _ (7) 

House Allowance 

~ 10% of ~a) 20% of pay 
0 Pay including locnl 
0 rounded pay) with a mini-
0 off to mum of !?<;.90 p.m. ...... 
~ the next and. maximur=.. of ~ ...... 
~ higher Rs.300 p.m. at 

~ ru.pee Bom1~y, Calcutta, 
r ... t Bombay, New Delhi Rnd 

~ Rs.40CJ-30- Gr:l.lcu t ta , f·btJr"lS. 
550-40,..,710·- Madras, R:;. 1 00 Ps. 175 (b) At other o EB-40-750- NeH Delhi, p.m. r· m• C2!1tres 15~b of ~ 25-850 Bangalore, 

(~Cla t ) pay (inc~uding (15 years) Kanpur, (flat) local pa.y#)with 

~ Hyderabad miuimlJ..H of F.s.90 
Ullc1 p.m. and maximum 0 Almeda bad 0 of Po:>. 300 p. m • 
Local Pay 

~"!:Qvided_ that no officer is 
rGGidln~ in quarters counted provide by the Ban~ as pay for 
shall be paid a house all 

purposes. #Where admissibJe 



-_ .. (1)- ... d. (2~ (3JU-J 
Junior Analysts 

(A.R.C.) 
Dispensary 
Superviser, 
Bombay 

Superviser, Lounge 
& Dining Room, 
Bombay 

~ 
~ 
o 

Technical Staff ~ ~.400-30-

Supervisers, ~ 550-40-710-
Estate & Premises ~ EB-40-750-
Departments I 25-850 

Supervisers, (15 years) 
Computer Centre 

Supervisers, 0 
Machine Section, 0 
Byculla 0 

Air-conditioning ~ 
Plant and Electric 0 
Supervisers(SeniorO 
G~ade) I 

Treasurer, Gauhati/ I 
Ahmedabad 

Deputy Treasurer -do -
Superviser-in-chargcOPlus.a 
of Machine Section, Ospecl8.1 
Byculla Ipay 

of Asst. Instructors, ~.50/-
Zonal Training p.m. 
Centres 

As on Rs. 1 00 

page 171 p.m. 
(flat) 

As on Rs. 100 

page 171 p.m. 
(flat) 

trr=_o _. .. -en. (7~ 

Rs.175 
p.m. 
(flat) 

Rs.175 

p.m. 
(flat) 

allowance in excess of 
the house rent actually 
payable by him; 
(bb) provided further 
that in cace of Staff 
Officers Grade II 
(PromotGes) who have 
not opted for trans-
ferability, house 
allowance will be 
admissible at the rate 
of 15% of pay (includ
inG local ~ay where 
admissible) with 
following maxima : 
Bombay, Calcutta, 
Madras & New Delhi 

- Rs.115 p.m. 
Other local pay 
centres 

- Rs.100 p.m. 

All other 
centres 

- Rs. 90 p.m. 

-do-

...... 
-l 
I\) 



(1 ) (2 ) (3) ',: ; (4) (5) (,~" (6l (1r~~. 

'eers, ~ 
30-550-
-EB-40- As on Rs.,100 ,Rs.175 As<i-n;(a) 

Rs. 400-_ 
40-710-
750-2t 
EB-25 _ 
(18 y 

As on Rs.,100 ,Rs.175 As: ,'i-n ;(a) 
and (b) 5-850- ~ .m. ~ .m. ) and (b) 

~-925. page 17:-1 tflat) (flat) on:page 171 ff~~~) on: page 171 page 17:-1 
~.m. 

tflat) 
ears) 

'r. D Enginee . 
Gomputer Centre K 

'O'j'B : All Staff, Officers Gr4 II except' Asst. Eng.i.neers: wnoreaoh ·the ma.ximl.iJ:Ji of ' 'the sca.le and'rema::;;l1 
in that. stage for a. period of 3 years are granted:aL:special pay. of, Rs~40/ ... p.m. 

: taff Officer. Gr. I 

Accounts Officers, 
P.A.D. 

Asst. Accounts 
Officers 

Asst. Currency 
Officers 

Asst. Inspectors 
Exchange Control 
Officers 

Legal Officers 
Research Officers 
Librarian 
Banking Officers 
Rural Credit 
Officers 

Industrial Finance 
Officers 

Senior Analysts, 
A.R.C. 

o 
~ 

i 
o 
o 
~ Rs.450-50 

I 600-60-
960-EB-
60-1200 

I (14 years) 

D 

As 0.1':1 Rs.100' 

page_ 1'11 l~~~~;) 
is.175 
~.m. 

(flat) 

As in (a) 
and (b) 
en page 171 

-..,' 
.~ 

~ 



(1 ) ( 2 ) ( 3 ) (IT -- 15T ( 6 ) (7 ) 

estment 
alysts, U.T.I. 
urity Officers 
di Officers 
& M.·· Officers 
8onnelOfficer 
vate 
cretaries 
~ers,' New· 
lhi, Madras, 
npur; Byculla, 
ngalore, Nagpur, 
tna s 'Hyderabad. 
ountant, D.I.C. 

Lccoun-+;ant, C.G.C. 

o 
o 

! 
I 
~. 

I 
~ 
~ 
o 
a 

).c::;9unts Officers I G 
Adminjstra·tion, ~ 
b;7culla/Banki.ng' . a 

Fs.450-50-
BOO·-60-~ 
960-EB·· 
60-1200' 
(14 yer.-~o) , ._, . .1. I:J 

Dc:;>artment " ; Manag't~r~ 
& :~stablishment ~ -do
Sections, Bombay/ ~ pl~s a 
Oentral A/cs~Sec., 0 special 
N&gpur/r.D., .Cal-. ~. pay ,of, 
cu-tta/D .A.D. ,Ba!i~ I [Is; 100/-

[~lcutta, . Madras J 

C1;; Delhi/P.D.O., 

As on 

page 171 

As on 

page 171 

Rs. 100 

l(f~~t) 

Rs. 100 
~.m. 
(flat) 

Rs.175 
J?tn. 
(flat) 

F.s. i 75 

1f'~~ t) 

As in (a) 
and (b) 
on page 17; 

As in (a) 
and (b) 
on pD.ge 171 

i
alore, Bombay" p.m. 

Gill bay, Calcu ~.ta, J ............. _ .•.• - ___ • _~ .. "'.,..- ".; ..... ~?~,~ _.'."._'. •• _____ ." _ .... .'."'_." .... _ .... ~ •••. , ••• , __ ..... - .' .... 'O •. ,., •• , ••• - •• ~,._., ........... T_ 

Y" ~lerabad·,--·Ja{nUr,· "~ .. : i·'· .. ' ;' ....... _.. _" : .... _ ........................ " " .... _.,."~._,,._.J~_ .... .... , .. . bo"::":'" .• ,,- "'- . - ... -.~ .. - .'. ". "'-'-"--"'-"--.'--'-"'-~'.--"-' -~ .. " ... - ..... -....... . . ~ 

1 Aanpur, Madras, 
1. 11E.;J Delhi J Pa tna • ~ 

~ 

--4 
~ 
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:A,dml~.Ejltra tl va 
Offioere £. 

Asst. 'Chief 
Accountants 

Asst. Chief 
Officers 

Asst. Controllers 
Asst. Director, 

O. & M.Division 
Asst. Legal 

Advisers 
Asst. IVianagers, 
D.A.P./U.T.I. 

Chief Accountant, 
C.G.C. 

Currency Officer, 
I.D., Bangalore, 
Byculla, Hydera
bad, Patna. 

Deputy Directors, 
A..R.O. 

Deputy Secretary, 
A.R.O. 

Senior-most Asst. 
Currency Officer, 
I. D., Bombay, 
Madras, New Delhi. 

Treasurer, Bombay, 
Calcutta. 

Instructors, 
Training Establi
shments 

~ 
~ 

~ 
~ 
o 
~ 
o 
o Rs.450-50-
o 600-60-
o 960-EB-
o 60-1200 
~ (14 years) 
o plus a 
~ special 
~ pay of 
~ Rs. 100/-I p,m, 

I 
~ 

~ 
~ 
I 

~ 
I 

TIL (4) (5) ____ (6)nu (7) 

As on &s. 100 
p.m. 

page 171 (flat) 

RS.175 
p.m. 
{flat) 

As in (c) 
and (b) 
on page 171 

£ The post of Administrative Officer, A.C.D., Eco. Dept. and U.T.I. has since 
been upgraded to Senior Staff Officer Grade III. 

-" 
....:J 
\J1 



III===-u. ___ ' ___ u_ • JfD __ - , .. _________ =-:I'D_ , __ .-=._,_.1_41 == . __ ]3I~-=·~~=~~._._C6J __ --= ___ ,~_l71 
Senior Instructors, 
Training 
Establishments 

Principe.l Privu-i:;o 
Secrotary to 

~ ~.450-50-600- As on ~.100 ~.175 As in (a) 
~ 60-960-EB-60- p.m. p.m. and (b) 
~ 1200 page 171 lflat) lflat) on page 171 
~ (14 years) 
~ plus a 
~ speci::.l p8.y 
~ 0 f r.3. 1 50 p. rn • 

~ R,. 450-50-600.., 
~ 60-9GO-En-60-
~ 1200 -do,. -do- -do- -do-,Governor 

Socrota:!':'y, 
Board @ 

Sorvicus ~ (14 years) 
x 'J'"" a x l .. L .A.U c.: 

~ E'pecial pay 
o of :1,>.200 p.m. 

@ The post of 3ecretJry, Sorvices Board could be held either by a Sonior Staff Officer 
Grade III or by ['.. Stnff OffieGr Grnde I wi th a special pay of ~~~.200 p.m. Tho prosent 
incumbent come~3 from the latt..:;r cntegory. 

Deputy Directors~ 
Economic & Statis
tics DGP~s./U.T.I. 

Deputy r,1an2.f,ers, 
I.D.B.I. 

Technical Stc.::ff 
Ex-ecutive Engineors 

~ 
~ 
~ H3. 820-60-
o 1300 
o (9 years) 
o 
o 
~ 

As on 

page 171 

He;. 100 lb.175 

1:e~;t ) 1f~~t) 
As in (a) 
2.nd (b) 
on page 171 

NOTE All Staff Officers Grade I who reach maximum of the scale and remain on that stage 
for a poriod of 3 ~oars are granted a special pay of ~.60/- p.m. 

-'-

-.J 
0'\ 



m-- - . -l2) (3) ]A] (5) I6I-· ==r7-} 

Senior Staff Officer 
Grade III 

Deputy Managers, U 
D.A.P. ~ 

Deputy Chief I 
Accountants, D.A.E. 

Deputy Inspector. 
Deputy Secretary ~ 
Deputy Managers, 0~.1425-75-

Bombay/New Delhi 01800 
Deputy Legal ~(6 years) 
Advisers ~ 

Deputy Directors, 0 
o & M ~ 

Deputy Controllers. ~ 
Deputy Chief Officers, ~ 

ACD /DEOD /IFD ~ 
Managers, Bangalore/ I 
Hyderabad/Jaipur/ 
Gauhati/Ahmedabad 

Managers, Administra-
tion/Technical/ ~ 
Financial ( IDE I ) ~ 

Manager, Technical 
(ARC) 

Manager, Sales & 
Repurchases Division, 
U.T.I. 

Managers, UTI Branch 
Offices and D.I.C. 

As on 

Stage 
of pay 

~. 

1425-1800 
1875-1900 
1950 
2000-2025 
2100 
2200 

Amount 

Rs. Rs.100/
p.m. 

100 (flat) 
85 subject 
70 to the 
55 condi-
40 tjon 

page1~ 2300 & above 
25 that pay 

niih plus D.A. 
shouJd 
not be 

exceed 
Treated ad pay for 
superannuation 
benefits. Hs.2350/-

p.m. 

As in (a) 
and (b) 
on page 171 

-" 

-:J 
-:J 



(1 ) (2 ) ( 3 ) --r 4J-- ( 5 ) _If? ) (7 ) 

Chief Officer, DNBC 
Currency Officer, 

Bombay/Cal cut tal 
New Delhi/Madras/ 
Kanpur/Nagpur 

Chief Accountant, 
U.T.I. 

Directors, ARC+/UTI 
Secretary, IDBI 
Secretary, CGO 
Vice Principal, CBTC 

~ 

I 
~ 
o 

~ 
~ 

Rs.1425-
75-1800 
(5 years) 

As on As en 

page 171 page 17'7 

As on 

page 177 

As in (a) 
and ('D) 
on page 171 

+ Two posts of Directors in A.R.C. (i.e. director in Project Division and director 
Accounts & Funds Division) has since been upgraded to Senior Staff Officer Grade II. 

Vice Principal, BTC ~ 
o 
~ 

1b.1425-
75-1800 

~ 

~ 
§ 

(6 years) 
plus a 
special 
pa.y of 
Rs.100 p.m. 

Directors, Economic ~ Rs.1425-75-
& Stati8tics Depts. 0 1800-EB-100 

~ 2000(8 years) 
Technical Staff 
Superintending 
Engineer, Premises 
Dept., Bombay. 

~ Rs.1425-75-
o 1800 
~ (6 years) 

As on 

page 171 

As on 

page 171 

As on 

pa~e 171 

As on As on 

page 177 page 177 

As on Ac.:. on 

page 177 page 177 

As on As on -' 

page 177 pae,e 177 

As in (a) 
and (b) 
on page 171 

As in (a) 
and (b)' 
on page 171 

As in (a) 
and (b) 
on page 171 

-" 

-.:J 
()) 



( 1 ) (2) (3) =r 4 r -- --- (5-) (6) (7 ) 

Senior Staff Officers 
Gra9-e II 

Personnel I~anager, ~ 
P.R.S. 0 

Chief Officer, ~ 
Premis e s D6pt. 0 

Manager, Training ~ 
Joint Chief Officers~ 
Joint Controller ~ 
Joint Legal Adviser ~ 
Joint Chief ~ 

Accountant ~ Rs.161)0-
Manager. Madras/ ~ 75-2100 

Kanpur!Nagpur / ~ (7 years) 
Byculla/Patna Q 

Manager, C.G.C. ~ 
Deputy Manager, ~ 
Calcutta Q 

Director/Deputy ~ 
Director, 0 & M ~ 

Principals, ~ 
STC/CBTC 0 

Deputy Gene~al ~ 
Managers. IDEI ~ 

Secretaries,RRC/UTI I 
Executive Trustee : 
U.T.I.# 

Press Relations ~ 
Offic~r I 

As on As on 

pa~e 171 page 177 

As on 

page 177 

As in (a) 
and (b) 
on page 171 

# The post of Executive Trust~e has since been upgraded to that nf Senior Staff 
Officer Grade I 

~ 

....., 
\..0 



(1) (2) aT - n (4) ---(57-- (6) (7) 

Joint General 
Managp.r, 
I.D.B.I. 

~ 
A 
Q 
A 
o 
I 

Rs.1650-75-
2100 
(7 years) 
plus a 
special pay 
of Rs.100 p.m. 

Advisers I Rs.1650-75-
~ 21 OO-EB-1 00-
~ 2400 ( 10 years) 

Senior Staff Officer 
,(frade I 

Manager, Bombay/ 6 
Calcutta/New Delhi 0 

Secretary ~ 
Controller ~ 
Ins?ector 0 
Legal Adviser 0 
Chief Officer, ~ 
ACD/DBOD/IFD ~ 

Additional Chief ~ 
Officer, DEOD ~ 

General Manager, ~ 
IDBI ~ 

Managing Director, ~ 
ARC ~ 

Principal, BTC ~ 

Rs.2000-
100-2400 
(5 years) 

As on As on 

page 171 page 177 

As on As on 

page 171 page 177 

As on As on 

page 171 page 177 

As on 

page 177 

As on 

page 177 

As on 

page 177 

As in (a) 
and (b) 
on page 171 

An in (a) 
and (b) 
on page 171 

as in (a) 
and (b) 
on page 171 

-0. 

CD 
o 



('. r-----'-'-- IT)- ----- '---r.:,·y' ------. ;-;;-..--- --'----",-,'-'--'n-'-- ,.7'--
~ _______ , __ .. \.,1,1_ -- ___ -"-~: _____ jL-,.J __ ,_ .. " __ .1..,...:.....' ___ ,_'J.L 

Principal Itd\i'iser ~ ,,~ 2500 100 An OVl :, co ; '" (,,) :, .. :w. ..~.. - U ,.J. .. ':'l .. • J.. 'Ao 

I~J '"'700 "-. d (,~) .. L:. _-..:LJ", .J 

II (-., ',re"re) ~v,C'·", 1'71 01' r :l-"~ 1'71 
~ "".J \:;<1..(.. 10:) ..:. ".L., ~ • J:''' '''rJ-

C~ief Accountr:nt P.3. ~50J (f1xe~) ·":10- -d 'J-

Chief Manager l)," 27C') (~'." V' ,,"l ~ ., •• j, \.l.].,L·,C'_L, -do- -ao--

Executive Director Rs ? ,.... r:: 1 ( I" -' -~ "a' ) i .. L- f )\...1 ",!,-J,~~t~ -do- -u ~ .. 

.. _-,,'_ ..... _--------
* A.' Interim Relipf 

As from ~ut November~69 

j3asic PEl.y** 
Rs. 

400-C70 
710 
720 
750-780 
800 
820-840 
850-880 
890-900 
940 
960 

1000-2100 
2::>00-2400 

Amount 
Rs. 

1(1) 

105 
110 
115 
120 
125 
13'0 
135 
140 
145 
150 
100 

** (incibudes officiating pa~ and special pay but does not includG local pay 
and adjustment ~llowance) 

->. 

CD ..... 



B. As from 1st January 1970 

Staff Officers J.rade II and Staff Officers Grade I drawing pay below Rs. 1000 
who have not received any benefit on account of the interim refixation of pay 
as also Staff Officers Grade II and Grade I directly recruited from outside 
will be eligible for additional interim relief equal to the difference between 
Rs.150 p.m. and the actual amount of interim relief drawn by them on tho 
above basis. 

C. Staff Officers Grc',de II/Grade I drawing less than !?s. 1000 as basic pay who 
benefited to an extent of less than ~.150 p.m. in their total emoluments 
under the comtined applic8.tion of interim refi.xa tion and interim relief will 
be given additional interim relief ~th effect from 1.1.1970 to the extent 
of the differ-enc e bc·t\ .... een R3.150 per month and the actual increase in emoluments 
dra·wn. ..... 

0> 
I\) 



STRUCTURE OF PAY SCALES OF R. 8. I. OFFICERS 
r::;:8 E X 1ST I N G PROPOSED' 

3025 

r----------------------------------------------------------------------------~--------------------------_____________ ~?Q?~n~~------------~ 
3000 2860 ------r:fITill ~ .... "n 

~----------------------------~(~1.4~5~)(~1.2~')~~~5~00~ri~rum~------------------~----------------~(~I"2~!5L)I~~------------------------~ 
2500 ~ ~ !500 2400 r;: 

:::. 1~.·::lg (1'27) II:"" .. ::E 
( 1'28) , ..... lit ~:.: • .::..; IN 2160 IN 

(1'4) 2100 ":' .. ; NI-"'~ II 
2000 ~ I:~'{~I ~I;::':: ::E 

2000r----------------------(-1.2-6-)~F.~~~,:~;*~~~;~I~~:.~.:~::~II~2!O~~~O------------------------------~---------------
1800 : .... t:~~:~I=II::::·::t (1'49) 

r.;-:-:-:-; •• I!:! I': : :." I:s: .... 1785 
~-------------------+.:.~::~~~~'~~~~~-.~;~;'~~l;ffi+H~'~~; .. ~ ... ~--------------------------------~----------

... \ -;; :: II :r 
~~;:J::E . ;'.::E ,. (?:~~) 

1500 ~---------------.~T-;1?~8~;rr!)-4~~14~2~5~~~~--------------------------------------------~------~~ 

(~.~~) ~ , ".n,,' 

~ ru.~~: 
(2'32) ,: :.:: ~~~~Io 

1000 

;:'I~ ~~~.'.I.I!: II 
~~~~I,,-, ~t(f~l~ "I::t. 

" 

00 
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MAXI MUM AND MINIMUM OF A PAY SCALE. 

iGRADE I 11 IIJ 

[CADRE S.?Gr. it~J SOGr 
I 

1'00 

0'8 

0'6 

Vl. 0·, 
:;::;i 
0'" 

-~ (J~'2 
l ~ n 

IV V VI VII 

~~st lTh~ l~'~~ sso 
II 

INCREASES IN 

N 
II) 

0 ~ 
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186 

5.2 The Supervisory Staff Association had 

in its statement of claim demanded that the 

benefits with regard to pay scales and 

emoluments recommended by the Committee be 

given effect to from 1st September 1968. The 

reasoning of the Supervisory Staff Association 

was that the existing pay scales and emoluments 

were unjust and retrospective effect ought to 

be given in order to do justice to the officers 

or in order to even out the injustice done in 

the past. 1st September 1968 also happens to 

be the date on which the Aiyar Award in respect 

of workmen staff was published. In the course 

of the hearings the Supervisory Staff Association 

made a revised demand for retrospective effect 

from 1st January 1970, which is the date of the 

coming into effect of ,the settlement with 

workmen staff regarding pay scales. 
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5.3 The Bank has admitted that the then 

Governor had agreed that the recommendations of 

the Committee "Tould be given retrospective 

effect from 1st November 1969. It therefore 

contends that the demands made by the two 

Associations of the Officers for giving 

retrospective effect from any earlier date 

ought to be rejected. 

5.4 In the Committee's opinion it is not 

possible in every case that pay scales are 

revised to give retrospective effect to the 

new pay scales and remuneration. Normally an~r 

revision has to be·proq·pective. The adjustment 

allowance given by the B~k to the officers 

with effect from 1st January 1966 was not an 

interim allowance given pending a revision. It 

wa~ an allowance given in lieu of revision and 

was intended to be effective until revision 

took place. In view of the fact that the Bank 
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has already agreed that it will give effect to 

the recommendations of ~he Committee for revision 

of pay scales and other monetary benefits with 

offect from 1st November 1969 the Committee 

recommends that retrospective effect be given to 

the revision in pursuance of its recommendations 

from that date. 

5.5 The retrospective effect will be given 

only in regard to Pay, Dearness Allowance, 

City Compensatory Allowance and House Allowance. 

All---other financial benefits will be pro-speC"tive 

in effect, unless the Bank decides to give 

effect to any of them from an earlier date. 

Fi tment in the n81'1 scales 

5.6 The Officers' Association represented 

that the fi tment in the ne1'l scales of pay 

should be on a point to point basis. The 

Supervisory Staff Association represented that 
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a point to point and/or a stage to stage fitment 

should be adopted. This point was argued at 

length before the Committee. Instances of how 

the awards regarding pay scales of the workmen 

staff given from time to time dealt with this 

point· were quoted. The Bank. has stated that 

_pout to·-po-int adjustment isconsid-ered--only ;;'f 

there have been no proper ·scales in existenc-e 

before or-if the- scales have been radically· 

rev: sed. In support of its contention it has also 

quoted -a uthori ties like the Pay Commission .. of 

the Government of India. The Bank has therefore 

·suggested that it should be sufficient to fit 

the officers at the nearest stage in the new 

scales of pay. 

5.7 This is a case where there are different 

precedents and action can be taken on one of 

many different lines. The Committee would like 
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to set forth two guiding principles determining 

the line of action that has been ultimately 

adopted for fitting the officers in the new 

scales of pa.y. Firstly, no one should get in 

the new scales total emoluments lower than 

what he is getting today according to the old 

scales. Secondly, no officer or group of 

officers should get, because of a particular 

line of action adopted in this matter, an 

abnormal increase in his total emoluments over 

what he or they are getting today. 

5~8 Pending revision of the scales of pay 

and allowances of the Staff Officers Grade II 

the Bank had refixed their pay on an ad hoc 

basis in order to remove certain anomalies 

arising from the revision of the emoluments 

of the workmen staff under a settlement which 

became effective from 1st January 1970. The 
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Supervisory Staff Association has requ~sted 

that the additional ad hoc increments be taken 

into account for the pu.rpose of their fitment in 

the new scales. On the other hand the Bank has 

contended that the ad ho~ refixation was done 

on the distinct understanding that the 

additional increments would not be taken into 

account for the purpose of fitment. The 

Committee has considered the matter and does 

not recommend that the ad hoc additional 

increments be taken into account for fitment 

in the new scales. 

5.~ Some Staff Officers Grade II (Direct 

Recruits) and officiating Staff Officers 

Grad e I as on 1 st January 1970 'vere also given 

similar ad hoc increments. These ad hoc 

increments also should not be taken into 

account for the purpose of fitment. 
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5.10 The Committee recommends the 

following fitment formulae 

a) (i) Confirmed Officers other than 
Staff Officers Grade II as on 
1st November 1969 

The pay of a confirmed officer as on 

1st November 1969 be fitted in the proposed 

scale of pay at the stage which is immediately 

higher than the aggregate of his pay, local 

pay and adjustment allowance as on that date. 

In the case of a Staff Officer Grade I with 

Special Pay of ~.100/- per mensem who is to 

be fitted in the proposed Grade 'C', the 

Special Pay should also be included in arriving 

at the aggregate pay as on 1st November 1969. 

(ii) Confirmed Staff Officers Grade II 
as on 1st Novem~er 1969 

The pay of a confirmed Staff Officer 

~rade II as on 1st November 1969 be fitted in 

the proposed scale of pay at the stage which 
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is immediately higher than the aggregate of 

his pay, local pay and adjustment allowance as 

on that date. A number of such officers were 

granted ad hoc additional increments with 

effect from 1st January 1970. Those increments 

are not to be taken into consideration for 

fitment of pay into the new scales. The 'pay' 

(i.e. pay plus local pay plus adjustment allowance) 

and 'allowances' of such officers as on the 

date of implementation of the scale might, in 

some cases, be higher than what would be 

admissible in the proposed scale. In such cases, 

the Committee recommends in order to avoid 

hardship to the officers concerned that total pay 

and/or total emoluments of such officers in 

the old scale as on the date of the implementati0ll 

of the scale should be prote~ted, the difference 

being absorbed by any future accretion to basic 

pay/total emoluments. 



b) 

i 94 

Officers other than Staff Of:ice~8 
Grade II who \-;erE? officiating' as'-
on 1st November 1969 or ~hose who 
were ..Q..P.uointed to of '-ic'iatc 8,fter 
TSt-November19b9"- -_. 

The substantive pay of such an of=~~~~ 

as on 1st November 1969 or on the date of 

promotion at a later date as the case may be 

shall first be increased notio~ally by adding 

one increment in the substantive scale and the 

officer fitted in the officiating grade in '~he 

proposed scale at the stage next above that pay_ 

(ii) Staff Officers Grade II '\vho were 
officiatir..g as on 1 st l~ovember 1969 
or tFose who wer~ apPointed to 
officiate after 1st November 1969 

The substantiye pay of such an 

emp~oyee as on 1st November 1969 or on the date 

of promotion at a later date as the case may be 

shall first ce increased notj0nally by adding 

one increment in the substantive scale and the 

employee fitted in the officiating grade in the 
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proposed scale at the stage next above that pay. 

In the case of an employee who is at the 

maximum of the scale in his substantive post, 

a notional increment equal to the last increment 

drawn by such an employee shall be added and 

his pay in the higher grade shall be fixed in 

the stage next above the pay so arrived at. 

If the refixation of pay of an individual 

employee on the above basis results in a 

situation where his refixed basic pay and/or 

total emoluments fall short of his total PI?_Y 

(basic pay plus local pay pl1A.S ad justment 

allowance) and/or total emoluments in the old 

scale either on 1st Hovember 1969 or at a::lY time 

before the ,roposed scales are impleme~ted, 

such basic pay/total emoluments shall be 

protected, the difference being absorbed by a~y 

future accretion to tasi~ p~y/total emoluments. 
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If the fixation of pay on the above 

basis results in the anomaly of an 

officer on refixation of his pay in the 

proposed scale drawing more pay than his 

senior, the anomaly should be rectified 

by stepping up the pay of the senior 

to the same level as that of the junior 

and/or by adjusting the date of 

increment of the senior as may be found 

necessary. 

5.11 The Committee recommends that if, as 

a result of fitment in the proposed scales, the 

total emoluments as on or after 1st November 

1969 fall short of the existing total emoluments 

no recovery shall be made from the employee to 

whom excess emoluments have been paid. 

5.12 Charts showing'the stages in the new 

scales at which officers drawing pay at each 
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of the stages of the old scales will be 

fitted. are given at the end of this Chapter. 

Fixation of Pay on promotion 

5.13 The Supervisory Staff Association has 

repres~~ted that when workmen staff get 

promoted as Staff Officers Grade II after a 

long period of service in the lower grade their 

total emoluments when starting in the Grade II 

of Staff Officers are practically the same as 

the total emoluments they drew as workmen staff 

in the lower grade. In some cases the neW 

emoluments even fall short of the total 

emoluments drawn by the person in the workmen 

staff grade, with the re3ult that the Bank has 

to make up the difference by allowing personal 

pay to such officers. The Association has urged 

that, as promotion to a higher cadre, especially 

to a cadre of officers, implies the assumption 
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of distinctly greater responsibilities, every 

person promoted to the officer's grade should 

be compensated adequately and his total 

emoluments in the new grade should be 

appreciably higher than in the grade from which 

he has been promoted. The Association has, 

therefore, requested that on promotion to the 

grade of Staff Officers Gra.d~ II. the pay of 

the officer "should be fixed insuch"""awaythat 

the officer would draw "at least Rs.100/- per 

mensem more in his total emoluments. Though 

it has based its arguments in the case of 

promotions to staff Officer Grade II it has 

also urged that the same benefits should be 

extended to all cases of promotion from a 

lower grade to a higher grade. 

5.14 The Officers' Association has also 

pointed out this anomaly and has requested that 

it should be set right by adopting rules based 
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on those prescribed in the Desai Award for 

workmen staff. In reply the Bank has pointed 

out that on promotion to a higher grade an 

officer should look not only to the immediate 

emoluments he would draw in the new post as 

compared to what he was drawing before but also 

to his future prospects which would be brighter 

by virtue of his promotion. There is also the 

question of enhanced prestige of the employee 

when he is working in a higher grade post. 

The Bank alS!) contends that the rule for the 

fixation of the pay of a ~romoted officer in 

the service of the Government of India is 

exactly the same as that of the Bank and that, 

in addition, the Government of India rule even 

provides for a promoted officer drawing a lower 

pay if his promotion is tamporary. 

5.15 The Committee fully sympathises with 

the aspiration of the officers to get on 



200 

promotion appreciably higher emoluments than 

those they were getting in the lower grade. 

The present rules in the. matter- of· fuation 

of pay on· promotion. se·em to· require-·some. 

rationalisation • 

. 5.·16 The Committee- rec-ommends- that .the- Bank 

should follow in the cas·e-· of officers the

principle al)o1lt fixation ·of·pay·on promotion 

menti~ned in the Desai Award. This would mean 

that in case of p~rnotion· from a.lower grade 

to a higher grade the substantive pay of· the 

workman employee/officer -shall. be fiXed in 

the time scale of the post to which he is . 

promoted at the stage next above the pay 

notionally arrived at by adding one inerement 

to the pay last drawn by him in the lower· post. 

5.17 Where a workman employee was inmediatel 

before his promotion or appointment to a higher 
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post drawing pay at the maximum of the time scale 

of the lower post, his initial pay in the time 

scale of the higher post shall be fixed by 

adding a notional increment equivalent to the 

last increment drawn by such an employee and his 

pay in the higher grade fixed at the stage 

above the pay so arrived at. 

5.18 Where an officer was immediately before 

his promotie.n or appointment to a higher post, 

drawing pay at the Baximum of the time scale 

of tJ1,elower post, his initial pay in the time 

scale of the higher post shall be fixed at the 

stage_in that time scale next above such 

maximum in the lower post. 



202 

I. Applicable 

Ex~~i~g Scale: Staff Officer Gr.II: ~.400-30-550-40-
710-EB-40-750-25-850 (15 years) plus a Speciel Fay of 
~.40/-p.m. to those who reach maximum and remain on 
that stage for 3 years. 

Proposed scale: GRADE 'A': ~.560-35-735-40-815-45-905-
EB-45-950-50-1150 (15 years) 

(in rupees) 
------~---E-x-I-s-T-I-N-G---------ll-cORRESPONDING-STAGE---
Stage Pay Local Adj. Total Pay II IN THE PROPOSED SCALE 

Pay allow- components II OF GRADE 'A' AT \vHICH 
ance (2 to 4) II PAY SHOULD BE REFIXED 

----------------------------------4~----------------------
I 2 .3 4 5 II 6 

1. 400 - 40 100 540 II 560 
----------------------------------~-----------------------
_g~ ___ 1dQ ____ 1d __ 1QQ _______ 21~ ____ JL--------222-------___ _ 

3. 460 46 100 606 II 630 
----------------------------------~----------------------4. 490 49 100 639 II 665 
----------------------------------~-----------------------5. 520 52 100 672 II 700 -------------- -------------------~------------------------6~-__ ~~Q ____ ~~ __ lQQ _______ IQ~ ____ j _________ l~~ __________ _ 
_ I~ ___ 22Q ____ 22 __ !QQ _______ I12 ____ ~---------I12-------___ _ 

8. 630 63 100 793 II 815 
----------------------------------~---------~-------------
9. 670 67 100 837 II 860 

----------------------------------~-----------------------
10. 710EB 71 100 881 II 905 EB. 
----------------------------------~-----------------------
11~ ___ 72Q ____ l~ __ 1QQ _______ 2g~ ____ ~---------2~Q-------___ _ 
1~~ ___ 112 ____ 1§ __ 1QQ _______ 222 ____ ~--------1QQO-------___ _ 
l~~ ___ ~QQ ____ 6Q __ lQQ _______ 96Q ____ ~--------lQQQ-------___ _ 
~1~ ___ §~~ ____ §~ __ !QQ ______ !QQ§ ____ ~--------!Q2Q-------___ _ 
15. 850 85 100 1035 II 1050 
----------------------------------~-----------------------
16. 850 85 100 1035 II 1050 
----------------------------------~-----------------------17. 850 85 100 1035 II 1050 
----------------------------------~-----------------------
18. 890 89 100 1079 II 1100 
----------------------------------~---~-------------------
19. II 1150 ----------------------------------------------------------
Note: 1. Local Pay to be taken notionally at 

Non-Local Pay Centres for purpose of fitment. 
2. The date of increment will remain unchanged but in 

the case of an employee who has already reached the 
maximum of the existing scale he will draw his next 
increment on 1st November 1970 or earlier if a 
junior happens to draw increment earlier than him. 
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11- Applicable to confirmed/temporar~ Assistant Engineers 
as on 1st Nove~ber 1~_.2 

Existing scale: ~.400-30-550-40-7l0-EB-40-750-25-850-
. EB-25-925 (18 ;ysars) -

EFoposed scale: GRADE 'A': ~.560-35-735-40-815-45-905-
EB-45-950-50-1150 (15 years) 

_---------------------------------(!~-~~E!~~l---------_________ _ 
E X I S TIN G II CORRESPO~-:DING STAC':; 

stage Pay Local Adj. Total pay II IN THE PROPOSED SC"/ ';0 
Pay alIa- components II OF GRADE I A r AT \'lIEGii 

_----------------------§~£~--(g-~Q-11---]-~4X-etlQ~~-£~_~~~!!E~_ 
II 

1 2 3 4 5 1\ 6 
Ii 
II 

1. 400 40 100 540 II 560 ------------------------------------- .. -~----------------------
2. 430 43 100 573:J 595 
---------------------------------------~----------------------
3. 460 46 100 606 \1 630 
---------------------------------------~------------.----------
4. 490 49 100 639 II 665 
---------------------------------------~----------------------2~ ______ 2gQ ______ 2g ___ .1QQ ______ §Ig _____ ~---------7.QQ-________ _ 
§. ______ ~~Q ______ ~~ ___ 1QQ ______ ZQ~ _____ ~---------1~~--____ ~---

. I! 

7. 590 59 100 749 il 775 
---------------------------------------~----------------------
8. 630 63 100 793 Ii 815 
---------------------------------------~----------------------
9. 670 67 100 837 iI 860 
----------------------------------------~----------.------------
10. 710 EB 71 100 881 Ii 905 EB -------------------------- .. -------------~----------------------
11. 750 75 100 925 !I 950 
----------------------------------------~----------------------II 

l-g~ ______ 712 ______ 7~ ___ 1QQ ______ 22~ _____ ~-.-------19.QQ ______ .. _ .. _ 
13. 800 80 100 980 II 1000 --------------------·----·----------------ii---··------------------
~1~ ______ ~g~ ______ §~ ___ 1QQ _____ !QQ§ _____ ~--------!Q~Q-________ _ 
!2~ ______ ~2Q_~ ___ ~~ ___ !QQ _____ !Q~~ _____ ~.--------1Q2Q-_____ .. __ _ 
~§~ ______ ~Z~ ______ ~~ ___ !QQ _____ 1Q§~ _____ ~-_------1~Q~-________ _ 
!7! ____ . __ ~QQ ______ 2Q ___ !QQ _____ ±Q~Q _____ ~--------±1QQ-________ _ 
18. 925 93 100 1118 If 1150 --______________________________________ li .. ____________________ ~ 

Note: 1. Local Pay to be taken notionally at 
Non-Local Pay Centres for purpose of fitment. 

2. The date of increment will remain unchanged but in 
the case of an employee who ha.s already reached the 
maximum of the existing scale he will draw his next 
increment on 1st November 1970 or earlier if a 
junior happens to draw increment earlier than him. 
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III-A 1icab1e to confirmed robationar 
as on 1s11 Novenber 

Existing scale: ~.450-50-600-60-960-EB-60-120C (14 years; 
plus a Special Pay of ~.60/- p.m. to those 
who reach maximum and remain on that stage 
for thrGe years. 

Propos ed scale: GRADE I B I: its.650-65-1170-ETI-65-1495 (14 yea:t.·c) 

(' n rupees) 
-----------------E-y.-I-§-~-I-NG--------ff--B6RRESp6NDIN~-S~AGEll 

Stage Pay Local AdJ. Total paYIl THE PROPOSEn SCALE OF 
Pay A11o- componentsll GRADE IB' AT WHiCri 

_______________________ ~~~2~ __ (g_~~_1l_~--~~!-~~Q~~-~~_~~!!.~~ 

1 2 3 4 5 II __ . ~6 ___ _ 

1. 450 45 100 595 II 650 ---------------------------------··-----tt-----------------------
2. 500 50 100 650" 715 
_______________________________________ ll ___________ . ___________ _ 

3. 550 55 100 705 II 715 
---------~-----------------------------w-----------------------4. 600 60 100 760 II 780 ______________________ ~ ________________ u ______________ ________ _ 

II 

5. 660 66 100 826" 845 
--------------------------~~------------#-----------------------
6. 720 72 100 892 II 910 ---------------------------------------*-----------------------
7. 780 78 100 958" 975 . 
---------------------------------------~----------------------~ 
8. 84·0 84 100 1024" 1040 
---------------------------------------~-----------------------
9. 900 90 100 1090" 1105' 
__________________ ~ ____________________ ll ______________________ _ 

10. 960 EB 96 100 1156 II 1170 EB ----------------------------------------tt-----------------------
11. 1020 102 100 1222" 1235 
________________________________________ ll ______________________ _ 

12. 1080 108 100 1288 II 1300 
--------------------------------------·--n------------------~----
13. 1140 114 100 1354" 1365 --______________________________________ ll _____________ .. --___ ' .. " 

14. 1200 120 100 1420 II 1430 ---------------------··---------------·---rr-------------------.. ~~.-
15. 1200 120 100 1420" 1430 
----------------------------------------~---------------------_ .. 
16. 1200 120 100 1420 II 1430 ----------------------------------------rr-------------------.---. 
17. 1260 126 100 1486" 1495 
----------------------------------------~-----------------------
Note: 1. Local Pay to be taken notionally at 

Non-Local Pay Centres for purpose of fitment. 

2. The date of increment will remain unchanged but in 
the case of an employee who has already reached the 
maximum of the existing scale he will draw his next 
increment on 1st November 1970 or earlier if a 
junior happens to draw i:acrement earlier than him .. 



IV_~p1icable to confiroed Staff Officers Gr(;:.d~ I wi tIl ~ J£ cic'. 
Pay of fu.100/- as on 1st November 1969 

Existing scale: ~.450-50-600-60-960-EB-60-1200 (14 years)plusa 
Special Pay of ~.lOO/- p.m. plus Special Pay of ~.60/- p.m. to 
those who reach maximum and rena.in on that stage for three years 

pr020sed scale: GRADE 'C': Fs.1200-65-1525-EB-65-1785 (10 ye2~:"s) - (in rupees) 
-------., - ---------------- .. - .. ------- -._. ---- -- -·l~ ------------------

E X 1ST I N G (I CORRESPONDING 
Stage Pay Spe- Local Adj. Total pay 1\ STAGE IN THE PRO-

cia1 Pay Allow- e omponents "POSED SCALE OF ."c ~ 
Pay ance (2 to 5) IIGRAI5E- 1 C' AT WH-ICH 

liE.AY -SHOULD BE REFIXED -f-------i----3------4-----5---------6-----1r--------i---------
(I 

1 450 100 55 100 705 II 1200 --------------------_._---------------------#-------------------g _____ 2QQ ___ !QQ _____ §Q ___ ~Q~ ______ ~§Q ______ *------~gQQ ________ _ 
3 550 100 65 100 815 II 1200 -------------------------------------------#-------------------4 600 100 70 100 870 (I 1200 ______________________________ .. ____________ ll __________________ _ 

5 660 100 76 100 936 II _ _ 1200 
-------------------------------------------~-------------------
6 720 100 -82 100 1002 II 1200 __________________________ . _________________ ll __________________ _ 

7 780 100 83 100 1068 II 1200 -------------------------------------------n-------------------
8 840 100 94 100 1134 (I 1200 ------------------ .. ------------------------~-------------------
9 900 100 100 100 1200 II 1265 
-----------------------~-------------------rr---------------.----

10 960EB 100 106 100 1266 !' 1330 
--------------------------------------------~-------------.------
11 1020 100 112 100 -1332 II 1395 ··-------------------------------------------rr-------------------
12 1080 100 118 100 1398 " 1460 
--------------------------------------------~-------------------
!~ ____ ~!1Q __ ._~QQ ____ !g1 ___ 1QQ _____ !1§1 ______ ~ ______ 12g2~.~ _____ _ 
1i ____ !gQQ ___ 1Q9 ____ !~Q ___ 1QQ _____ 12~Q ______ U---~--12~Q ________ _ 
!2 ____ !~2Q ___ !QQ ____ !~Q ___ !QQ ____ ~!2~Q------~_-----!?2Q ________ _ 
16 1200 100 130 100 1530 " 1590 --------------------------------------------++---------------------
~1 ____ !~§Q ___ !QQ ____ !~§ ___ !Q2 _____ !22§ ______ ~ ______ !§~2_. ____ -__ . 
18 (I 1720 
--------------------------------------------~-------------------
19 II 1785 
--------------------------------------------~-------------------
Note: 1. Local Pay to be taken notionally at 

Non-Local Pay Centres for purpose of fitment. 

2. The date of increment will remain unchanged but in 
the case of an employee who has already reached the 
ma.ximum of the existing scale he will draw his ne::;ct 
increment on 1st November 1970 or earlier if a 
junior happens to draw increment earlier than Lim. 
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licab~e to confirmE·d t::;,.'. ():;~.:.l.:r 
Deputy ors epu~y Managers 0 IDBI7Executive Engineet§ 
--~--------~-a-s~o-n~ls~ Nove~ber 1969 

Existing scale: ~.820-60-1300 (9 yenrs) plus a Speci~l Pay of 
Rs.60/- p.m. to thcse who reach maximu.r:1 and 
remain on that state for three years. 

Proposed scale: GRADE 'e': Ps.1200-65-1525-EB-65-1785 (10 : '::"l::3) 

(in rupees) -----------------i-i-i-s-T-I-N-(j-----------]--CORRESp;;-DINj-W!GE 
Sta e Pay Local Adj. Total pay 11 . IN THE PROPOS~_D 

g Pay Allow- components II SCALE OF GRAL~ I U' 
ance (2 to 4) II AT WHICH PAY 

01 SHOUTT":"'I1) -:-<1<' R1<'~ -,-~.r:i'-..u J.1J.J..JJ.,;I .. ~.L. __ .1_ .... .;.) -------------------------------------------]------------_.---_ .. _-
1 2 3 4 5 II 6 

II 
II 

1 820 82 100 1002 I! 1200 
-------------------------------------------~----------------_._--
2 880 88 100 1068 I: 1200 ------------------------··------------------11----------.'---" "'--'--
3 940 94 100 1134 i' 1200 -------------------------------------_ ... ---- ..... 1-------__________ ~ __ ..... 
4 1000 100 100 1200 Ii 1265 -------------------------------------------'r-------------------5 1060 106 100 1266 II 1330 
-------------------------------------------~~---------------_._--
6 1120 112 100 1332 I: 1395 -------------------------------------------'r-------------------
7 1180 118 100 1398 II 1460 
-------------------------------------------~~-------------------§ _______ ~g1Q _______ 1~1 ___ ~QQ ______ 11§1 _____ ~~----~12~2_~~_. ___ ..... ~. 
9 1300 130 100 1530 ii 1590 ___________________________________________ ~~--------- _______ w_~· 

10 1300 130 100 1530 l' 1590' 
--------------------------------------------1~-----··------ ... -.-.- .. -.-
11 1300 130 100 1530 II 1590 
--------------------------------------------~~-------------------
12 1360 136 100 1596 11 1655 ---_________________________________________ ~L __________________ _ 

13 II 1720 
--------------------------------------------~~-----------------~-14 II 1785 ____________________________________________ ~L __________________ _ 

Note: 1. Local Pay to be taken notionally at 
Non-Local Pay Centres for purpose of fitrnent. 

2. The date of increment will remain unchanged but in 
the case of an employee who has already re8.ched the 
maximum of the existing scale he ',vil1 draw his next 
increment on 1st November 1970 or earlier if a· . 
junior happens to draw increment earlier than him. 



VI- illJ,icable tG._~.()n£'.!rnerJj]~~'?.~_:1.t_1:.c?I~·:.:~::.L"t2F:::;}·-:~~ 
Senior Staff Officers G;:~acie IIfTDirectors in Bco!loI;~ic 2.11L.. 

- Statistics Denartmentsas on 1st November 1969 

Existing scale: ~.1425-75-1800 (6 years) for 
--- Senior Staff Officers Grade III 

~.1425-75-1800-EE-IOO-2000 (8 years) for 
Directors in Economic & St3.tistics D·:..pc_r"G~:lh_JS 

Proposed scale: Grade In': ?'i.1700-75-2000-80-2160 (7 yellr~) 

--------- - - .. ---- --E-X-I-S -T-I-fj-(j------{!~ TIE~E~~~2- --- ------- -:.---
P Y Loc"'.l A" Total paYlICORRESPONDING STAGE 

C"tage a n QJ • - 'llt.J THE 1JRf"'1)OS"P~ 8(1 d n' 
u P _ All _ components I - .LO.:.I ... .. Vol: -'-'., -- ••. ---

ay ow Ii0F GRADE I DI AT WHICH 
ance (2 to 4) IIPAY SHOULD BE IC:B'IJ:K) __________________________________________ ~-----------__________ 4 

1 2 3- 4 5 II 6 
II 
II 

1 1425 143 100 1668 II 1700 
------------------------------------------~---------------------
2 - 1500 150 100 1750 a 1775 ____ w. ___________ ~ _________________________ ~----------_________ _ 

~ ________ !~I~ _____ ~-1~§-~-!QQ------1§~~~--~--------!§~Q _____ ~ __ 
4 1650 165 _ 100 1915 II 1925 
------------------------------------------~----------------------2 ________ !Lg~ _______ !L2 ___ !QQ ______ !~~§ ___ ~ ___ -----~QQQ _______ _ 
6 1800 180 100 2080 II 2160 
------------------------------------------~--------------------
nOTE: Directors in EconOIllc and Statis

tics Departments vlho have crossed 
Efficiency Bar at ~.1800/- in the 
existing scale will be placed in 
the proposed scale of Grade tEl 

i.e. ~.1925-75-2000-80-2400 
(7 years) in the._ following manner: 

IICORRESPONDING STAGE 
II nr THE PROPOSED SCALE 
IIOF GRADE 'E'AT vr.r:IICH 
!lPAY SHOULD BE REFIXED 
II 
II 

----------------------------------~-------~--------------------
II 

8 1900 190 85 2175 II 2240 _ ------- .. -------------~--------------------~--------------------
9 2000 200 55 2255 II 2320 
------------------------------------------~--------------------
Note: 1. Local Pay to be taken notionally at 

Non-Local Pay Centres for purpose of fitment. 

2. The date of increment will remain unchanged but in 
the case of an employee who has already reached the 
maxi:w.um of the existing scale he '.\'ill draw his next 
increment on 1st Novembel- 1970 or earlie::' if a 
junior happens to draw increment earlier than him. 
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"iLi-i:L}.I.t11i.~CA"i..I..L'- -~0 C0_J._l': ... : ... ~~ ~I l: _. ,-". _ ~ .. c . --_. ~ 
§.enio..!' __ Staff Of:gicers Grade tlLAdyise:rs l.n ECOnOIDl.C and Statis .. 

tics DC)drt:.lt:Ilts <.is on Lt :~·J"IT('frbc::.' 19?;~ . --

Existing scale: ~.1650-75-210J (7 ypa~8) fer 
.' Senior Staff Officers Grade II 
~.1650-75-210Q-EB-ICO-2400 (10 years) for 
AdvisE?Ts in Economic & Statistics De par"t['l.e nt I'! , 

Proposed scale: GRADE' IE I: R5.1925~7(5-2000-80-2400 (7 years) 

_____________________ .. __ ... ____ .;.. ______ (;i.n_;ryIlg~§l ______________ ._ 

E X I S T I' N G ~ CORRESPO:r-mI~TG STAGE --
. IN THE PROPOSED SCALE 

Stage Pay Local AdJ. Total pay OF GRADE lEI AT 1'ffiICH 
Pay Allow- components PAY SHOULD BE REFIXED _____________________ ~g£~ ____ (~_~~_1L__ _ _____________________ . 

1 2 3 4 5 6 

1 _____ 1§2Q ____ 1§2 ___ 1QQ ______ 1~12 ____ _ 1925 ... ' 
----------------------~ 

~ _____ 17g2 ____ 112 ___ 1QQ ______ 1~~§ ____ _ 2000 
---------------~-------

~ _____ 1§QQ ____ 1§Q ___ 1QQ ______ gQ§Q ____ _ 2160 

4 1875 188 85 2148 .216b 
---------------------~---------------- -~.-~--------------- ... ---
5 1950 195 . 70 2215 
-----------------~--------------~-----

2240 -----------------------
6 2025 203 55 2283 2320 ----------------- ._-------------------- -----------------------7--___ g1QQ ____ g1Q. ___ 1Q ______ g22Q _____ J _________ g1QQ __ _______ _ 

NOTE: Advisers in Ecouomic and Sta- ~ 
tistics Departments who have 
crossed Efficiency Bar at ~.2100/
in the exis ting scale \'lill be 
placed in the proposed scale of 
Grade IF' i.e. ~.2300-100-2700 
(5 years) ir. the following manne:": 

§ _____ ggQQ ____ g~Q ____ g2 ______ ~142 ____ _ 

~-----g~QQ_---~~Q_-----------g~~Q_----lQ _____ g1QQ ____ g1Q ____________ s§1Q ____ _ 

CORRESPONDING STAGE 
IN THE PROPOSED scALE 
OF GRADE IF' AT WHICH 
PAY SHOULD BE REFIXED 

-----------------------
2500 _ ----------------------
2600 _ 

-------~--------~-----2700 _ ----------------------
Note: 1. Local Pay to be taken notionally at 

Non-Local Pay Centres fnr purpose of fitment. 
2. The date of increment will remain unchanged but in 

the case of an employee who has already reached the 
maximum of the existing scale he will draw his next 
increment on 1st November·.1970 or earlier if a 
junio~ happens to draw increment earlier than him. 
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VIII-Applica hIe to confi:rn.e j Ssni or Staff Offi cers Grs.'.~c I 

;§?Listing s calc: Rs..,2DO{)-100-2400 (5 years) 

proposed scale: GRADE 'F': ~.2300-100-2700 (5 years) 

(in rupees) 
-----------------""E-X-r-g -T-r-t:l'-~ .. - - --- ---1----~----- -----.,-~.- --~. 

=---~~~~~r~.-:,....~-=-..;;.; ... ~_:__-=--·- CORRESPONDING S ~AGE 
Pay Local .:~dJ • Total pay IN THE PROPOSED S,JALE 

Stage Pay Allo'ltl- components ~ OF GRADE 'F" AT WHICH 

-.---------------------~~~~----~:-~~-~:--~-~~~-~~~~~-~~-~~!~~~ 
1 2 3 4 ~ ~ 6 

~ 
1 2000 200 55 2255 ~ 2300 

----------------------------------------i----------------------
:------:~~~----:~~-----~~-------:~~~----~--------:~~~-------- .. -
3 2200 220 25 ' 2445 0 2500 
----------------------------------------i----------------------

~------:~~~----:~~-----::-------:~~~----~--------:~~~----------
5 2400 240 2640 ~ 2700 
----------------------------------------i----------------------
Note: The date of increment will remain unchanged but 

in the case of an employee who has already reached 
the maximum of the existing scale he will draw his 
next increment on 1st November 1970 or earlier if 
a junior happens to draw increment earlier than him. 



CHAPTER 6 

OTHER AL~OWANCES 

90nveyance Allowance 

6.1 The Officers' Association has 

represented that the problem of public conveyance 

in all the cities in which the Bank has offices 

is very acute. In view of the provision of 

housing accommodation by the Bank at a distance 

from the Bank building or because of the 

officers receiving a meagre house allowance 

they have to hire accommodation at a distance 

from the Bank building, the officers have to 

travel fairly long distances in the cities to 

reach the office. The Officers' Association 

has also represented that the officers have to 

reach the office earlier than the workmen staff. 

Many of them hold keys of vaults and cupboards 

and have to be present at the office early 

enough to open these so that the work of the 
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Bank may start in time. They have also very 

often tc sit later tha~ the official closing 

time. As the bus ser~ices are irregular and 

also crowded the officers find it difficult to 

reach the office in time or to get back home 

at a reasonable hour. It is difficult for 

them to hire ta~is every day for travelling 

from home to offi~e and back in view of the 

high cost involved in travelling such distanpes 

by taxi. Tlle Officers I Association has, therefore, 

~epresented that the officers have to own motor 

conveyances for their use. It has urged that 

the Bank should recognise the owning of a motor 

conveyance by its officers as a necessity for the 

sake of keeping up their efficiency. The Bank 

has recognised this to the extent that it gives 

loans for the purchase of motor vehicles by 

the officers. Moreover, officers above a certain 

pay level are entitled to allotment of cars on 
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priority basis from the Government quota. 

However, no conveyance allowance is paid by the 

Bank. As a result of this, officers, except 

at a fairly high level, find it difficult to 

meet the cost of maintaining their own conveyance~. 

The Officers' Association has fu.rther urged that 

conveyance allowance is provided to officers by 

many other banks as well as by all major private 

sector companies. For example, in the State Bank 

of India officers drawing basic pay of ~.580/-

and above are eligible for conveyance allowance. 

The Officers' Association has, therefore, requested 

that the Bank should pay a conveyance allowance 

of ~.300/- per mensem to senior officers and of 

~.200/- per mensem to other officers. 

6.2 The Supervisory Staff Association has 

also demanded that, for the reasons mentioned 

above, payment of conveyance allowance at ~.100/

per mensem be made to Staff Officers Grade II. 
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6.3 The Bank, however, is not in favour of 

granting any conveyance allowance, mainly on 

the ground that Government Departments do not 

pay such an allowance. The Bank also quotes 

the Desai Tribunal and the Second Pay Commission, 

who have held that the remuneration paid to the 

employees is intended to cover expenditure they 

have to incur in travelling from their 

residence to the place of ~ork. The Second Pay 

Commission has further held that any extra 

expenditure the employees may have to incur 

in this regard should be met from the city 

compensatory allowance. The Bank feels that 

its policy of giving loans to its officers for 

purchasing motor vehicles should be a sufficient 

concession to meet the requirements of the 

officers. 

6.4 The Committee has considered this 

matter from every angle and has come to the 
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conclusion that conveyance ~llowance is not a 

facility that requires to be extended to all 

officers. The Committee has applied two 

criteria for the grant of conveyance allowance. 

Firstly, it should be granted only to those 

officers by whom the maintenance of a conveyance 

would alearly lead to an increase in their 

efficiency and, secondly, it should be given 

only to an officer whose remuneration is 

sufficiently high to enable him to maintain a 

motor vehicle. It is to be noted that the amount 

of conveyance allowance will be only a part of 

the total expenditure in maintaining a motor 

vehicle. 

6.5 The Committee recommends that officers 

getting a substantive pay of Rs.1,OOO/- per mensem 

and above but belcw ~.1,700/- per mensem be paid 

a conveyance allowance of ~.50/- per mensem 
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provided the recipient maintains and uses a 

scooter, motor cycle or motor car, and that 

officers getting a substantive pay of ~.1,700/

per mensem and above be paid a conveyance 

allowance of ~.150/- per mensem provided the 

recipient maintains and uses a.motor car. 

Deputation Allo1'Tance 

6.6 The Officers' Association has stated 

that at present Regulation 103 of Chapter A 

of the Reserve Bank of India (Staff) Regulations, 

1948 governs the cases of deputation. It has 

complained that the Regulation does not contain 

any specific guidelines as regards the terms 

of deputation, though in actual practice the 

Bank has 'been following by and large the Central 

Government rules in this connection. The 

Association has stated that under the rules of the 

Central Government governing the deputation of 
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officers there is a provision which enables the 

officer to opt for the grade pay of the post to 

which an officer is deputed if it is in a 

higher grade or to draw his own pay plus a 

deputation allowance, the employee being allowed 

to choose the more advantageous grade as between 

the two alternatives. The Off~cers' Association 

has represented that this option is not given 

by the Bank in case its officers are placed on 

deputation. In reply the Bank h~s stated that, 

although the Staff Regulation does not lay down 

specific guidelines in regard to the quantum 

of deputation allowance, there are clear-cut 

administrative instructions on the subject and 

it has set out these in its reply. The Committee 

has gone through these administrative instruc

tions and finds them quite adequate. The 

Committee would, howev~r, recommend that these 
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administrative instructions be embodied in 

the Staff Regulations and given effect to as such. 

6.'7 The Committee is also of the view that 

when an officer is deputed to a foreign employer 

(i.e. an employer other than a~ institution wholly 

or partially owned by the Bank) he should be 

allowed to opt for the grade pay of the post 

to which he is deputed instead of the pay of 

his own post in the Bank. 

6.8 Another grievance of the Officers' 

Association is that when an officer is deputed 

to an institution which is either wholly or 

partially owned by the Bank he is not given any 

deputation allowance. The Committee is afraid 

the deputation to an institution wholly or 

partially owned by ~he Bank is governed by 

Section 54AA of the Reserve Bank of India Act and 

the Committee does not propose to make any 
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recommendation which the Governor of the Bank 

cannot give effect to and which would require 

legislative amendment. 

6.9 In the case of deputation to a foreign 

employer when the consent of an officer is 

sought it is al'\vays open to him to bargain for 

the terms on which he is ~illing to accept the 

post on deputation. In this view of things the 

Committee does not think any other recommendation 

is necessary. 

Hill Allowance 

6.10 At present the Bank pays to its 

officers a Hill Allowance for being posted at 

Srinagar at 10 per cent of pay, subject to a 

minimum of ~.50/- and a maximum of ~.75/- p.m. 

The Officers' Association has represented that the 

ceiling be removed. The same request has been 

made by the Supervisory Staff Association. 
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The Committee recommends that the same 

percentage and minimum be retained, but the 

ceiling be raised to ~.100/- p.m. 

Outfit Allowance 

6.11 The Officers' Association has made a 

request for increased outfit allowance for 

officers deputed abroad. The Committee has 

considered the matter carefully and recommends· 

that, in view of the increased cost of 

clothing, the outfit allowance be raised to 

~.750/-. 

Shift Allowance 

6.12 The Supervisory Staff Association has 

represented that officers working at the 

Computer Centre at Trombay at present work in 

three shifts and inconvenience is caused to 

the officers by working in different shifts in 
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different periods as the Computer Centre is 

located at an out of the way place and it 

involves great strain for the officers to 

travel to the place of work and back. In 

view of this the Association has requested that 

the officers should be granted a shift allowance 

of ~.100/- p.m. The Bank has said in reply 

that it provides conveyance to the offi~ers 

from the nearest railway station to the Computer 

Centre and for the return journey from the 

Computer Centre to the same railway station. 

In the circumstances it does not find any 

necessity to pay this shift allowance. The 

Committee fgels that working in shifts is a 

condition of work prevalent in many organisations 

and does not recommend that any allowance be 

paid on this account. 
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Fuel Allowance 

6.13 The Supervisory Staff Association has 

demanded a fuel allowance at 10 per cent of 

pay as~s being paid to Class III and Class IV 

staff during the intensity of winter in Srinagar. 

The Committee has been informed by the Bank that 

as an experimental measure the Bank has decided 

that the Regional Office of the Agricultural 

Credit Department of the Bank should continue 

at Srinagar throughout the year. The Committee 

also understands that a representation has been 

received by the Bank in this respect from the 

officers pcsted at Srinagar and that the same 

is under active consideration by it. In view 

of this, the Committee is not considering the 

request for fuel allowance. 



CHAPTER 7 

FOR~IDLA FOR FURTHER REVISION OF EMOLm~ENTS 
OF OFFICERS In THE EVENT OF El'-lOLUl'·1ENTS OF 

DEPUTY GOVERNORS BEING INCREASED 

7.1 The terms of reference provide that it 

will be open to the Committee to suggest a 

formula to provide for further revision of the 

emoluments of officers in the event of the 

emoluments of Deputy Governors being increased. 

In fixing the pay scales and other emoluments 

and conditions of service of officers the 

Committee had under the terms of reference to take 

into consideration the emoluments of the Deputy 

Governors. The CO'JIIli ttee took this to mean that 

the emoluments of the Deputy Governors were the 

outer limit which it could· not reasonably cross 

in fixing the emoluments of the highest officer 

in the Bank below a Deputy Governor in rank. It 

is, therefore, reasonable to suggest that, if 

the outer limit is extended, there should be a 

corresponding improvement in the emoluments of 
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the officers. The formula the Committee 

suggests is that, if the pay of the Deputy 

Governor is raised, the pay scales of all officers 

sliouId be upgraded by the same percentage as 

that by which the pay of the Deputy Governors is 

upgraded. The Committee has advisedly used the 

terms "pay" and IIpay scales" and not the term 

"emoluments", because, apart from the use of a 

car, a Deputy Governor does not get any emoluments 

other than pay. In the case of officers, any 

upgrading in their pay scales will automatically 

increase their other emoluments, and will amount 

to a revision even beyond the percentage increase 

made in the pay of the Deputy Governors. In 

effect such revision of the emoluments of the 

officers will result in a greater improvement in 

their em0luments than in the pay of the Deputy 

Governors. But this is necessary, as persons in 

lower scales of pay need to be dealt with with 

greater consideration. 
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CHAPTER 8 

SERVICE CONDITIONS AND VARIOUS BENEFITS 

Transfer. Policy 

8.1 The Officers' Association has represented 

that transfers are at present made in a hapazard 

manner causing avoidable inconvenience to many 

officers. It has urged that the Bank should 

draw .up guidelines for a rational system of 

transfers of officers and see that the transfers 

are made within these guidelines. The Committee 

find8 that the transfer policy of the Bank, if 

any, does not fall within its terms of reference. 

Nevertheless, the Committee finds that consider

ably strained feeling exists amongst the officers 

about transfers, and it would, therefore, 

suggest that the Bank treat the matter of 

transfers in as rational and compassionate a 

manner as possible, with·due regard both to 
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administrative requirements and the avoidance of 

inconvenience to the officers concerned to the 

maximum extent possible. The ~ommittee feels 

that this should contribute to the establishment 

of good morale amongst the officers. 

Confirmation and Criterion for fixing seniority 

8.2 At present confirmations in the officers' 

grade are taken up at periodical intervals subject 

to availability of vacancies and administrative 

convenience, provided the officers concerned 

have rendered the minimum officiating service 

prescribed for the purpose of confirmation in 

the various cadres. Confirmations are at present 

effected at periodical intervals as mentioned 

Staff Officerc Gr.I and) 
Senior Staff Officers ) 
Gr. III ) 

Senior Staff Officers 
Gr.II ~ 

half-yearly as on 
1st April and 
l~t October; 

quarterly as on 
1st January, 
1st April, 
~st July and 
1st October. 
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Confirmations are effected after completion of 

a minimum officiating service of two years in 

the case of Staff Officers Gr.I and one year in 

the case of Senior Staff Officers. 

8.3 The Officers' Association has complained 

that, in spite of availability of vacancies and 

the completion of the minimum period of officia

ting service, confirmations are not effected as 

expeditiously as could be done. The Association 

has also stated that different practices are 

followed for different groups in different 

departments. The result is that many officers 

are kept either officiating or on a temporary 

basis for an unduly long time. Apart from the 

time taken in effecting the confirmations, the 

lack of uniformity in the various groups seems 

to have been causing even more concern to 

officers. The Officers' Association has further 

represented that there is no reason why a 
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period of two years of officiating service 

s~ould be prescribed for Staff Officers Gr.I, 

while for Senior Staff Officers the period of 

officiating time prescribed is only one year. 

8.4 In its reply the Bank has stated that, 

if at times confirmation has been held up after 

the completion of the period of officiating 

serVice, it was because clear vacancies were 

not available, as there were officers ondeputa

tion, study leave, etc. who continued to retain 

their liens on their previous posts. As the 

number of of:t:'icers deputed for such purposes 

varie s from time to time c_nd the length of the 

period of deputation of each officer is never 

constant it has become difficult for the Bank 

to provide an adequate number of deputation 

reserve posts. 

8.5 As regards the period of officiating 

service prescri bed, the Bank has .contended that 
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a period of at least two years is necessary to 

judge whether Staff Officers officiating in 

Grade I are suitable for confirmation. In the 

case of Senior Staff Officers suitability for 

confirmation in the higher posts can be judged 

more quickly and easily. The Bank has also 

stated that confirmati~n has to depend ultimately 

on the number of permanent vacancies available 

and that officers cannot be confirmed at speci

fic intervals without taking into consideration 

the availability of such vacancie s.. It is also 

to be noted thats-omeof thepf'lsts in which 

officersar~promoted-.to officiate are of a 

temporary nature and hence confirmation in such 

posts is not possible. 

8.6 The Bank hac further pointed out that 

the seniority of an officer in a particular 

grade is dependant on the date of confirmation 

in that grade. Therefore the officer cannot be 
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automatically confirmed when he completea the 

prescribed minimum period of officiating service 1 

even if a permanent vacancy is ~vailable because 

the Bank has to see that no senior officer is 

superseded by any officer junior to h~m. This 

would seem to explain the practice of ordering 

confirmations only when a number of permanent 

vacancies are available so that all c~~iciaGing 
~ 

officers of a palticular seniority are confirmed 

at the same tim~ so as to cause no undu8 loss to 

any senior persOll" The Ba.nk has also justified 

the rGview of confirmations in the posts of Staff 

Officers Gr.I and Senior Staff Offic8:'-s Gr. III 

every six months as against the revieu of such 

ccnfirmations in Senior Staff Officers Gr.II every 

three months on the ground that the number of 

confirmations in the posts of Staff Officers Gr.I 

and Senior Staff Officers Gr.I~~ is larger every 

year. 
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8.7 The Supervisory Staff Association has 

represented that, for the purpose of confirmation 

in the grade of Staff Officer ~r.II, officiating 

Staff Officers should have passed both parts of 

the I.I.B. Examination or should have continuously 

officiated for a" period of five years (this has 

since been reduced to three years)" in that grade 

before they become eligible for confirmation, 

though employees who are above 40 years of age 

are not subjected to this condition. The 

Supervisory Staff Association contends that, in 

the case of direct recruits to the grade of 

Staff Officers Gr. II, they are confirmed after 

two years of se~ice. There is therefore no 

reason why promoted officers should put in five 

years (since reduced to three years) of officia

ting service. 

8.8 In reply the Bank has stated that the 

conditions for confirmation were considered 
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necessary by the Bank for improving efficiency 

in this grade. Moreover the Bank does make 

exceptions in the case of prowuted officers. 

In 1958 the position was reviewed and officers 

who were unable to complete the I.I.B.Examina

tion but had completed five years of officia

ting service were confirmed. Therefore the Bank 

is unwilling to grant any of the requests of 

the Supervisory Staff Association. 

8.9 It has been made clear to the Committee 

that there are considerably strong feelings 

among the officers regarding the way the con

firmation of officiating officers is carried out 

at present by the Bank. The Bank is certainly 

doing its best, but perhaps a more rational 

system for confirmations might help in giving 

more satisfaction to the officers without 

appreciably affecting the efficiency of work 

which is the main consideration of the Bank. 
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The Comm.i ttee has tried to un'derstand ho\v offi

cers stand to lose "':J~,T undue delays in confirma

tion. It ha.s be'3n L1.:Cormed that, apart from 

there bfin~ a .... minirrr..ua period of confirmed ser

vice in the lawer grades ~efore a person can be 

considered for ,romotion to higher grades, there 

is no other loss to the officer; the e:::nolUI:lents 

and service conritions remain the same whether 

an officer is co~firrned or is only officiating. 

]~here is of course a gre~ter feeling of security 

once the officer is con:"'irmed and this has an 

importqnt bearing on morale which cannot be 

overlooked. 

8.10 Very often the reason for the blocking 

of confir.':a.tions is that no permanent vacancies 

are av?ilable. r~·:"Ji_.s l,vill in:licate that there 

is rOG:u ~I or reViel'li:-;.g the sanctioned strength 

in differe~t off~c,rs' crad2s from ti~e to time. 

If a neIly create~ post is expected to last for 
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a fair length of time , it \-Tould be reasonable to 

include it in the sanctionecl. strength a:i.ld thus 

incre&se~:h,:! t:ltal number of permanent posts. 

ThE! COIIl.I:1i tt:~e .,:a.8 tole;. that such a periodical 

re-:;-iew does ·c!1.ke place, but that it is not done 

at reg~lar interv~ls. Secondly, the reason 

gi ven by the :3an~ that a revievT of confirmation 

is h81d every six months in grades where there 

·are many vacanc:i..8s in a year and such a review 

is hel~ every three months in gr~Qes where there 

are fevTer vacancies appears to the CO:mr::li ttee to 

be uncom~incing. If a review of confiroations 

is made every three months in all the grades 

there would be less reason for complaints from 

the officers. 

8.11 A further r.1at~;8r for consideration by 

the Bank would be that the criteri~n for fixing 

seniority in ~ grade s~culd be shifted from the 

date of confirmation in the grade to the date 
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o~ continuously officiating in that grade and 

the Committee so reco~~endE. There is also no 

reason why a person officiating in a p~rticular 

post cannot be confirmed against a permanent 

-vacancy in a.nJth~r post in the same grade. Con

firmation would then become purely notional and 

in the grade as such. It would not be related 

to any particular post in the grade. 

8.12 The Co~itte~reco~~ends that the Bank 

adoDt the device of addi tion'3.1 pGrmanent ~Juper

numerary posts in a grade for confirmation of 

officers who have been officiating for ur-duly 

long periods. Such a situation would arise only 

occasionally. These supernumerary posts can be 

abolished whe~ permanent vqcancies arise 

subsequently in that grade. Such a device, of 

course, cannot be used as D. permane!1.t remedy for 

SIOil confir:Jations. It is 1.138f'.::.1 only when a 

blocking 'of confir~at:i..on a~'isef ?I.t infrequent 

intervals due to extra )':,din3.Yj- reasons. 
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8.13 The COffimittee does not feel there is a 

case for red~cing the minimum officiating period 

prescribed for confirmatior. of Staff Officers 

Gr.II or Staff Officers Gr.I. The same officia-

ting periods may be continued in the new grades 

proposed by the COIr.mittee, viz., Grades 'A', 'B' 

and 'ct. The Committ~e is also of the opinion 

that the present requirement regarding the pass-

ing of the I.I.B.Examination should be retained. 

Travelling Allowance and COffiuensatory 
Allowance en Tr~nsfer 

8.14 The Officers' Association has represented 

that the following changes be made in the allowan-

~es paid to meet the cost of transfer~-

a) compensntory allO~'lanoe of ?..s.2501- p.m. 

may be paid for .<1 minimum period of 12 ffionths; 

b) an of:'io<:)r Triho ic ~1.nable to take his 

family with him at the time of tr2.nsfe~ nay be 

given by the Bank OTIe return rail fare within 

six months to bring his family to the new 

place of posting; 
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c) the existing limit of 22.5 quintals 

of luggage on transfer may be raised to 35 quintals; 

d) the existing packing and crating char

ges may be raised to ~.40/- per quintal for the 

four metropolitan centres and ~.30/- per quintal 

fer other centres; 

e) transport charges may be allowed at 

the rates charged by leading truck transport 

operators instead of at goods train rates; 

f) an officer on transfer may be given 

the option of a lumpsum payment in lieu of 

packing, crating, carriage and cartage charges 

to enable him to dispose of his goods at his 

old place of posting and acquire new articles 

in the new place of posting; 

g) extra fare on transfer may be raised 

uniformly to ~.400/-

8.15 The Supervisory Staff Association has 

requested that the compensatory allowance on 

transfer be raised to ~.200/- per mensem for a 

period of 12 months. 
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8.16 The Bank has stated in its reply that 

it is not in favour of making any changes in regaId 

to these payments. The Committee feels that no 

change is required in the present rates of 

payment excepting the following two cases: 

i) The payment of a compensatory 

allowance on transfer has been related to the 

fact that the children of the officer on trans

fer may have to stay in the old place of post

ing to continue education upto a point where 

it can be broken and the child can be trans

ferred to a new educational institution. This 

is certainly a real hardship to officers liable 

to transfer to centres at a long distance from 

one another. The Committee feels however that 

this hardship should be met, not by the pay

ment of a compensatory allowance on transfer, 

but by the payment of an educational allowance 

to all officers liable to transfer and whose 
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children have to stay at places other than the 

centres of posting of the officers for any valid 

reason, including that of liability to transfer. 

The Committee therefore recommends accordingly. 

No change in the amount of compensatory allowance 

on transfer now in force is, however, suggested. 

ii) The existing limit of luggage that 

can be taken by the officer on transfer may be 

raised to 35 quintals. The payment will, however, 

be restricted to the actual weight of the luggage 

transported if that is lower. 

Travellin Allowance on Tour and 
Haltin Allowance Out of Pocket Ex enses 

8.17 The Officers' Association has represented 

that the rules regarding payment of travelling 

expenses were drawn up by the Bank at a time when 

the functions of the Bank were very limited and 

its officers had to undertake tours outside their 

headquarters on very few occasions. As a result 

of increase in the functions of the Bank the 
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frequency of the tours of its officers has 

increased and also they have to visit places 

farther away from their headqu2.rters. The 

Officers' Association has therefore represented 

that the rule relating to payment of travelling 

and halting allowance should now be revised. 

8.18 As regards halting allowance the Officers' 

Association has represented that the rules of the 

Bank allow payments at rates far below those 

prevailing in other banks and other public sector 

corporations. It has represented that the halt

ing allowance paid· by the Bank at present does 

not very often cover the expense& incurred. 

Boarding and lodging charges have gone up con

siderably in almost every town in the country. 

The Officers' Association has, therefore, sugges

ted that the halting allowance should be fixed at 

the following rates: 
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Categor;y of centres 
State Capi-
tals, Hill 
Stations 
and centres 
having 
population 
of 3 lakhs 

Officers drawing ~a;y: and above Others 
Rs per diem Rs per diem 

Upto Rs.l,OOO/- p.m. 40 30 

Over Rs.l,OOO/- and below 
Rs.2,OOO/-p.m. 45 40 

Above Rs. 2 ,000/- and Lpto 50 45 Rs.2,500/- p.m. 

Above Rs.2,500/- p.m. 50 45 
(or actual (or actual 
expenses) expenses) 

8.19 The Supervisory Staff Association has also 

requested for the same reasons that for the Staff 

Officers Gr.II the halting allowance should be 

.fixed at ~.40/- per diem for the bigger cities 

and Rs.35/- per diem for the smaller towns. 

8.20 In its reply the Bank has agreed that 

the halting allowance should be revised area wise 
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(areas are defined in the Bank circulars) as 

indicated below: 

Categor;r: of Centres 
Catego~ of officers Categor;z I Categor,y II 

Rs per diem Rs per diem 

Senior Staff" Officers 30 24 

Staff Officers Gr.I 25 20 

Staff Officers Gr.II 20 16 

The Officers' Association has requested that the 

variations in the halting allowance should be on 

the basis of pay actually drawn by the touring 

officers and not by the pay scale- in which he is 

placed. The Bank has objected to granting this 

request on the ground that for a number of years 

the Bank has followed the pay scale as the basis 

for variation in the halting allowance. 

8.21 The Committee has considered the rival 

contentions and recommends that the halting 

allowance should now be fixed on the following 

bas1.s: 
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For Categor~ I For Categor~ II 
area area 

Rs per diem Rs per diem 

Officers getting 
pay upto 25 20 
Rs.l, 000/ -p .m. 

Officers getting 
pay from Rs.l,OOl/- 30 25 
to Rs.l,500/- p.m. 

Officers getting 
pay from Rs.l,501/- 40 35 
to Rs.2,000/- p.m. 

Officers getting 
pay over 50 45 
Rs.2,000/-p.m. 

The Bank will make suitable deductions when the 

touring officer avails himself of accommodation 

in the visiting officers' flat of the Bank. 

8.22 There are certain other requests made by 

the Officers' Association and the Supervisory 

Staff Association relating to travelling 

expenses. 
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Reduction of Halting Allowance on Sliding Scale 

8.23 At present the Bank reduces the halting 

allowance on a sliding scale if an officer stays 

in the same place beyond a certain n~~ber of days. 

The basis on which this is done appears to be 

that, where the halt is of a long duration, the 

touring officer has time to look around and 

select a place for boarding and lodging involving 

the least possible cost. This is also the policy 

adopted by Government Departments. This matter 

was considered in the arbitration award of 

Mr.Aiyar who came to the conclusion that there 

is no sufficient ground for interfering with the 

existing rule. The Committee is of the same 

view and recommends that no change be made in 

this rule. The Bank h,\s volunteered to improve 

the sliding rate scale as follows! 
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For the first 45 days 

For the next 45 days 

Thereafter 

At full rate per diem 

At 3/4th of the full 
rate per diem 

At 1/2 of the full 
rate per diem. 

The Committee welcomes the improvement and 

recommends accordingly. 

Class of Accommodation, Booking of 
Tickets. Production of Cash Receipts 
and other connected matters 

8.24 The Officers' Association has requested 

that officers drawing ~.I,OOO/- p.m. and above 

as basic pay should be allowed to travel by air-

conditioned class in rail or by air. It has 

pointed out that the Bank of India, Bank of 

Baroda and United Commercial Bank and also some 

State Governments allow these facilities to their 

officers. The Officers' Association has repre-

sented that most well established private 

companies permit their officers of all ranges 

and grades to travel by air. The Association 
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has also pointed out that thG additional ~0£t of 

air trave~ is YGI'y little compared J,;o train fare, 

plus halting allowance and sa: '.ry for the days of 

travel lost, and that it would add to the effi-

ciency of officers if they travel by air, i::.1 the,"!; 

they can devote the time lost in rail ~ourneys to 

their work. The Bank, on the other hand, has 

pointed out that air travel is ve:.. .. y expensive and 

that the Bank I'i1.13s for air travel £l.re based on 
.'. 

the rales of tha Government Departments. 

8.25 It is n~ti~ed that the State Bank of 

India has fixed ~he li~i~ of ~.I,OCO/- and above 

for entitlement to travel by air-conditioned 

class in rail or by a~r. Taking all facts into 

consideration the Committee recommends that 

officers of tea Bank drawing a pay of ~.1,200/

p.m. or more 8hculd be entitle1 to travel by 

air-conditioned class in trains. As regards 

air travel, this should be permitted freely for 
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officers drawing pay of ~.1,600/-p.m. and above. 

In the case of others, air travel may be permitted 

by the superior officer according to the circum

stances of each case. 

8.26 The Officers' Association has represented 

that where an officer is unable to secure ar,commo

dation in the train in the class to which he is 

entitled while on tour he should be allowed to 

travel by the ~ext hiGher class. The Supervisory 

Staff Association has made the same request and, 

in addition, it has represented that in case, du.e 

to non-availability o£ accommodation in the class 

to which the officer is entitled to travel, the 

officer is forced to travel in a lower class he 

should be allowed to keep the difference in the 

fare to compensate for the inconvenience caused to 

him. The present rLlle is that, when an officer 

is required to travel in a lower class when 

accommodation in the class to which he is entitled 
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to travel is not available, he is not entitled 

to the difference between the two fares. This 

rule seems to have been based en the rule exist

ing in Government. The Committee recommends that 

no change be made in this rule. 

8.27 The Officers' Association has represen

ted that the Bank should make necessary arrange

ments for booking tickets and reserving accommo

dation for the tours of officers on Bank business. 

The Bank has stated that it has agreed to make 

necessary arrangements for purchasing railway 

tickets with Government recognised travel agents. 

The Committee welcomes the Bank's decision. There 

is therefore no need to make any recommendation 

in this behalf. 

8.28 The Officers' Association has represented 

that the present practice of the Bank requiring 

that officers produce cash receipts for purchase 

of tickets should be dispensed with. It contends 
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that this practice subjects the officers to 

humiliation and harassment particularly when 

they reach the railway station a few minutes 

before the departure of the train. The Bank has 

contended that in the. absence of supporting 

evidence it wouln be difficult for·officers 

passing travelling allowance bills to verify the_ 

claims for such allowances. Even the amount 

of rail~vayfare or bus· fare will have to be 

verifie d by the. controlling officer before ·he 

passes. the bills. ·The Committee has -carefully 

considered the pros and cons of this matter and 

has come to the conclusion that it is not desirable 

to rescind this rule. Since the Bank has agreed 

to make facilities for purchasing the tickets 

for officers the inconveni8nce caused to them 

in producing cash vouchers for purchase of 

tickets will disappear. The Committee recommends 

that no change be made in the present practice. 
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8.29 The Officers·' Association has represented 

that off'i.cers are at pl'"e:;ent required to travel back 

to headquarters by the next a\ .ilable train after 

completing their work on tour. This causes con

siderable inconvenience to them as sufficient 

time is not left for packing their personal 

effects, settling boarding and lodging accounts 

and securing a conveyance ta go to the railway 

station. The Blnk has already taken note of this 

inconvenient rule and has modified it to some 

extent. The Committee does not·recommend any 

further change ~n this matter. 

8.30 The Officers' Association has represen

ted that when the tour of an officer stretches 

beyond one month the officer should be allowed 

to visit his headquarters once during the QQurse 

of his tour at the Bank's expo nSG. It has also 

represented that an officer on tour should be 

paid the return fare to the headquarters if a 
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member of his family falls ill. The Bank's 

contention is that neither the Government of 

India nor any other bank allovrs such facili tie s 

and therefore the Officers' Association's request 

cannot be granted. The Committee does not 

recommend any change in this matter. 

8.31 The Officers' Association has represen

ted that the present ceiling of ~.8/- for con

veyance charges between the residence of an 

officer and the railway station when the officer 

goes on tour should be removed. The Officers' 

Association has also represented that while on 

tour the officers are allowed a conveyance 

charge of 25 paise per km. subject to a maximum 

of ~.2.?O per journey. It has requested that 

the actual taxi fare without any ceiling should 

be reimbursed. 

8.32 The Bank contends that similar charges 

paid by the Government of India and the State 
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Bank of India are not as favourable as what the 

Bank is paying. The Bank has however already 

sui tably modified the schedul,-~ of conveyance 

charges. The Committee does not recommend any 

fur the r change. 

8.33 The Officers' Association has requested 

that the mazdoor charges reimbursed to officers 

for carrying baggage en tour should be raised 

while the Bank contends that the present rates 

are sufficient to meet the actu~l expenses of 

the officers on tour. The Committee does not 

recommend any change. 

8.34 The Officers' Association has made further 

requests for: 

i) out of pocket expenses during 
local inspections p 

ii) accident insurance j and 

iii) conveyance charges while pro
ceedmg from the residence direct 
to place of inspection at headquarters. 
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The Committee feels that there is no case for 

any revision in the above cases. 

Leave/Retirement Fare Concession 

8.35 The Officers' Association as well as the 

Supervisory Staff Association have made a number 

of requests for liberalising the leave fare con

cession rules. On going through these demands 

and comparing the position in the Bank with the 

position in (a) the Government of India, (b) the 

State Bank of India and (c) other nationalised 

banks the Committee finds that the leave fare 

concession rules of the Bank are sufficiently 

liberal. The Committee is also informed that, 

since the Officers' Association and the Super

visory Staff Association put forward their pro

posals for liberalisation of the rules, the Bank 

has made some chan~es to make them more liberal. 

In its reply to the demands of the two ~ssocia

tions of the Officers the Bank has indicated 
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its willingness to liberalise the rules further 

in one or two directions. It is understandable 

that the offic 2rs would like ~~'J be in a posi ti on 

to makp use of these concessions to the maximum 

possible extent, but the Committee has also to 

consider the matter from the point of view of 

what other organisations like the Government of 

India and other banks are doing and also the 

administrative feasibility of the changes sugges

ted. Taking all these factors into consideration 

the Committee feels that the leave fare conce-

ssion rules along with the recent modifications 

made by the Bank are sufficiently liberal and 

therefore the Committee has no recommendations 

to make in regard to further changes in these 

rules. 

Compensation for duty outside 
office hourslholida~ 

8.35 The Supervisory Staff Association has 

represented that the Bank was paying overtime 
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allowance to supervisory staff upto 1963 when 

it was withdrawn as the supervisory staff ceased 

to be classified as workmen stnff. The Associa

tion contends that Staff Officers Grade II are 

required to work extra hours on the first and 

last working days of the month, on the dates of 

payment of interest on Government Loans, for the 

daily closing of certain departments, floatation 

of new loans, receipt and despatch of remittance 

of treasure and annual closing as also prescribed 

last days for payment of sales-tax, income-tax, 

annuity deposits, etc. The Association has 

contended that, while the workmen staff are 

paid overtime allowance, it is unreasonable that 

the Staff )fficers Grade II should not be paid 

any compensation for such late sitting. The 

Association has also pointed out that the 

Gove~nment of Ind~a pays overtime allowance to 

sup8rvisory staff if the following conditions 

are satisfied: 
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a) the.sup~r.Yi_9..Q:ry staff is in direct 
and continuous contact with the 
staff they sup8rvise; . 

b) they work the same hourr as the 
staff under them; and 

c) they are themselves subject to the 
kind of supervision which would 
enable them ordinarily to obtain 
prior approval for working overtime. 

The Association has contended that all these 

conditions are being fulfilled by them while 

working extra hours. The Association has also 

represented that in most of the other banks a 

lump sum compensation is paid on a six-monthly 

basis in the shape of a closing allowance to 

compensa te for late si tting during th e closing 

period. 

8.36 In Teply the Bank has stated that tea, 

lunch and dinner expenses as also conveyance 

charges are paid to officers who work extra 

hours. The Bank objects to paying anything in 

the nature of an overtime allowance to officers 
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on the ground that it is wrong in principle that 

officers whose duties are of a controlling or 

supervisory nature and who ar2 responsible for 

ensuring that overtime is reduced to the minimum 

by properly organising the allotment of work of 

the staff under their charge should themselves 

be exposed to the temptation of overtime allowance. 

The Committee is generally in agreement with the 

Bank's argument. The Committee, however, thinks 

that a fixed overtime allowance will be equitable 

and also will not expose the officers to tempta

tion as a flexible overtime allowance would. 

Th€ Committee accordingly recommends the follow

ing concessions which will partially meet the 

demand of the Supervisory Staff Association: 

1) a closing allowance of ~.lOO/- for 

the half year ending 30th June and of ~.75/

for the half year ending 31st December be 

paid to all officers concerned whose basic pay 

is less than ~.1,200/- p.m.; 
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2) the facility of charging actual taxi 

fare for returning home be ext"nded to officers 

for journeys beginning from 8.30 P.M. from the 

office instead of 10 p.m. as at present; 

3) the present lunch/dinner allowance 

of ~.6/- admissible to officers should be 

raised to Rs.8/-



CHAPTER 9 

OTHER FACILITIES - GE~mRAL 

Permission to make 
contribution to Press 

9.1 The Officers' Association has represen-

ted that Regulation 36 of the Reserve Bank of 

India (Staff) Regulations, 1948, works harshly 

and has been a source of avoidable annoyance to 

many members of the staff. The Regulation pres

cribes firstly that no employee can contribute 

to the press without the prior sanction of the 

competent authority. Secondly it prohibits 

publication without such sanction of any docu-

ment, paper or information which may come into 

the possession of the employee in his official 

capacity. The Officers' Association has further 

represented that, in addition to the Regulation 

36, the Bank has issued orders that material 

intended to be published by an employee, 
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irrespective of whether the material contains 

information collected by him in his official 

capaci ty or c the:L--;li.J8, should "'ue submitted to 

the competent authority in the Bank -for screen

ing. The orders also state that the employee's 

association with the Bank shoQld not be dis

closed while publishing the material. Further 

the Bank's orders require that a portion of the 

remuneration received beyo[ld a certain limit 

should be surrendered to the Bank. The Bank's 

contention is that it has no intention of 

imposing any restr:i_ction on contributions to 

the press which ere of a p~reJy literary nature. 

The object of the .PanI: in r..av1.ng a Regulation 

like Staff Regu::r_ation 36 is to ensure that no 

publication in the press bv an e2ployee contain 

anything which may ~mbarrass the Pank and/or the 

Government. The :82.:'1]: has 8_1so s~ated that an 

employee is not per=itted to disclose his 

association with the Bank l:hile publishing any 
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material in order to ensure that an impression is 

not created that the views expressed by the 

employee are the views of the Bank. 

9.2 The Committee has considered this matter 

carefully and recommends that Regulation 36 be 

amended and amplified as follows: 

1) No employee may contribute to the 

newspapers without the prior sanction of the 

compstent authority, but shall be at liberty to 

do so in the manner indicated in his application 

for sanction if he joes not receive a final reply 

within 30 days of his application. 

2) No employee may use a~v information or 

material that has come into his possession in his 

official capacity for publishing any article, 

book or other document without the prior sanction 

of the competent authc-ity. 

3) In all cases not covered by the fore

going previsions no prior sanction of any authority 
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in the Bank will be required, but the employee 

shall report his intention to the Bank before 

releasing the material for publication through 

a periodical,' j ourn?l or a publishing house or 

otherwise and shall, in doing so, indicate the 

nature of the material and certify that the 

proposed publication does not contain or utilise 

any material to which he has had access in his 

official capacity in the Bank, and further does 

not contain any views or stateillents likely to 

embarrass the Bank or the Government of India. 

He shall also certify in his report that he will 

not mention his association with the Bank in the 

publication in any shape or manner. 

4) The employee will be entitled to keep 

the whole of any remuneration he may receive for 

such publication. 

9.3 It should not be difficult for the Bank 

to en3ure that an employee does not spend any of 
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the time he should devote to the Bank's business 

in preparing such material for publication, and 

the present device of requiring him to pay to 

the Bank a portion of the remuneration received 

by him in excess of ~.400/- is not necessary. 

9.4 The Committee recomme~ds that the Bank 

should appreciate and encourage literary and 

scholastic activities on the part of its 

employees. Such activities would bring great 

credit both to the employees and to the Bank and 

encourage a healthy pursuit while the employee 

.is in service, and the acquisition of a hobby 

which will be useful to the employee after his 

retirement. 

Consumer Loan Facility 

9.5 The Officers' Association has represented 

that the Bank should give loans at low rates of 

interest for the acquisition of consumer durables. 

Possession of many of these consumer durable goods 
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is a great convenience, but the officers are not 

able to save enough money to purchase these 

durables by paying cash for the same. The Bank 

has stated in reply that such loans are not pro

vided by most of the banks or by Government of 

India. The Committee feels that in this matter 

the Bank should take the lead and provide.a 

convenience which would be very much appreciated 

by its officers. The Committee recommends 

therefore that the Bank should prepare a list 

of articles for the purchase of which loans 

would be available, and give loans upto Rs.3,OOO/

for each article purchased. A second loan may 

be given only after the first loan is repaid. 

Interest may be charged at the Bank Rate. In 

addition, the Bank may restrict the annual out

lay on this account to a suitable ceiling figure. 
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Advances for purchase of 
motor vehicles etc. 

9.6 The Officers' Association has represen-

ted that the limit for advances granted by the 

Bank to officers for the purchase of motor vehi

cles at present placed at ~.20,OOO/- is very low 

and that advances might be sanctioned up to the 

actual cost of the vehicle. It has further 

stated that there is a condition that the 

officer should have put in a minimum service of 

five years. It urges that this condition be 

removed. It has also requested that motor vehi

cle advances should be free of interest. The 

Committee feels that the facilities allowed by 

the Bank in this respect are adequate and 

reasonable. The Committee is therefore making 

no recommendation in this matter. 

Membership of Clubs 

9.7 The Officers' Association has represen-

ted that, with the widening of the functions of 
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the Bank, it has become necessary for its 

officers to build up direct contacts with 

various sectors of the economy, exchange ideas 

with leading persons in the commercial and indus

trial world and thus give a better leadership to 

the banks and other financial institutions. For 

this purpose it feels that informal discussions 

at places like clubs will be helpful. It repre

sents further that officers of other banks as 

well as commercial houses are encouraged by 

their employers to join clubs for this purpose. 

The Officers' Association has requested there

fore that the Bank should extend the same 

facility to its offi~ers and pay the membership 

fees and other charges of a club membership. The 

Bank in its reply has said that the Government of 

India does not ext9nd this facility to its 

officers and the Bank does not consider it nece

ssary that it should extend this facility to its 

officers. In the opinion of the Committee there 
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cannot be a comparison in this respect between 

the Bank and commercial banks where securing of 

business is one of the considerations. The 

Committee feels that the present position requires 

no change and therefore makes no recommendation 

in this matter. 

Recreational Facilities 

9.8 The Officers' Association has represen-

ted that the recreational facilities provided 

by the Bank at present fall far short of require

ments and that such facilities should be pr0vi

ded on a more gener0us scale. The Bank has 

stated in its reply that the facilities provided 

by the Bank are adequate. The Committee feels 

this is a matter in which it is difficult to lay 

down hard and fast rules. The Commi ttee recommenis 

that the Bank may look into the possibility of 

allotting one of the flats or houses in every 

colony it has built, or will build in future, 
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for use as a Sports or Recreation Club. The 

allotment of such accommodation can be made 

dependant on residents of the colony (a) forming 

a Sports or Recreation Club and (b) showing their 

willingness to bear the expenses of running the 

Club. The Bank's contribution will thus be 

limited to the provision and maintenance of 

free acco~~odation. 

Compassionate Gratuity 

9.9 At present the Bank is paying to depen-

dants of employees who die in service compassionate 

gratuity upto a maximum of six months' pay and 

allowances or ~.5,OOO/-, whichever is lower. 

This is admissible to dependants of those 

employees who have put in not less than five 

years' continuous service. Both the Officers' 

Association and the Supervisory Staff Association 

have represented that the amount paid by the Bank 

is very meagre. The Supervisory Staff Association 
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has represented that the compassionate gratuity 

should be paid either at the rate of l2Y2 per 

cent of monthly pay subject to a maximum of 

~.300/- p.m. or that the maximum be raised to 

12 months' pay and allowances or ~.lO,OOO/

whichever is low'er. The Officers' Association 

has represented, that in lieu of compassionate 

gratuity, the Bank may arrange for a group 

insurance scheme ,d th the Life Insurance Corpora

tion, giving every officer a cover to the extent 

of ~.20,OOO/-. In its reply the Bank has stated' 

that it was not in favour of taking a group 

insurance policy as the amount of premium would 

be very high. The Bank has also stated that the 

present compassionate gratuity scheme has been 

based on that obtaining in the Government of 

Maharashtra and the State Bank of India and that 

the benefits available under the scheme to depen

dents of employees are very reasonable. Further 

the Bank has pointed out that there is a 
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fundamental difference between the scheme of 

compassionate gratuity of the Bank and that of 

the State Bank of India. While in the Bank the 

compassionate gratuity is pa~d in addition to 

the normal retirement benefits, in the State 

Bank it is paid in lieu of pension. After 

giving due consideration to all pOints raised 

before the Committee it recommends that no 

change is necessary in the present position. 

Holiday Homes 

9.10 The Officers' Association has represen

ted that many commercial and banking institutions 

maintain holiday homes for the use of their 

employees a~d has requested that the Bank may 

construct holiday homes at selected centres for 

the use of its officers. The Bank has stated in 

its reply that only the State Bank of India has 

been maintaining such holiday homes and that the 

Bank doe~ not have the facilities that the State 
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Bank of India has for supervising and maintain-. 
ing such holiday homes at centres where such 

holiday homes can be built or acquired. The 

Committee does not propose to make any 

recommendation on this demand. 

Extension of Facilities 
to Medical Officers 

9.11 The Officers' Association has represen-

ted that a number of Medical Officers have been 

employed on a part-time basis and many of them 

are treated as Staff Officers Grade II. The 

Medical Officers are not at present given Leave 

Fare Concession, nor are they entitled to the 

Bank's medical benefit scheme. The Officers' 

Association has requested that the Medical 

Cfficers be treated as Staff Officers Grade I 

and that Leave Fare Concession and the Bank's 

medical benefits scheme be extended to them. 

The Committee finds that this request is 

outside ns terms of reference and hence it 
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makes ~o recommendation in this respect. The 

Committee would, however, recommend that, as a 

rule, no officers employed on a part-time basis 

should be graded, i.e., put in any particular 

grade of officers of the Bank. 

Facilities for Officors' Association 

9.12 The Officers' Association has represen-

ted that the State Bank of India. has provided a 

hall in its premises for the use of its Officers' 

Association and has also supplied furniture, 

typewriters, cupboards, telephone etc. It has 

requested that the Bank should provide similar 

facilities. The Bank has stated in its reply 

that this is a matter outside the terms of 

reference of the Committee. The Committee 

agrees with this view and makes no recommendation 

in this matter. 

Medical Facilities 

9.13 The Officers' Association has represen

ted that the medical facilities extended to them 
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at present by the Bank require to be liberalised 

in several respects. There are many restrictions 

and anomalies at present which cause hardship to 

officers and should therefore be removed. It 

has listed a large number of such restrictions 

and has asked for liberalisation of many of the 

facilities. The Supervisory Staff Associat10n 

has also represented that the existing medical 

facilities should be liberalised. It has also 

made a number of specif~c requests for liberali-

sation. The Bank in its reply has stated that 
, 

the medir.al facilities extended to the officers 

at present are generous and adequate, that the' 

Bank is taking action to rationalise some of 

these facilities and that no further action is 

requirej. 

9.14 The question of medical facilities 

extended by the employer to his employees is a 

complicated one. There are many factors which 
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have to be taken into consideration and a balance 

struck between them. On the one hand there is 

the question of expenditure to be incurred by the 

employer and on the other hand there is the ques

tion of the benefit to the employer by keeping 

his employees in a fit cond~tion of health. 

Further, the employees would. naturally expect 

that their employer should extend to them facili

ties not less than those provided by other 

employers in a similar position. But this also 

involves a restriction on them, since they cannot 

expect to be given fac5.1ities very much in excess 

of what employees in other similar organisations 

are getting. A further consideration would be 

that medical treatment in the big cities has 

become very expensive and beyond the means of 

most of the office~s of the Bank especially when 

there is a prolonged illness affecting themselves 

or the members of their families. The facilities 

have also to be so fixed as to minimise their 

misuse for monetary gain. 



277 

9.15 The Committee notices that the Bank has 

been closely following the medical facilities 

extended by the Government of India to its 

employees. This is on the whole a good criterion 

on which to base the quantum of medical facili

ties extended by the Bank to its officers. It 

would therefore be difficult to accept all the 

requests made by the Officers' Association and 

the Supervisory Staff Association. The Committee 

would however recommend the following liberalisa

tion of the facilities: 

1) The visit fees of t~e Bank's Medical 

Officers for treating members of the family of 

the officers should be reimbursed in full to the 

officers. 

2) In the case of miscarriage or abortion 

the Bank does not at present reimburse the medical 

expenses incurred. In view of the changed pomtion 

today in the country under the revised law 

relating to aoortion, the Bank should reconsider 
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this matter and reimburse the medical expenses 

involved, subject to the bills of expenses being 

certified by the Bank's Medical Officer in each 

case in regard to authencity of the treatment 

and the reasonableness of the charge. 

3) In the case of chronic ailments the 

present position may be liberalised and facili

ties allowed to the officers on the same lines 

as allowed by the Go"vernment of India to its 

officers. 

9.16 After considering all the demands of the 

two Associat:ons of officers the Committee does 

not propose to make any further recommendations 

on the question of medical facilities. 

Matters relating to leave 

9.1: The Officers' Association has represen

ted that unavailed casual leave be credited to 

the ordinary leave account, sanction of leave 

be speeded up, leave salary be calculated on a 
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different basis, officers be allowed to encash 

their leave, compensation be paid to dependents 

for accumulated leave not enjoyed by an employee 

who dies in service and that a lump sum payment 

. equal to leave salary be paid to officers who 

have at present the facilitY,of getting leave 

preparatory to retirement. The Supervisory 

Staff Association has requested that the officers 

be allowed to encash their leave. The Bank is 

not agreeable to the gr~nting of any of these 

requests and has quoted the position under the 

Government of India and t~e nationalised banks 

to support its contention. 

9.18 The Committee is unable to accept the 

request for encashment of leave and cannot 

recommend the same for sanctioning by the Bank. 

Leave is a facil~ty extended by the employer to 

the employees for recouperating their health 

after working for a certain peri0d of time for 
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tne employer. This object cannot be achieved 

when the employees continue to work and are 

merely given extra remuneration. For the same 

reason the Committee is unable to agree to the 

requests of the Officers' Association about the 

payment of compensation to dependents for leave 

not taken and paying a sum equal to leave salary 

without the officer enjoying his leave. 

9.19 The Committee's recommendations with 

regard to the other requests are as follows: 

1) Casual leave is meant for emergent 

situations. There would therefore be no justi

fication at all for crediting to the regular 

lea~. account casual leave not taken. 

2) As regards sanction of leave the 

Committee has every sympathy with officers who 

are put to inconvenience by late sanctioning of 

leave. The Committee recommends that the Bank 

adopt the necessary procedures for ensuring that 
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leave is sanctioned o~ refused immediately after 

the receipt of an application for leave. 

3) As regardo calculation of leave salary 

the Committee finds that the method followed by 

the Government of India is very reasonable. The 

same may be adopted by the Bank. 

Housing - Bank and Leased Flats 

9.20 At present the Bank has constructed a 

small number of flats and houses for. the use of 

its officers. It is also following the practice 

of taking on .lease flats and houses belonging to 

other owners, for the use of its officers. The 

Officers' Association has represented that the 

total numoer of flats and residences owned and 

leased by the Bank at each centre falls short 

of the requirements of the officers. There is 

acute housing shortage in all the centres. The 

officers are liable to transfer allover India. 

An officer newly arriving at a centre naturally 

finds it difficult to hire by his own efforts 
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a suitable residence on a rent he can afford to 

pay. As many of the officers of the Bank hold 

positions that bring them into daily contact with 

large sections of the public and/or local Govern

ment Departments and commercial and industrial 

institutions, it is desirable that the officers 

are given housing accommodation by the Bank so 

that they can maintain their position and perform 

their duties satisfactorily. The Committee 

recommends that the Bank review the position of 

housing at each centre at regular intervals and 

see that an adequate number of flats and resi

dences either owned or hired by the Bank is made 

available to the officers in each centre. 

9.21 Another request made by the Officers' 

Association is that, as the Bank's officers are 

liable to transfer allover India it would be a 

matter of great convenience to them if the Bank 

can provide furnished accommodation. The 
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Committee understands that considerable effort 

and strain is involved in packing, transporting 
. 

and unpacking personal effects. In this context 

the Committee recommends that the practice in the 

State Bank of India may be studied and the Bank 

take action in gradual stages to furnish all 

flats and residences owned by the Bank; in the 

different centres. 

9.22 As regards the houses and flats taken by 

the Bank on lease, the officers have represented 

that the ceiling of rent fixed for such hired 

flats by the Bank is very low, with the result 

t:r~at the officers are cumpelled. GO move to the 

outer suburbs of the cities where rents are 

lower than nearer the centre of the city where 

the Bank building is usually situated. 

9.23 The Officers' Association has also 

represented that a scale of accommodation has 

been prescribed for officers in terms of square 
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foot area which results in the officers being 

made to live in unsuitable flats. They have 

also represented that the square foot area cei~g 

should be different for different centres as 

rentals are higher in the cities and lower in 

the towns. The Committee recommends that the 

ent ceiling as well as the area ceiling be fixed 
~~~~'~~ ~ ~dL 
~. . the floor area of flats and 

1_ houses built by the Bank z.~fficers. Tha...t L4 
~ A~/lkL ~:=Z ~~"''¥~ 

f)~refft should ~e calculated ae€P~ to the pre-

( ~ailing rate in the city for a flat or house of 

the area the B~nk has already built. The 

Committ3e also recommends that the floor area 

ceiling for centres without City Compensatory 

Allowance should be fixed at a higher level than 

that in centres with City Compensatory Allowance. 

9.24 The Officers' Association has further 

represented that officers.officiating in higher 

posts s~ould be entitled to get a flat suitable 
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to their higher grade without having to wait for 

the completion of one year's continuous service 

as is at present required. The Committee feels, 

however, that this will not be possible in the 

case of hired flats and, therefore, it cannot 

agree to the granting of the request of the 

Association in this respect. 

9.25 The Officers' ASGociation has represen

ted that officers have very often to wait many 

months at a new place where they. have been posted 

for lack of hired flats which are not readily 

available. In such ·cases the Committee feels 

that the Bank should take ou hire new flats. as 

soon as they become available. The queation of 

a surplus n~ber of flats rema;ning unoccupied 

does not arise because the Bank can always pro

vide in the lease contract for surrendering the 

lease after giving reasonable notice. 
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9.26 The Officers' Association has represented 

on several pOints relating to allotment of flats. 

These are purely administrative matters and the 

Committee therefore makes no ~ecommendation in 

respect of these points. 

9.27 The Bank has a scheme for giving housing 

loans to its employees for constructing their own 

houses. The Officers' Associati0n has represen

ted that the present ceiling for the loan, which 

is at 48 months' pay or ~.50,OOO/- whichever is 

less, be revised upwards as the present ceiling 

does not provide enough finance for purchasing 

a suitable flat or house. The only way the loans 

under the pres0nt scheme can be made use of by 

officers is either to contribute from thelr own 

pockets a large share of the purchase money or 

to purchase flats and houses on the outskirts of 

the city. Tile Officers' Association has further 

~epresented that the facility for the employee 
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to withdraw from tho provident fund to contribute 

towards 10 per cent of the cost of the housing, 

(the Bank's loan being limite~ to 90 per cent of 

the ~ost) cannot be made full use of because such 

withdrawal is restricted to employees who have 

completed 20 years service. The Officers' 

Association has therefore represented that the 

service limit should be reduced to 10 years. 

Thirdly, the Association has requested that the 

housing loan should be made free of interest. 

It has cited the State Bank of India which pro

vides interest-free loans to its employees for 

housing. The Bank is at present giving these 

loans at a concessional rate of interest. It also 

charges an additional 3 per cent interest on the 

loan if the house or flat built/purchased from 

the loan is leased out by ~n officer. The 

Officers' Association has requested that no 

additional interest should be charged if the 

flat is let out, as such letting becomes 
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necessary when officers are transferred from 

the centre where tney have built their flats/ 

houses. The Officers' Association has also 

represented that the present policy of the Bank 

of refusing a second housing loan at the same 

centre for the same employee should be reco~~ered 

and such permission should be granted on merits. 

Another request of the Assocjation is that the 

Bank should not refuse to provide an officer 

with a flat/house owned or hired by the Bank if 

he happens to own a residence in that centre. 

The Association says that this rule causes hard

ship when the officer finds it difficult to get 

back his flat/house from a tenant to whom he had 

let it out when previously transferred from that 

centre. Another request from the Officers' 

Association is that the housing loan at present 

made available to officers by the Bank for buying 

flats in a building belonging to e co-operative 

society should be extended to the purchase of 
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flats in a building not so belonging. It has 

requested further that the loan should be given 

to officers on equitable mortgage so that 

officers can save stamp duty. 

9.28 The Committee feels that the Bank's 

scheme for housing loans is one which benefits 

both the officers and the Bank. The officers 

become owners of residenqe which not only pro

vide them with a convenient residence during the 

service but will be a great boon to them after 

retirement. At the same time, the Bank benefits 

by not having to invest in putting up its own 

buildings for its employees to the extent the 

employees buy or build their own houses/flats. 

9.29 The Committee recommends, therefore, 

that this scheme be made as popular as possible, 

so that the maximum use is made of it. The 

Committee recommends that the limit for loan 

admissible at present be raised to a sum equal 
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to 60 months' pay or ~.72,000/-, whichever is 

less. The present rule limiting the loan ~o 90 

per cent of the cost may remain. The interest 

charged at present is a concessional one of 3 

per cent per annum. The Committee recommends no 

change in this rate. It feels that it iJ quite 

reasonable for the Bank to char6e an additional 

rate of 3 per cent interest if the house or flat 

built or bought with the use of a housing loan 

is let by an officer. The Committee recommends 

no change in this respect. 

9.30 As regards the withdrawal from the provi

dent fund to meet the 10 per cent of cost of 

housing the Committee r3commends that such with

drawals be permitted after an officer has 

completed 10 years of service. As regards the 

other requests of the Officers' Association the 

Committee feels that there is no case for any 

change and therefore does not make any 

recowmendation. 
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General Suggestions for Amelioration 
of Conditions of Service of Officers 

Pay scales and allowances 

9.31 In paragraph 3.6, the Committee has 

referred to the need for frequent review of 

policies relating to the remuneration of officers 

to ensure that the levels of remuneration will 

stand the tests of adequacy as well as equity 

which keep on changing from time to time. The 

Committee suggests that such revie~9 may be 

carried out with due regard to the guidelines 

set out in Chapters 4 and 7 at intervals of ~~bour 

~~~!iVe years. VV\ 

Amenities at the Housing Colonies 
of the Bank 

9.32 In the course of the hearings it was 

brought to the notice of the Committee that 

Staff Officers Gr.II promoted as Staff Officers 

Gr.I often continue in the same quarters which 

they were occupying as Staff Officers Gr. II, 
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but are on promotion required to pay water 

charges from which they were previously exempt. 

Moreover, though they are entitled to a higher 

house allowance on promotion, they continue to 

draw the same house allowance under the rules 

of the Bank if they are not moved to better 

quarters. They are thereby denied the higher 

amenities of better quarters. In order to 

compensate such officers the Committee suggests 

that facilities like geysers, almirahs and free 

water supply ~ay be provided. 

Visiting Officers' Flats 

9.33 'Ihe Commi ttee finds that 't1i~ s"tandard 

of amenities and maintenance of the visiting 

officers' flats of the Bank is far from satis-

factory. The Committee suggests that necessary . 
improvements in these respects may be made by the 

Bank in consultation with the Associations of the 

officers. 
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Branch Office Managers 

9.34 It has been brought to the notice of the 

Committee that in some cases certain Branch 

Managers as well as certain other officers 

posted at the branches are of the same grade 

resulting in the anomalous position of the 

Manager having administrative control over 

officers who may be actually senior to him in 

the same grade. This anomaly will become further 

obvious when common seniority lists are maintamed 

for each grade. In the opinion of the Committee 

such situations should be avoided by ensuring 

that a Branch Manager is always of a grade higher 

than that of any other senior officer posted at 

that branch. 

Grant of Allowance for entertainment 
to Regional Heads 

9.35 During the course of one of the meetings 

with the heads of departments, it was brought to 

the notice of the Committee that officers posted 
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as Regional Heads have to come in contact with 

various officials who calIon them and occasionaDy 

entertain them. It was suggested that, as a 

matter of return of courtesy, the Regional Heads 

entertain such officials. Since they are not 

entitled to any entertainment allowance, sanction 

of some allowance may be considered. 

Access to Official Conveyance 

9.36 Another question raised was regarding 

access to official conveyance. It was stated 

that the senior officers in the Agricultural 
~ .. 

Credit Department have to maintain direct and 

close contact with the State Governments, 

Registrars of Co-operative Societies and the 

~tate Co-operative Banks. Unless they have 

access to official conveyances, it is very 

difficult to do so. At times meetings are at 

places where a public conveyance is not easily 

available and the officers have to rely on 
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tongas and rickshaws and bargain with the drivers 

on the fare. Since the image of the institution 

is to be maintained a request was made that all 

Regional Offices should be provided with a car. 

The Committee suggests that the Bank examine the 

request. 



CHAPTER 10 

SUPERANNUATION BEN3FITS 

Age ot Retirement 

10.1 The Officers' Association has demanded 

that the present practice of granting 

extensions on an annual basis after the age of 

55 upto 58 be discontinued and suggests that 

the retirement age be fixed uniformly at 58. 

The Supervisory Staff Association· though it did 

not demand any increase in the retirement age 

in its statement of ~laims, submitted a 

supplementary claim demanding the fixation of 

the retirement age at 60. The supplementary 

demand was not admitted by the Committee. The 

Bank has stated that it is not correct to say 

that annual extensions are beine granted after 

the employees attain the age of 55. According 

to it the cases of sucr. employees are specially 

examined every year so as to secure that an 
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employee who has passed the stage of usefulness 

is not alloYled as a matter of course to continue 

beyond the age of 55 for any period longer 

than desirable. 

10.2 The Supervisory Staff Association has 

also demanded that the Staff Regulations 26(1) 

and 26(2) may be de18ted as they are used as 

a penal meas~re to retire officers before the 

due date of retirement. The Bank has stated 

that there is no substance in this contention. 

10.3 The Committee has considered the 

contentions mentioned above and recommends that 

the age of compulsory retirement of officers 

may continue to be the attainment of 58 years. 

But on two earlier occasions, viz. on the 

attainI1ent ty an officer of the age of 50 

yea.rs and again on the attainment of the age of 

55 years, either the Bank or the officer may, 
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by th~ee months' previous notice in writing, 

bring about the retirement of the officer 

without assigning any reason. Such retirement 

shall be deemed to be normal superannuation. 

10.4 Notwithstanding the retirement at 

the age of 58 years, where an officer has to 

his credit ordinary leave earned but not 

availed of as on the date of retirement, he may 

be permitted to avail himself of the leave 

after the date of superannuation, st'bject to 

a maximum of six months in respect, of leave 

earned. In such a case the employee will be 

deemed to retire from service at the expiry 

of the leave. The Bank may at its option pay 

to the officer salary in lieu of the period 

of leave on his retirement. 
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Provident Fund 

10.5 At present the rate of interest payable 

on provident fund balances is fiXed at the 

end of each year on the basis of the average 

yield to redemption throuGhout the year of 

rupee securities of the Government of India 

of approximately 20 year~ maturity rounded off 

to the next half percentage above. Accordingly 

the rate of interest has peen fixed at 5Y2 

per cent for the current year. The Officers' 

Association has demanded that the interest 

rate be raised to at least 7 per cent, ao 

the interest rate works out to 7 per cent on 

long-term fixed deposits and the dividend paid 

on the Units of the Unit Trust of India exceeds 

7 per cent. The Bank has contended that, 

since the interest is fixed under two statutes, 

viz. the Prcvident Fund Act, 1925, and the Reserve 
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Bank of India Act, 1934, no change can be 

made in the matter of computation of interest 

without the Central Government's approval. 

10.6 The Co~~ittee recommends that the 

Bank should pay interest on provident fUnd 

balances at 6 per cent per annum. In respect 

of amounts of provident fund which are not paid 

within six months after the retirement, 

resignation or death of an officer on account 

of delay on the part of the Bank interest 

should be paid at the same rate upto the date of 

payment. The C0mmittee also recommends to 

the Bank to dispose of cases of payment of 

provident fund balance~ as expeditiously as 

possible. 

10.7 As the Committee has ~roposed the 

abolition of Local Pay, the q~estion of taking 
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that into account for purpose of provident 

fund contributions will not arise. 

10.8 The Officers' Association has demanded 

that Dearness Allowance should be treated as 

Pay for the purpose of superannuation oenefits 

such as gratuity and provident fund contribution. 

This, however, does not appear to be the 

practice in any other organisation and the 

Committee does not recommend the acceptance of 

this demand. 

Gratuity 

10.9 At present gratuity is being paid at 

the rate of one month's pay for each completed 

year of service subject to the limit of 

~.25,OOO/- or 15 months' pay whichever is 

less. Additional gratuity is admissible on 

+.he basis of half month's pay for each 

completed year of service beyond 30 years 

without any monetary limit. 
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10.10 The two Associations of the officers 

have demanded that the ceiling of Rs.25,000/

as well as 15 months' pay should be removed 

and gratuity should be paid at the rate of 

one month's pay for every year of service 

upto 30 years of service. 

10.11 The Committee has carefully considered 

these demands and feels that there is room for 

some increase in the limit on gratuity fixed at 

present. The Committee recommends that gratuity 

should be paid at the rate of one month's pay 

for every year of service upto 30 years' 

service with a ceiling of Rs.30,000/- or 20 

months' pay, whichever is less. The present 

payment of half month's pay for each year of 

service after 30 years' service should continue 

unchanged. If any tax liability ~rises because 
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of the change in the ceiling as recommended 

above, this liability will be discharged by 

the officer and not by the Bank. 

Pension 

10.12 The two Associations of the officers 

have represented that the Bank should introduce 

a pension scheme which will ensure that the 

officers have a regular source of income in 

their old age. The Officers' Association has 

suggestei that a pension scheme be introduced 

by paying a premium to the Life Insurance 

Corporation in its Pension Schene. On the other 

hand the Supervisory Staff Association has 

suggested that the provident fund at present 

available might be allowed to remain 

undisturbed but the gratuity payable miGht be 

modified and a pension scheme introduced. 

According to it this would be in line with the 
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recommendations of the National Commission on 

Labour. The Bank has stated in its reply that 

the existing superannuation benefits are quite 

reasonable and substantial. Officers in the 

Bank are already getting the benefit of 

(a) Contributory Provident Fund, and (b) Gratuity. 

The Bank feels that there is no room for a third 

superannuation benefit in the form of pension. 

But it has no objection to consider a pension 

scheme if the two Associations are in a position 

to put forward a scheme which would not add to 

the Bank's fi~ancial burden on a0count of 

superannuation benef~.ts. 

10.13 The Committee finds that in the case of 

the government officers, while there is pension 

as well as gratuity, the Government does not 

contribute to the provident fund. Instances have 

been quoted of some commercial institutions 
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extending a third or three superannuation 

benefits to their employees. The Committee 

feels, however, that the Bank is justified 

in its present stand that reasonable and substantial 

superannuation benefits are accruing to its 

officers. The Co~ittee, however, recommends 

that the Bank may explore the possibility of 

utilising a part of the ~atuity for 

instituting a pension. This will not involve 

the Bank in any financial liability, but will 

at the same tifle benefit the employees in 

providing them with a small recurring income 

on retirement. 



PAR T IV 



CHAPTER 11 

SERVICES BOARD AND GRIEVANCES BOARD 

Reserve Bank of India Services Board 

11.1 A Services Board has already been consti

tuted under the Reserve Bank of India Services 

Board Regulations, 1968, and the Board is 

functioning. The Board consists of a Chairman, 

a Member-Secretary and such other Member or 

Members as the Governor may from time to time 

appoint for a specific period or for a specific 

purpose. It has been urged strongly on behalf 

of the Officers Association that the Chairman 

of the Board should a}-ways be a sitting or a 

retired Judge of the Supreme Court of India or 

of an Indian High Court. 

~1.2 The reasoning of the Officers' Asso

ciation is, in the opinion of the Committee, 

more particularly applicable to a Grievances 

Redressal Board and the request of the 

Association has accordingly been dealt with 
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by the Committee in connection with the 

appointment of that Board. It may, however, 

be possible for the Bank to appoint a single 

person as Chairman of the Services Board and 

of a Grievances Redressal Board. If so, a 

retired Judge could function as Chairman of 

both the Boards. If, however, due to the 

quanti ty of work involved, ( .. :lch Board 

requires to have a separate Chairman, the 

Chairman of the Services Board may be either 

a retired Judge of the Supreme Court or of an 

Indian High Court or a retired administrator 

nominated by the Governor who may also nominate 

the remaining members of the Board. In the 

opinion of the Committee a retired administra

tor from the public services of the Government 

of India would do equally vrell as Chairman of 

the Services Board. 

11.3 The Committee recomT;lends that the 

Services Board should also fmlction as the 
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Grievances Redres sal Board for dealing wiOth 

complaints relating to promotions, seniority 

and crossing of effj_ciency bars and the advice 

of the Services Board in regard to such 

complaints should be always accepted by 

the Bank. 

Grievances Redressal Board 

11.4 The two Associations of the officers 

• have urged the necessity for the institution 

of an independent machinery to hear appeals in 

cases of grievances of officers. At present, 

if an officer has a grievance he makes a 

representation in the first instance to the 

Governor, who is the competent authority in 

the case of officers.!f the grievance is not 

redressed by the Cov,~~nor the officer has a 

right of appeal under Regulation 49 of the 

Reserve Bank of India (Staff) Regulations, 1948, 

to the Central noard of the Bank. The grievance 

of the Officers' Association is that the 
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Central Board is more likely to endorse the 

official action than change it and that an 

appeal under Regulation 49 is an appeal from 

Caesar to Caesar. It was urged on their 

behalf that officers in the Civil Services 

of the Central and State Governments have the 

protection of Articles 301 to 311 of the 

Constitution of India and have a choice of 

three remedies of resort to ordinary courts .. 
of law of the land. They can file a writ 

petition in the Supreme Court direct under 

Article 32 of the Constitution or in a High 

Court under Article 226 of the Constitution 

or file a suit in a court of first instance 

challenging the wrong done to them~ They 

have further contended that, eve~ in the Bank, 

e~~loyees up to the level of Class III employees 

have the right to approach specinl judicial 

tribunals under the .Industrial Disputes Act. 

They contend that the officers of· the Bank have 

no access to the judicial tribunals of the land. 
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They have urged that in the redressal df their 

grievances fairness must be ensured. The Bank 

has contended that the procedures of the 

grievances machinery available in the Bank 

give adequa+,e·safeguards to every officer to 

make an appeal to tne Central Board of the 

Bank, which is the highest authority and that, 

therefore, there is :~'J need for an independent 

grievance redressal machinery. 'The Committee 

has considered the contentions of the Bank 

and the Associations. In its opinion fairness 

is essential in the administration by the 

judges of the country of both legal as well 

as natural justice. It is axiomatic that 

justice ~ust not only be done but it must 

also appear to be done. The two Associations, 

therefore, urged that, in order that justice 

should appear to be done, the Chairman of the 

independent body proposed by them for hearing 

appeals should be a sitting or a retired judge 

of the Supreme Court or of an Indian High Court. 
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11.5 The Committee recommends that a 

Grievances Redressal Board be constituted 

for the redressal of grievances of the officers 

and all appeals under Regulation 49 should lie 

to such Board inetead of the Central Board of 

Directors of the Bankrexcept those relating to 

promotion, seniority and crossing of efficiency 

bars which should lie to the Services Board and 

the advice of the Grievances.Redressal Board be 

always accepted by the Bank~· The Committee 

further recommends that the Board should consist 

of a Chairman, who should be a retired Judge 

of the Supreme Court or of an Indian High Court 

nominated by the Governor, and who, as suggested 

above, may also function as Chairman of the 

Services Board, of a Deputy Governor of the 

Bank vlhose department is not directly involved 

in the grievance which is the subject matter of 

appeal and of an officer of the Bank who is 

immediately superior to the one whose action 
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or decision is the subject matter of the 

grievance in respect of which the appeal 

has been filed. 

11.6 The Committee further recommends that 

the Bank should constitute a Joint Consultation 

Cowlcil consisting of four members, two of whom 

should be nominated by the Govp.rnor of the 

Reserve B~nk, one by the Officers' Association 

and one" by the Super~isory Staff Association. 

11.7 When an appeal has been filed under 

Staff Regulation 49, the Grievances Redressal 

Board may refer the complaint - if it affects 

a group of officors - ariSing from administra-

tion of 

(1) medical benefjts; 
(2) facilities while on tour; 
(3) late sitting/duty beyond office 

hours and/or on ~olidays; 
(4) leave; 
(5) leave fare concession; 
(6) housi~g accommodation; 
(7) housing loan; 



3ltS 

(8) issues arising out of interpretation 
of Staff Re~lations or administrative 
circulars; 

(9) promotion policy; or 
(10) issues arising from po stings/transfer, 

to the Joint Consultation Council. The recom-

mendation of the Joint Consultation Council 

should be forw~rded to the Grievances 

Redressal Board and should ordinarily be 

accepted by the Board who should advise 

the Bank in accordance with such recommendation. 

11.8 In the case of complaints other than 

those falling under the preceding paragraph, 

the Grievances Redressal Board may, in their 

discretion, refer the co~plaint in the first 

instance to an officer immediately superior 

to the one against whose action the appeal 

has been filed. The Officer to vThom the 

complaint is refsrred should try to redress 

the grievance within the time given to him 
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by th3 Grievances Rcdressal Board. The officer 

should report the result of his efforts to the 

Grievances Redres sal ?'Iq.rd. The appeals should 

in all cases be disposed of by the Grievances 

Redressal Board. 



CHAPTER 12 

RECRUITNENT AND PRormTIoN --- --------.~.;;;.;;...;;.~~~ 

RECRUITNENT 

12.1 The Officers' Association has contended 

that direct recruitment to officers' cadre should 

be confined to the base level. It sug3ests that 

it should be consulted by the Bank in the matter 

of direct or outside recruitment. The Supervisory 

Staff Association i~, however, of the view that 

direct recrujtment causes irritation and 

demoralisation amongst the existing staff. It 

has deprecated direct recruitment and has in 

turn rediculed it. The Bank has contended that 

recruitment is essential~T a management function 

a:1d the tHO Associations of the· officers have 

nothing to do with this function. 

12.2 The terms of reference, however, enjoin 

upon the Committee to examine and make recommen

dations on changes desirable ~n respect of the 
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manner in which appointments are at present made 

to posts in the cadres of Staff Officers Gr.I 

and II having due regard to the need for intro-

ducing from time to time a reasonable proportion 

of new blood by direct recruitment from the open 

market as well as from among the personnel already in 

the service of the Bank. 

I. Recruitment to Grade I of Staff Officers 
(Proposed Grade '~ 

12~3 The Committee is of the view that persons 

with talent, initiative and enterprise should be 

recruited at a young age so that they could be 

trained at an early age and may ultimately reach 

the higher echelons of the service in the Bank. 

At the level of Staff Officers Gr.II (proposed 

Grade 'A'), weightage has necessarily to be 

given to people who rise fr6m Class III to pro

vide opportunities for self fulfilment to the 

employees of that class. The number of officers 

in the senior grades is small ani direct 
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.ecruitment at that level must necessarily be 

confined only to cases where it is absolutely 

necessary to do so. The proper stage at which 

suitable young talent should be attracted will, 

therefore, be at the level of Staff Officers 

Gr.! (proposed Grade 'B'). The Committee, 

therefore, recommends that one-third of the 

Staff Officers Gr.I be recruited direct at a 

young age. 

12.4 The Committee is also of the view that 

a suitable pay scale and other remuneration be 

provided for Staff Officers Gr. I so as to attract 

as direct recruits young men with ambition, 

ability and initiative who could be moulded 

into successful and responsible leaders. For 

this it is necessary to offer competitive emolu

ments. The pa~ scale recommended for this grade 

in Chapter 4 takes this factor into consideration. 
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12.5 In the Committee's view young men 

recruited direct as Sta~f Officers Gr.I should 

have higher academic qualifications than those 

recrui ted at the level of Staff Offi.cers Gr. II. 

It, .ther1fore, recommends that the minimum. 

academic qual.ification for direct X'ecrui tment 

to this grade should be a Seoond Class de·gree 

in Law or a Second Class I~ster's degree or 

higher than Master's degree in any discipline. 

Persons with these academic qualifications may 

be inducted by an objective and rational 

selection procedure. The Committee recommends 

that this process should Jonstst of written 

tests, interviews anj, if necessary, group 

discussions. To provide for recruitment at an 

early age and at the same ~ime to leave suffi

cient scope for the acquisition of the necessary 

academic qualifications the Comrni ttee reccm~,ner.L~~ 

that at the time of appearing for the written 
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test candidates should not be above 27 years of 

age. In the case of persons already in the 

service of the Bank and in tho case of members 

of the scheduled castes and scheduled tribes 

the Committee recommends a relaxation of three 

years in age. 

12.6 Further the Committee recommenjs that 

the written tests should be in subjects like 

the Practice and Law of Banking, Economics 9 

Book-Keeping and Accounts, Economic Geography, 

Commercial Law, Foreign Trade, Public Finance 

and its Administration and Control of Foreign 

Exchange. The written tests become necessary 

due to varying standards of education in 

different universities in this country. 

12.7 The candidates should be interviewed 

only if they have passed the written test. The 

points to be considered at the interview are 

not only the appearance and the deportment of 
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of the candidate but also his ability to express 

himself and his social behaviour. The ability 

of the candidate to take initiative and to take 

decisions has also to be judged. Complaints 

have often been made ·in this country that if a 

high percentage of marks is allotted to viva ~ 

it opens the door for nepotism, parochialism and 

other undeRirable influences in recruitment. 

The Committee recommends that the marks assigned 

for viva ~ should be about 20 per cent of the 

aggregate marks assigned to written tests as 

well as interview. 

II. Recruitment to Grade II of Staff Officers 
(Proposed Grade 'A') 

12.8 Tre Bank has already arrived at an 

agreement with the All-India Reserve Bank 

Employees' Association on the question of the 

percentage of vacancies to be filled in the. grade 

of Staff Officers Gr.II by promotion from the 

CJass III cadre and the percentage to be filled 
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by direct recruitment from outsiders as well as 

employees in the Class III cadre. The agreement 

also covers the initial qualifications for 

recruitment to this cadre, the subjects for the 

written test, other particulars of the written 

test and the interview, training, etc. In the 

Committee's opinion this agreement may be adhered 

to by the Bank and the Committee does not consider 

it necessary to make any recommendations contrary 

to or inconsistent with it. 

12.9 Direct recruitment at all levels should 

be through the Services Board of the Bank. 

PROMOTION 

Promotion to Grade I of Staff Officers 
IProposed Grade 'B') 

12.10 The Committee has recommended in para

graph 12.3 above that one-third of the officers 

in proposed Grade 'B' be recruited direct. The 

remaining two-thirds of the posts will be 
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available for promotion from the proposed Grade 'A' 

(present Staff Officers Gr. II) which itself com

prises a large number of officers promoted from 

the ,.,orkmen cadres and only a small percentage 

recruited direct. Moreover, some of the direct 

recruits are sele0ted from the workmen staff 

themselves who satisfy the other conditions of 

direct recruitment aud who ha~e competed for 

such recruitment with outsiders. From the year 

1970 the ratio of promotion to the cadre of Staff' 

Officers Gr.IO(proposed Grade 'B') from the cadre 

of Staff Officers Gr.II (proposed Grade 'A') has 

been 3 : 1, i.e. of every four vacancIes, the 

first three have gone to officers promoted from 

workmen cadres as Staff Officers Gr.II and the 

fourth vacancy has gone to direct recruits to 

Grade II. This ratio was fixed in an agreement 

between the Bank on the one hand and the 

Supervisory Staff Association on the other 0 oon 

9th January 1970. The demand of the Supervisory 
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Staff Association is that the existing ratio of 

promotion embodied as it is in the agreement of 

9th January1970 be adh.,red to and not departed 

from. The contention of the Officers' Associa

tion, however,is that this ratio holds up the 

promotion of direct recruits and is unfair to 

them. It has damanded a ratio of 1 : 1. The 

Bank itself has taken the stand thdt the ratio 

fixed in the agreement of 9th January 1970 was 

provisional and subject to review by the 

Committee. The Supervisory Staff Association 

denied that the ratio fixed in the agreement 

was provisional. 

12.11 The Committee is of the view that the 

entire matter of recruitment, promotion and 

composition of cadres having been referred to 

the Committee notwithstanding the existing ratios 

and notwithstanding the agreement, if any, 

whether provisional or r.ot, the question is 

open to be reviewed by the Committee. 
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12.12 In Chapter 13 of this Repolt the 

Committee has recommended greater mobility of 

officers in various departments and groups for 

p~omotional as well as other purposes. More

over, for promotional purposes, the Committee 

has made two further recommendations, viz., the 

regrouping of departments of the Bank and drawing 

up of common seniority lists in each grade. For 

the purpose of drawing up a common seniority 

lists, the Committee has recoID...'TIended that the 

date of entry by each officer in a grade in a 

continuous officiating capacity be adopted as 

the determining date of his seniority in the 

grade. This entry may be either by promotion 

or by direct recruitment. In view of these 

recommehdations and in the interest of greater 

mobili ty the Corumi ttee' is unable to subscribe 

to the principle of any ratio of promotion 

between promotees and direct recruits in Grade II 

(proposed Grade 'A') for promotion to Grade I 
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(proposed Grade 'B'). Promotions ,viII have to 

be made in the order of seniority irrespective 

of the source from which the officer in Gr~de II 

was drawn. The Committee recommends that, in 

view of the fact that the ratio of 3:1 for pro

motion to Grade I was introduced provisionally 

and subject to review with effect from 1st January 

1970, the principle now proposed by the Commi

ttee be applied from the same date and all pro

motions made after 1st January 197C be regularteed 

by that principle. 

Recruitment Policy 

12.13 Earlier in this Chapter the Committee 

has made its recommendations regarding appoint

ment by direct recruitment and by promotion to 

the posts of officers at the levels of the pro

posed Grade 'A'; and Grade 'B'. 'rhe Committee 

has indicated that for recruitment at the 

Grade 'A' level the agreement between the Bank 
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and the All India Reserve Bank Employees Ass0cia-

tion be adhered to, while for recruitment at the 

Grade 'B' level upto one-third of vacancies be 

filled by direct recruitment to inject fresh 

blood of qualified persons with talent, initia-

iii ve and enterprise into the Bank's se::vice, 

through a rigorous selection process executed 

by the Services Board. 

12.14 

should 

The Co~ittee ~~ 
be the endeavou~ 

feels that it 

Bank to fill 

posts other than those in the proposed qrades 

, A' and 'B' from vii thin its own organisation, 

exce.pt foI' posts requiring specialisation for 

which adequate talent is not available wit.hin 

the Bank. 

12.15 The soundness of the policy of promotion 

f~om within is beyond doubt provided the follow

ing three steps ar~ observed: 
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1. determining manpower demand; 

2. determining manpower supply; 

3. matching supply with demand. 

These three elements are essential ingredients 

of a comprehensive manpower planning system, 

which must be developed in the Bank on a 

priority basis. 

Importance of ~~npower Planning 

12.16 Manpower Planning is a highly important 

aspect of effectively managing the staffing process 

in any organisation. It includes an analysis of the 

levels of skills in the organisation, an analysis of 

current and anticipated vacancies due to retirements, 

discharges, transfers, promotions, leaves of 

absence or other reasons, and an analysis of current 

and expected expansions or curtailments in different 

departments. On the basis of manpower planning 

the training and development of present employees 

should be programmed and steps for recruiting 

new people with appropriate qualifications 

should be taken. 
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Manpower Planning in_the Bank 

12.17 A beginning has been made ir.l. the 13a:"l1c 

towards the development of a !"cq,npower PlannJng 

System. A note on the subject was prepar£ci by 

the Organisation & Methods Division of the ~)d!lk 

in December 1971, a summary of which is reproiuceJ 

in Appendix IV. By providing a scientific i~ta 

base, manpower planning can promote correct aeci-

s ion making concerning recrui t!llent, trainil~g anr. 

promotion to the posts of officers in the Bank. 

Promotion Policy 

Existing Policy and Problems 

12.18 The historical evolution of groups i~ 

the Bank as independent units for promotion of 

officers to higher grades is dealt with in 

c~pter 13. The officers working in each group 

are normally eligible for promotion only in 

their own group though the Bank reserves 

right to transfer or promote officers from one 
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group to another when it is considered necessary 

in the interest of the Bank. In this system the 

of~icers in a departm"ent/ grou-r are expected to 

look forward for promotion in their career within 

the same department or group. With such a pro

motion policy it is but natural that officers in 

some departments get quicker promotions, depend-

ing upon the number of vacancies arising in the 

departments/groups on account of normal expansion 

of activities, retirements, etc., as compared to 

their counterparts in other departments/groups. 

12.19 The Bank has been conscious of this 

problem and, with a view of equalising promotional 

opportunities in various departments/groups, 

c~rtain measures have been taken in the past 

which are outlined below: 

(a) provision of ex-cadre posts; 
(b) provision of expansiC"':: posts; 
(c) provlslon of Optee Scheme for 

Staff Officers Gr. II. 
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Inspite of, the above measures, the equalisation 

of promotional opportunities for all the officers 

in the Bank has not been achi~ved. This has 

given rise to heart-burning amongst the officers 

of those departments/groups where chances of 

promotion have been relatively small. 

Proposed Policy 

12.20 The Committee recommends the following 

measures to improve the situation: 

1) as recommended in Chapter 13, re

grouping the departments of the Bank, encouraging 

intergroup mobility of officers and inter

changeability of posts, and providing the 

required mobility training to officers needing it; 

2) considering promotion policy as a part 

of o~'erall manpowe~ policy linked to a compre

hensive manpower plan embraci~g recruitment 

training - promotion aspects; 

3) preparation of Job Specifications for 

each officer position in the Bank and prescr.1hmg 
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realist~c norms of miniuum educational quali-

fications, experi6~ce and spacific skills 

required for each job; 

4) improver:.ent of p'3rsonnel data and 

records handling system including their storage 

ann_ retrieval; 

5) improvement of the Performance 

Appraisal System; 

6)Computerisation of the personal 

information system with particular reference to 

the Management Skill Inventory in the Bank. 

(This topic has been dealt with in Chapter 15.) 

Analysis of Promotions of Officers 
in the Bank 

12.21 An analysi'': of promotions of a sample 

of officers of the Bank, including Etaff Office!'s 

Gr.II (promotees) was lli~de as a part of the 

stuCiies conducted b;:,' the Advi.::,ory Group assisting 

the Committee. 127 officers, including Staff 

Officers Gr.II (direct recruits) and 159 Staff 
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Officers Gr.II (promotees), were included in 

this random sample drawn from all of the exis.ting 

five groups of the Bank as shown in Appendices V 

and VI. The progression of each of these 

officers was analysed and the number of years 

of service which elapsed between suc~essive 

promotions was indicated in the form cf charts, 

vide Appendices VII and VIII. The comparative 

promotion index in respect of the officers from 

each group is tabulated in Table OAII belOW, 

in the case of officers other than Staff 

Officers Gr.II (promotees) and Table SAil below, 

in the case of Staff Officers Gr.II (promotees). 



TABLE OAII 

COMPARATIVE PROMOTIONS IN VARIOUS GROUPS 
OF OFFICERS 

(other than Staff Officers Gr. II promotees) 
1935-69 

---------------------------------------------------
'rotal *Average No. of 

Group No. of Total promotions 
- _____________ £!~!£~E~ ___ E~£~£~!£g~ ____ E~E_£!f!£~E_ 

I 42 134 3.2 

II }7 83 2.3 

III 30 70 2.3 

IV 12 29 2.4 

V 6 23 3.8 
----- ----- -----

TOTAL 127 339 2.7 
----- ----- -----

*Promotion Index has been highest in Group V, 
being 3.8, next is Group I l3.2), while it 
is lowest in Groups II, III and IV (2.3 to 2.4) 

----------------------------------------~---------T 
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·~I:ABLE SA/I 

~Olil!PAHLTIVE PROMOTIONf~ IN VARIOUS ._--- .' 
GRO~PS OF OFFICERS 

(Staf:': Offic r !", Gr. II promotees) 1935-69 

No.of Staff Total *Average No. 
Grm: '.~ Offic21S promctions of promotions 
_______________ QE:.!~ _____________ . ________ E~!:_~f!:!£~!_ 

I III 241 2.2 

II 23 51 2.2 

III 12 33 3.0 

IV 9 19 20:" 

V 4 9 2.2 
----- ----- -----

TOTAL: 159 353 2.2 
----- ----- -----

*Promotion index has been highest at 3.00 in 
Group III and al.mo?t e\Tcn at 2.2 for other 
Groups in the Bank. 

12.22 Further, the number of years for each of 

the promotions in 2~Y group ~n respect of both 

broad categories of officers in the Bank is 

shown in Tables OA/2 and SA/2 below: 
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~~_3LE OA/2 

GROUPWISE ANALYS:::S OF YEARS OF PP.OHOTIONS OF OFFICERS 

(other than Staff Officers Gr II promotees) - 1935-69 

----_._-----------------------------------------------
Promotions No. I II III IV V , --------------------------------------------- ---

1 5 5 5 4 3 

2 5 5 4 4 3 

3 5 5 5 5 5 

4 5 5 5 5 5 

5 5 5 5 5 5 

6 5 5 5 5 6 

7 5 8 

8 4 

On an overall view an average of 5 years was ··taken 
for each promotion ;_rrespecti ve- of· Group. and the 
number ofpromoticns. 

------~----------------------------------------------
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TABL:J SA/2 

GHGUPWldE AlifALYGIS OF YEARS OF PRONOTION 
OF STAFF OFFICERS GR. II 
(promotees) 1935-59 

Promotion 
No. 

I II III IV V 

----------~------------------------------------

1 

2 

3 

8 

8 

4 

6 

6 

4 

6 

4 

4 

4 

4 

4 

4 

3 

On an overall view an average of 6 years was 
taken for the first promotion, 5 years for 
the secol~ promotion and 4 years for t~e third 
promotion till reaching the supervisory level 
of Staff Officer Gr.II (promotees) 

12.23 It will be seen that on an average an 

offiGdr takes abou0 five years for his next 

proilloti~in, and the present Staff Cfficor Gr. II 

(promotee) has taken six year~ for his first 

promotion, five years for the second promntion 

and four years for ~is third promotion. These 

are only approximate fi~~res based Gn an analyffiE 



340 

of a sample of officers which was of course a 

completely random sample. The results of this 

analysis, however, may be indicative of the use·· 

fulness of such analysis for structuring the 

futu'-r8 recruitment and promotion policy of the 

Bank on the basis of miniml~ standards of quali

fications for various officer posts as given 

in Appendix IX relating to Job Specification. 

This needs further refinement on the part of 

the Ba~k by adopting other proposals of the 

Committee such as that for computerisation of 

personnel records, etc. mentioned in this 

Chapter. This will enable the processing of 

data much faster and their analysis more 

rigQrously with a view to evolving meaningful 

policy decisions for the futur8. 

Job Specifications 

12.24 In Chapter 3 as well as Chapter 13, the 

Committee has mentioned the need for establi~ 
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objective job specifications for each officer 

position in the different departments in the 

Bank. The job specifications will be prepared 

out of job profiles and job descriptions for 

each officer position in a department, normally 

in the course of a Job Evaluation Programme. 

Job Specifications will reflect the require

ments of the individual personnel in terms of 

the minimum qualifications (education~ train

ing, on the job experience, etc.) which will 

enable the person to perform his job 

efficiently and effectively. 

12.25 The job specifications so determined 

,vill be very useful for the purpose of recrui t

ment, training, transfer and promotion by a 

process of matching the job with the man. 

12.26 Each department of the Bank in the course 

of previous experience has already some informa

tion as to the minLnum job requirements for 
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various posts which may have been advertised in 

the newspapers from time to time for recruiUnnt 

from outside. It is, however, felt that a 

central agency like the Personnel Department or 

a v/orking Group consisting of persons from the 

Personnel, Organisation & Methods and some other 

departments may make a co-ordinated effort and 

prepare an overall frame-work specifying the 

minimum qualifications and years of experience 

for the various posts of officers in the Bank, 

in administration, professional or technical 

categories of jobs. 

12.27 The purpose of the proposal for the 

Committee on Job Specification is to avoid 

arbitrariness and at the same time to define 

the minimum qualification for a post. To 

illustrate: either through convention or tra

dition it may be that in a particular depart

ment the minimum qualifications required for 
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performing the work adequately at a Staff Officer 

Gr.ll or Staff Officer Gr.l level may be a 

Bachelor's degree, whereas in actual practice 

during recruitment or at the prowotion stages 

a Master's degree may be insisted upon, or an 

even higher degree for that matter. By virtue 

of specifying objective qualifications and 

experience standards for each post this arbitrari

neSs will be reduced and many cases of avoidable 

stagnation due to these arbitrary conditions 

could be avoided. 

Performance Appraisal 

12.28 Performance appraisal is often perceived 

simply as a technique of personnel administration. 

But where it is used for administrative purposes, 

it becomes part of a managerial strategy, the 

implicit logic of which is tfiat, in order to get 

people to direct their efforts towards organisa

tional objectives, management must tell them 
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what to do, judge how well they have done, and 

reward or punish them accordingly. 'rhis strategy 

varies in detail from organis~tion to organisa

tion, but in general it includes the following 

steps: 

1) a formal positio~ description, 

usually, prepared by staff g~oups, which spells 

out the responsibilities of tte job, determines 

the lilliits of authority, and th~s provides each 

individual with a clear picture ~f what he is 

supposed to do; 

2) day-by-day direction an: control by 

the superior within the limits of tie formal 

position description; the superior aSSigning 

tasks, supervising their performance ~nd, of 

course, giving recognition for good pe~formance 

and criticism for poor performance corr~cting 

mistakes, and resolving diffi.culties in the 

day-to-day operation; 
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3)a periodic,formal summary of the sub-

ordinate-,s performance by the superior, using 

some kind of standardised rating form; typicauy 
• 

the rating will include judgments concerning the 

quantity and quality of the subordinate's work, 

his attitudes towards his work and towards the 

employer (loyalty, co-operati~eness, etc.), such 

personality characteristics as his ability to 

get along with othero l his judgment, and his 

reactions under stress, and overall judgments 

of his "potential" and of his readiness for 

promotion; 

4) a session in which the superior communi-

cates his judgments to the subordinate,discusses 

the reason for them, and advises the subordinate 

on ways in which he needs to improve; and 

5) ~ubsequent use of the formal 

appraisal by others in the administration of 

salaries, promotions and management development 

programmes. 
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Performance App~aisal in the Bank 

12.29 The Bank has a system of performance 

appraisal for officers in the form of confiden-

tial reports on prescribed forms as follows: 

Form A 

Form B 

applicable for confidential 
reports of Staff Officers Gr.1 
and Senior Staff Officers. 

applicable for confidential 
reports of SUb-Accountants/ 
Research Superintendents and 
Staff Officers Gr. II. 

Each of the two forms mentioned above cover 13 

specific traits and an overall assessment. 

12.30 The reporting officer and the officer 

next above the reporting office? each completes 
r· . 

the form in respect of the officer reported on, 

independently. Then an Appraisal Committee con-

sisting of the __ reporting officer, the officer 

next above him and a third officer discusses the 

two independent confidential reports and an 

agreed overall assessment of performance is 

finalised. 
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12.31 The performance appraisal system in the 

Bank has the usual shortcomings of a conventional 

appraisal system. As the various traits have 

different meanings for different persons and 

similarly the various adjectives used in the per

formance appraisal form ranging from outstanding 

to poor have also similarly different meanings 

for different persons, the appraisal system is 

not very helpful for counselling of the employee 

to promote future growth and development. The 

Committee is, therefore, of the view that the 

Bank should initiate a r·1anagement by Obj ectives 

system which has in-built appraisal and counselling 

components. This aspect has been dealt in Chapter 

15. When the proposed ~rno system is installed, 

the existing annual confidential reporting system 

will become redundant. 

Management Inventory in the Bank 

12.32 To facilitate the recruitment, training 

and promotion functions the Bank should draw up 
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an inventory of their manpower. The main 

elements of a personnel inventory are: 

A. personal data; 

B. educational qualifications, Institute 
of Bankers Examination passed, other 
professional qualifications, if any; 

C. previous employment record; 

D. career in the Bank; 

E. training courses attended: 

a) In India; 
b) Overseas; 

F. special aptitude or liking for any 
post iri the field of banking, etc. 

Possible formats for personnel inventories are 

given in Appendix X as illustrations. 

12.33 The needs of the Bank from the point of 

view of data handling will be: 

i) maintenance of volwninuous personnel 

inventory data in respect of officers; 

ii) updating the variable part of the 

data, i.e. experience, training etc., periodi-

cally, say every six months; 
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iii) classifying officers under variables 

such as educational qualifications or training, 

experience, age, etc. for analysis; 

iv) extracting the relevant information 

within a short time. 

12.34 The information has to be fed into the 

computer memory so that updatin~, nlR~~i~yin~ 

and extracting information can be done quickly 

12.35 Skills Inventory System is rather a 

sophisticated system. It entails preparing an 

inventory of the supply of skills, and a fore

cast for demR.nd of skills. Appraisal format 

will give a supply of skj).ls, whilo job anulYRis 

will give a demand of skill. The plan of action 

will lie in trying to match supply with demand, 

and in the process in trying to make systematic 

development of skills of executives. The skills 

will be: 
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i) human relations skills'; 

ii) leadership skills; 

iii) decision making skills; 

iv) analytical skills; 

v) skills in expression. 

12.36 A typical Management Skill Inventory 

Card based on appraisal of the employee reveal

ing also the areas of training and promotional 

avenues is reproduced in Appendix XI. 



CHAPTER 13 

MOBILITY BE~vEEN DEPARTMENTS 
AND INTERCHANGEABILITY OF POSTS 

ORGANISATION AND GROUPING 

Existing Set up 

13.1 In Chapter 2 the Committee has set out 

the main functions of the Bank and the organisation 

of work under the overall direction of the 

Governor. To carry out the principal activities 

of the Bank, different departments were created 

from time to time and the departments were 

grouped together. A chart showing the historical 

evolution of the existing five Groups in the Bank 

is reproduced in Appendix XII. Charts showing 

the various departments in each of the Groups 

and the internal organisation of each of the 

departments and the Bombay and Hyderabad branch 

offices are reproduced in Appendices XIII to XIX. 

It will be seen from the charts that there is a 

hierarchy of job structures of officer positions 

in each department with the Head of the Department 
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a t the top and a Sta~f Officer Grade II ~~ t the 

bottom. In between there are diff6rent levels 

of officers with different functional ~eGignations 

and pay scales depending upon the activities 

performed and the size of the department, 

office, etc. 

13.2 Each of these officers has some specified 

duties and responsibilities attached to the 

position depending on his level in the hierarchy 

of the organisation of the department. 

Proposed Gr~upings 

13.3 As already stated, the activities of the 

Bank expanded considerably during the last two 

decades, and more so in the last few years, and 

Groups were rearranged from ti~e to time. There

fore, it is natural that one should find irra

tionalities in the way the grouping has been done. 

13.4 The Committee has gone into this, largely 

because there is an impression among the members 

of the Officers' Association that Group I possibly 
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has an added advantage in matters of personnel, 

because it is the policy and decision making 

group in certain matters connected with the 

careers of officers belonging to all departments. 

13.5 The Committee considers that this view 

has aome plausibility. A section making personne: 

policies should not be a part of any other Depart-

ment, but should be accessible to all persons in 

the institution and should also be manned by 

persons with specialised qualifications and 

experience. Secondly, the Committee feels 

that one Department is inordinately large 

compared to others and this by itself, in the 

context of absence of mobility as at present, 

might bring about imbalances with regard to 

promotional opportunities. Thirdly, there is 

a feeling that a rearrangement of activities 
. 

among Groups might also lead to better opera-

tional efficiency. Fourthly, in the context of 

the proposal for bringing about greater mobility 
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among the groups, a regrouping should not only 

meet the above points, but should also facilitate 

mobility on a selective basis. 

13.6 After forming tentative views on the 

question of new groupings the Committee discussed 

those views with the Governor, the Deputy Gover

nors, an Executive Director, heads of departments 

of the Bank and with the representatives of the 

two Associations of officers as to the feasibi

lity and administrative possibility and conve

nience of such regroupings. In the light of 

these discussions the Committee modified its 

tentative thinkingo In formulating its final 

recommendations with regard to the new groupings 

which are set out in the following paragraph, 

the Committee has adopted a practical approach 

to the problem. Should however the Bank desire 

to make further study of the question of re

grouping, it may mkke such adjustments in the 

proposed groupings as it considers desirable 
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in the light of the result of such study, keeping 

in view the objectives and restrictions set out 

by the Committee in this Report and further taking 

into consideration the following points: 

1) departments performing like functions 

should be grouped together; 

2) the department making decisions on 

personnel policies as well as privileges and 

benefits of officers and employees should be 

sep~rate from the operational departments; 

3) the groupings should be such as to 

facilitate mobility together with selectivity 

in terms of the rec0mmendations of the Committee. 

13.7 The grouping recommended by the 

:oillmittee is as follows: 

GROUP I 

1 ) Iss_ue Department 

(a) General 

(b) Cash Department 
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2) Banking Department 

(a) Publlc Accounts Department 

(b) Deposit Accounts Department 

(c) Public Debt Office 

(d) Securities Department 

3) Department of Accounts & Expenditure 

4) Inspection and Audit Departments 

5) Secretary's Department 

GROUP II ----

GROUP 

GROUP 

1) Department of Banking Operations 
and Development 

2) Department of Non-Banking Companies 

3) Deposit In~urance Corporation 

4) Credit G~arantee Corporatiun 
of India Ltd., 

III 

1 ) Agricultural Credit Department 

2) Agricultural Refinance Corporation 

IV 

1 ) Industrial Finance Department 

2) Industrial Development Bank of India 

3) Unit Trust of India 
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GROUP VI 
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Exchange Control Department 

1) Economic Department 

2) Department of Statistics 

3) Credit Planning and Banking 
Development Cell 

GROUP VII 

1) Administration, Personnel and 
Staff Relations 

(a) Training 

(b) Organisation and Methods 

2) Services and Grievances Redressal 
Boards 

3) Legal Department 

4) Premises and Estate Departments 

5) Residuary Departments: 

(a) Engineering Services 

(b) Medical Services 

(c) Public Relations 

(d) Security Officers 

(e) Others 
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Activities in the proposed grouping 

13.8 The principal functions of the various 

departments of the Bank in the proposed scheme 

of organisation grouping are outlined in 

Appendix XX. Charts showing the internal orga

nisation of the various departments in the 

proposed seven Groups are given in Appendices 

XXI to XXVII. 

13.9 It will be noticed from the above 

recommendations that after breaking up the 

relatively big existing Group I and taking 

away common services departments such as 

Administration and Personnel, etc. to form 

the new Group VII the departments remaining 

in Group I, consisting of Issue Department, 

Banking Department, Department of Accounts 

and Expenditure, Inspection and Audit Depart

ment and Secretary's Department, w~_ll primarily 

be performing unified type of work and as such 
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will constitute a logical grouping of activities 

which can be retained as the proposed Group I. 

13.10 From the existing Group II of departments 

the Industrial Finance Department has been taken 

away and the officers of the remaining departments, 

i.e. the Department of Banking Operations and 

Development and the Department of Non-Banking 

Companies, together with the officers assigned 

to the Deposit Insurance Corporation and the 

Credit Guarantee Corporation (both of these 

Corporations are independent statutory corpora

tions, but they depend for their staff require

ments upon the Bank) ,,·rill form the new Group II 

reflecting broadly similar type of work ~nd 

activity and, as such, providing a logical 

combination. 

13.11 No change is proposed in the existing 

Group III. In other words, the officers of the 

Agricultural Credit .Department and the officers 
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manning the Agricultural Refinance Corporation 

will continue to form Group III of the proposed 

set up. 

13.12 In the proposed Group IV, the Industrial 

Finance Department has been grouped along with 

the Industrial Development Bank of India and the 

Unit Trust of India. It may be mentioned that 

the Unit Trust of India is an independent statu

tory organisation and the Industrial Development 

Bank of India is a wholly owned subsidiary of 

the Bank, whereas the Industrial Finance 

Department is a traditional department of the 

Bank, buts inasmuch as the officers manning the 

Indust~ial Development Bank of India as well as 

the Unit Trust of Ino.ia are from the Bank for 

all practical purposes, the interest of intra

department/group co-ordination will be served 

much more effectively with the proposed grouping. 
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13.13 The Exchange Control Department, at 

present in Group I, has been taken out to form 

the proposed new Group V by itself. The main 

argument in favour of taki~g it away from 

existing Group I is that the operations and 

regulatory functions required in the Exchange 

Control Department are of a different nature 

than the broad work of departments placed in 

the proposed Group I. 

13.14 To the Economic Department and Depart

ment of Statistics (at present in Group IV), 

the Credit Planning and Banking Development 

Cell has been added in the proposed set up to 

form Group VI. The logic in this step is that, 

even in the present set up., where the C.redi t 

Planning Cell is illlder the ~harge 0f t~e 

Secretary's Department, the officers w.ith 

special experience had been brought together 

from such departments as the Dep~rtment of 

Banking Operations and Development, the 
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the Agricultural Credit Department, Economic 

Department, etc., who are assisting the 

Secretary on various problems to evolve 

policy alternatives in regard to credit 

management and development of bar~ing. 

The broad nature of the latter's work is 

very much akin to the activities of Economic 

and Statistics Departments and, as such, they 

have been brought together to form the proposed 

Group VI. 

13.15 A statement showing the groupwise 

distribution of officers in the pro~osed 

grouping of departments is given in 

Appendix XXVIII. A summary of the statement 

is given in the following Table: 
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SIDU'iARY OF OFFICER POSTS IN THE PROPOSED GROUPING 
- (actual strength as on 2nd May 1972) 

Proposed ________ .~ _____ ._Q__~_~_:!_E ________________ . __ 
Grade I II III IV V VI VII 

A 1099 267 233 197 

B & C 177 285 321. 165 

D 24 26 27 35 

E 895 5 

F 5 1 2 2 

94 

55 

7 

1 

TOTAL 1313 588 588 404 158 

92 

Q6 

16 

2 

1 

207 

63 

102 

12 

8 

2 

187 3445 

---------------------------------------------------

It may be mention~d that in this statement some 

of the St~ff Officers Grade II corresponding to 

the proposed Grade 'A' shown against the Banking 

Department (Group I) are working for the 

Exchange Contre: Department (Group V~. This 

aspect sh0uld be taken into account ~t the time 

of imDlementation of this proposed grouping, as 

it is estimated that about 100 officers from the 

various branches of t~e Exchange Control 
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Department at present shown against the Banking 

Department will have to be added to th~ strGngth 

of the Group V shown in the Table as well as 

Appendix XXVIII. 

V~lue of jobs 

13.16 Closely connected with grou9ing is the 

assessment of job values. This assessment serves 

a multiplicity of purposes. In Chapter 3 the role 

of job evaluation in bringing about a feeling of 

equity among employees and establishing appro

priate pay differentials between jobs of diffe

rent skills, re8ponsibility and other requirements 

was melltioned. Furthermore, the information per

taining to duties collected during analysis of a 

job for preparing a position description clarifies 

the functions, authority and responsibilities 

involved in a job. This information is useful 

for selection, placement, training and p~omotion 

purposes, apart from establishing equitable pay 

relationships. 
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13.17 The Advisory Group from NITIE, as a 

part of its study "Analysis of Structure of Pay 

Scales" had selected 74 officers of the Bank 

from the level of Staff Officer Grade II 

(including promotees) to that of Senior Staff 

Officer Grade I for job descriptions and job 

evaluation studies. These officers were selec

ted in consultation with the Bank, the Officers' 

Association and the Supervisory Staff Association. 

13.18 The officers were drawn from large, 

medium and small offices and branches, including 

the central office, and 'tvere interviewed in person 

by Study Teams coordinated by the Advisory Group 

and position descriptions were prepared. An 

example of the position description for the 

post of Deputy Secretary in the Secretary's 

Department is given in Part I of Appendix XXIX. 



366 

13.19 The jobs were then evaluated by using 

a Point Rating Plan having the following factors 

or attributes inherent in the job such as that 

of an officer from the Bank: 

FACTOR 1 - Education and Technical Training 

FACTOR 2 - Experience 

FACTOR 3 - Policy and Programme Planning 

FACTOR 4 - Program~e Executicn and Decision-maki:r:cr 

FACTOR 5 - Client Relationships 

FACTOR 6 - Utilisation 
Resources 

alJld Control of Human 

FACTOR 7 - Utilisation and Control of Physical 
and Financial Resources 

FACTOR 8 - Contacts and Public Relations 

13.20 An example of Position Evaluation for 

the post of Deputy Secretary is given in Part II 

of Appendix XXIX referred to above. It will be 

seen that the value of the job of Deputy Secre

tary is equal to 245 pOints. It may be mentione( 

that the evaluation of an officer's position in 
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terms of points is achieved by matching the 

description pertinent to a factor such as in 

Factor 6 of Position Evaluation (Part II) sheet 

with the definition of each degree or levBl of 

Factor UTILISATION ~1D CONTROL OF Huv~ RESOURCES 

as given in Appendix XXX. In the above mentioned 

example of Deputy Secretary 17 pOints were assigned 

to Factor 6, after matching to Degree 3 at minimum 

level for this factor. On the same reasoning 

all the factors were rated in terms of points 

and then totalled for each officer position/job. 

The Job Values were then arranged in descending 

order and tabulated as shown below for 70 out 

of 74 jobs studied: 



368 

TABLE 2 

SUMr~Y OF JOB VALUES 

Sr. Exis- Department Posi~ion Title Evalua-
No. ting and (DesignaJl~;_,:m) tion 

Group Section "OJ ints _____________________________________________ ~~2!!!l 

1 2 3 4 5 

1 II IFD Chief Officer 334 

2 I New Delhi Manager 327 
Issue & Bkg. 

3 IV Econ. Dept. Adviser 308 

4 V IDBI Dy. General Hanager(T) 304· 

5 III ACD Jt. Chief Office:~ 298 

6 I Byculla Manager 296 
Issue & Bkg. 

7 II DEOD Jt. Chief Officer 281 

8 V IDBI f/[anagGr (Fin,;'!lce) 279 

9 I Hyderabad Manager 2': Dy.Controller279 
Bkg.&ECD 

10 II DBOD Dy. Chief Officer 269 
Inspection 

1 1 IV Econ. Dept. Director 268 

1 2 I Legal Dept. Dy. Lega.l Adxiser 264 

1 3 V IDBI Manager (T) 264 
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1 2 3 4 5 

14 III ACD(R.O) Dy. Chief Officer 263 

15 IV Statistics Director 262 

16 V IDBI Manager (T) 261 

17 I SecretQry's Deputy Secretary 245 
Department 

18 I ECD Deputy Controller 240 

19 III ACD(LDB) Dy. Chief Officer 236 

20 I Inspection Deputy Inspector 236 

21 I DAE Dy. Chief Accountant 234 

22 I DAP Deputy Manager(Staff) 234 

23 I New Delhi Currency Officer 227 
(Issue) 

24 IV Econ.De: t. Deputy Director 220 

25 V IDBI Deputy M~nager (p) 213 

26 V IDBI Deputy Nanae:er (T) 203 

27 V IDBI 1FJ.Ivianager (F)N.Delhi 201 

28 II IFD Asst. Chief Officer 195 

29 

30 

31 

I 

III 

II 

Premises Asst. Chief Officer 

ACD(Hyderaba~Asst. Chief Officer 

DBOD Asst. Chi8f Officer 

189 

188 

185 



370 

---------------------------------------------------
. 1 .2 . 3 4 5 
---------------------------------------------------
32 

33 

34 

35 

36 

37 

38 

39 

40 

41 

42 

43 

44 

45 

46 

47 

48 

II 

III 

I 

II 

V 

I 

V 

III 

IV 

IV 

III 

II 

II 

III 

I 

DBOD(Bombay) Asst. Chief Officer 185 

ARC(Bomoay) Administrative Officer 182 

Hyderabad C~rency Officer 182 
(Issue) 

IFD Ind~6trial Finance 180 
Officer 

IDBI Industrial Finance 178 
Offic~r (Finance) 

DAE Asst.Cnief Accountant 175 

IDBI Industrial Finance 174 
Officer 

ARC(Bombay) Deputy D~rector 173 

Econ.Dept. Research (fficer 170 

IDEI Industrial ~inance 170 
Officer (T) 

Statistics Research Officer 166 

ACD Asst. Chief Officer 166 

DBOD Banking Officer 159 

DEOD Banking Officer 156 

BCD Asst. Controller 151 

ACD Rural Credit Officer 148 

DAB Asst. Accounts Officer 144 
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-------1---··.·-2----------3"------------------4"-----------------5"--
-------------- ------_-... __ ._---------------------------- .. _._---------

49 III ACD(Inspection) Rura.l Credit Officer 142 

50 II DBOD(Hydernbad) Banking Officer 138 

51 I ECD Exchange Control 136 
Officer 

52 III ACD Rural Credit Officer 130 

53 II DBOD Staff Officer Gr.II 122 

54 V IDBI -do- 120 

55 V IDBI -do- 118 

56 IV Econ. Dept. -do- 113 

57 IV Econ. Dept. -do- 113 

58 II DEOD -do- 113 

59 II IFD -do- 110 

60 III ARC Junior Analyst 110 

61 IV Statistics Staff Officer Gr.II 109 

62 II DBOD -do- 109 

63 I Issue & Bkg. -do- 107 

64 II ACD -do- 104 

65 I Issue & Bkg. -do- 103 

66 I ECD -do- 102 
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-------------------------------------------------~--
1 2 3 4 5 

----------------------------------------------------
67 III ACD Staff Offic8r G~.II 97 

68 III ACD -do- 84 

69 II DBOD -do- 84 

70 I Bombay -do- 83 
branch 

The above job values are illustrated in 

Appendix XXXI. 

Conclusion 

13.21 From the fixation of job values for officer 

posts in the Bank as shown above it may be inferred 

that the values of jobs are quite commensurate 

with the l~vel of officers in the Bank and, aR such, 

no major change in the exiEting job structures in 

different departments in the Bank is called for. 

This does not, however, preclude making such 

adjustments in allocation of work than job design 

as may enhance the feeli~gs of job satisfaction and 

self fulfilment on the p,l.rt of the officer, 
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performing his job, ~hrough a system of Manage

ment by Objectiyes mentioned in Chapter 15. 

RATIONALISATION OF DESI~~A'l'ICNS 

13.22 The CO~~:!li ttee has m.a-ie a review of the 

functional designations prevnler.t in the various 

departments of the Ba~-k vis-a-vis scales of pays 

attached to the posts concerned. The following 

anomalies have been noticed: 

(1) H~ads of various departments are differently 

designated, such as "Manager", "Chief Officer", 

"Controller", "Chief Accountant", "Chi:ef Manager", 

"General Manager", "Inspector", ItAdviser", 

"Principal Adviser", "Secretary", "Director" etc. 

(2) "Managers" have different pay scales depend

ing on" the departments or offices or branches for 

which the charge is ~eld. 

(i) In the existing Group I (Ge~cral Side 

Depa~tmants) a 'Manager: of ~ branch of the Bank 

may be in the pay scale: 
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(a) Rs. 1425 - Rs.1800 (such as for Hyderabad 
branch) ; or 

(b) Rs.1650 - Rs. 2100 (such as fur Madras 

branch) ; or 

(c) Rs.2000 - Ril.2400 (such as for Bombay 

branch) • 

(ii) In the existing Group V (Industrial 

Development Bank of India) : 

(a) The posts in the scale of Rs.1425 - Rs.1800 
are designated as "Managers" 

(b) The posts i~ the scale of ~.1650 - Rs.2100 
are designated as "Deputy.General Managers". 

(c) The post in the scale of Rs.1650 - Rs.2100 
+ Rs.100 special pay is designated as 
~'Joint General Manager". 

(d) The post in the scale of Rs.2000 - Rs.2400 
is designated as "General Manager". 

(3) The "Dir€~tor" in the 0 & M Division 

in the Department of Administration & Personnel 

is in the grade of Rs.1650 - ~.2100 whereas the 

"Directors" in the Economic & Statistics Departments 

are in the scale of Rs.1425 - ~.2000. 
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(4) "Deputy Directors" in the 0 & M Division 

are in the scale of ~.1425 - ~.1800 whereas 

"Deputy Directors" in the EconolLic & Statistics 

Departments are in the scale of ~.820 - ~.1300. 

(5) "Deputy Man.:.tgers" in Group I Departments 

such as in the Department of Administration & 

Personnel in the Central Office or the "Depu.ty 

Manal5er" of thd Banking Department in a branch 

such as Lombay are in the scal~ of ~.1425 - ~.1800. 

On the other hand "Deputy .fI~anagers" in the IDEI 

are in the scale of ~.820 - ~.1300. 

(6) Posts in the existing scales of ~.450 -

~.1200 + Special Pay of ~.100/- are variously 

designated, such as: 

a) Assistant Chief Account~nts in the 

Department of Accounts & Expenditure 
in the C2ntral Offico, wheIeas posts 

, 
in the same scale in n bra~ch riffice 
such a~ in Bombay in the snmefu..'1ctionE:l 

area are designated ~s "Accounts Officer". 
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(b) Assistant NaD.?gers - (Department of 
Administration & Pe=solL~el, Reserve 
Bank of Ind.ia S,~rvicee Board) 

(c) Assistant Directors -(0 & M Division) 

(d) Assistant Chi2f Officers - (Premises, 
DEOD, IFD, mr.s;'] and PCD) 

(e) Assistant Controller - (Exchange 
Control Dep~rtment) 

(f) Assistant Legal Adviser - (Legal Dept.) 

(g) Administrative Officers - (ACD, 
Economic/Statistics) 

Recom.mendati~ 

13.23 To remove the anomalies mentio~ed above 

and in the interest of rationalisation of desig

nations, the designations suggested in the state-

ment appended to this Chapter may be co~sidered 

by the Bank as indicp..tive of the direction in 

which rationalisation may proceed. 
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f,lOBILITY BETV!EEN _DEP ART~~NTS AND 
INTERCHANGEABILITY BET\vEEN GROUPS --, ~--

13.24 The ~8~S of refer0nce of the Committee 

require that it exaMine and make recommendations 

on changes desirable in respect of the existing 

composition of the various cadres of officers 

having due reg~rd to the need to provide reasonable 

prospects of increments and of promotion and also 

to'ensure such degree of interchangeability as 

administrative efficiency and exigencies of the 

Bank's services demand. 

Factors affecting mobility 

13.25 During a study of the problem of mobility 

the Committee ha3 identified the following factors 

which affect the mobility: 

1) irra tion2.l 2,nd lopsiJ ed :srouping of 

departments in the Bank and the need to regroup 

the several d0pal'tl1cn ts in the Bank i 

2) the necessity of a co::unon seniority 

list for each ~rade of officers throughout the 
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Bank except in respect of specialised groups or 

appointments; 

3) further traini~g of officers in these 

grades in departments in which they have not yet 

served; 

4) a regular and systematic rotation of 

officers in each erade in the various departments 

and groups; 

5) a system of promotion from a lower grade 

to a higher grade which would ensure to the lar-

gest possible extent: 

a) efficiency of work; 

b) equality of opportunity of promotion 

among all officers in the grade; and 

c) effective operation of the idea of 
mobility of officers between different 
departments ~nd groups in the Bank. 

The Committee found that the two Associations 

of the officers ~s well as the Bank were not 

only aware of the need for ensuring greater 
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mobility of officers from ono department to 

another and from one group to another but were 

quite enthusiastic ~bout it. There was also a 

realisation of the fact the.t interchangeability 

between groups was not going to be easy. But 

there vms a general desire that something should 

be done to introduce greater mobility and inter

changeability. 

Guidelin~~J:or ~ntroduc~~_~obility 

13.26 Taking into consideration the importance 

of this subject and the f~r-rGaching effect that 

changes in the functioning of the officers' cadres 

would produce, a keen desire amongst all concerned 

to implement such a change and the difficulties 

involved in the change, the Committee recommends 

that the Bank adopt the following guidelines for 

introducing as complete a mobility and inter

changeability as possible in the shortest 

possible time: 
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1) The Committee is of the view that, 

subject to restrictions and limitations herein

after stated, it is possible to introduce total 

mobility between departments and interchangea

bility of posts at the level of proposed 

Grades 'A', 'B', and 'C'. i'fi th regard to the 

higher grades the recomillendations of the 

Committee would apply ~i~~is mutandis, 

but the Committee ''lould like to leave it to 

the Bank to introduce mobility and inter

changeability at these levels taking into 

consideration the exigencies of each situation. 

2) Common seniority lists should be drawn 

up as soon as possible in each grade in which 

it is proposed to bring about mobility and 

interchangeability, with the exception of 

certain specialised gro~ps such as Economists, 

Statisticians, Lawyers and Engineers and 

persons ~ecruited for other specialised jobs 

who may be left out of the common seniority lists. 
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The Private Secretaries to the Governor, 

Deputy Governors and Executive Directors 

will, however, be included in the common 

seniority list. In case of the specialised 

groups left out of the common seniority lists 

there should be a separate seniority list in 

respect of each group of employees in the Bank 

so that members of each group can rotate from 

one department to another and from one group 

to another in the field of their own specia

lisation. 

3) The Committee recommends that the most 

rational basis for drawing up a common seniority 

list would be to go by the date of entry by each 

officer in a grade in a continuous officiating 

capacity. 

4) Lateral mobility in the same grade among 

different departments and groups should be 

achieved by rotating officers from one department 
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to another and from one group to another after 
• 

they hav~ completed three years of continuous 

service in any one department in une centre. 

5) Transfers from one centre to another 

for reasons of ensuring lateral mobility should 

be kept at the minimum. 

6) An age limit of 50 years should be 

fixed after which officers may not be moved 

f!"om one department to another solely for the 

sake of lateral mobility. If, however, the 

Bank finds that not'lo]'i thstanding his age an 

officer is capable of adapting himself to 

change of work the Bank may in its discretion 

rotate such officer from one department or 

group to another. The Committee is not in 

favour of allowing an option to any officer 

or group of officers in the matter of movement 

from one department or group to another. 

7) The Committee does not favour the reser

vation of any percentage of posts in a department 

for promotion from officers of a lower grade in 
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the same department in view of the Committee's 

recommendations in the matter of mobil~ty and 

interchangeability. 

8) For promotion from a grade in which a 

common seniority list or a specialised group 

seniority list operates to a higher grade the 

following procedure may be adopted, viz. 

for each category of posts such as Banking 

Officers, Rural Credit Officers, Treasurers 

etc., the Services Board may be requested 

to prepare a select list of persons from 

the grade belo T!l. The select list should 

be prepared from among 20 to 30 seniormost 

officers in the lower grade by the Services 

Board each year. The selection should be 

on the ba3is of the confidential re~0rds 

of the performance of offi~~rs and inter

view by the Services Board and such other 

tests that the Services Board may think fit 

for the purpose. It is possible that some 

person may find a place in the select list 



384 

for more than one category. The Services Board 

may arrange the persons chosen 'for inclusion 

in the select list in the order of their 

Eeniority. Appointments to vacancies in 

th~ posts for which the select,list has 

been prepared should be made in accordance 

with the list prepared by the Services Board. 

As the list is to be prepared every year by 

adding to the list the names of persons who, 

though selected in the previous year have 

not yet been posted in vacancies in the 

higher grade, even officers in the lower 

grade once passed over will have further 

chances of being considered every 

subsequent year. 

9) !lobili ty 8.nd interchangeability may be 

brought about in suitable stages. It is desirable 

tha t ::'. target date for enforcing mob iIi ty and 

int~rchangeability and an estimated date for 

com~leting 'Lhe process be fixed by ·the Bank. 

The CO~4ittee recommends that such mobility 
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and interchangeability, w'hether in the common 

seniority list or in the seniority list of 

special groups, should be introduced in Grades 

'A' and 'B' within a period of three years from 

the date of acceptance of these recommendations 

and in respect of Grade 'C' within a period of 

five years from such date. 

10) A systematic training programme should 

bE arranged for training officers in each grade 

having a common se~iority list in subjects 

relating to departments other than those in 

which they have already worked. Such training 

shov:d be oriented towards implementing 

succo2sfully the programme for mobility and 

interchangeability of officers. 

l~aining for ~obility and 
i~~eI~hangGa~ility 

13.27 The reco~endations of the Committee 

reg~rding mobility and interchangeability 
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entail that not only should tl:ere be job rota

tion on a planned basis within a particular 

grouping of departments as proposed by the 

Committee, but also thRt offic~ra of the 

proposed Graden 'A', 'B' anJ 'C' should have 

complete opportu~ity to move from ore Group 

to a~other based on a ~ommo~ bankwide seniority 

list for each grade. 

13.28 A pre-requisite for this free 

mobility at the level of officers is that all 

the training establishments of the Bank in 

collaboration with its various departments 

should p~epare a job profile for each unit 

or department of the Bank and identify the 

skills and knowledge requirements for various 

levels of officers. As has been mentioned 

earlier in the Chapter, Job Sp~cifications, 

coupled with ob -j cct~_ve Per:ormance Appraisal 

and a realistic Nanpovler Plann~n€ a'1d 
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Forecasting sys+,em can lead to a meaningful 

training progra~ue to fit into the desired 

objective of intergroup mobility and inter

changeability of posts in the Bank. This 

approach is the ideal approach which the Bank 

should aim at, as it will be economical from 

the point of vic" of the Bank as well as the 

employees. However, in the meantime, when a 

manpower planning system is still being 

developed in the Bank, the following recom

mendations for mobility training may be 

implemented: 

A - Basic Course 

A basic course of four weeks duration 

should be conducted to impart and develop 

the common knowledge and skills required for 

all officers of the Bank. The weightage and 

depth of ir1atment of the different subjects 

in the Basic Course iV0 1lld vary '>lith the level 

of officer. 
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The basic course would expose the partici-

pants to the basic knowledge of the work of dif

ferent dep~rtments. This will need to be supple

mented with formal and on the job specialised 

training for preparing them for effective work in 

different groupS. 

The minimum components of such specialised 

training necessary for tho different Groups ~an 

be spelt out as shown in Appendix XXXII. 

B - Advanced Course 
.-. ---. ..-._----

To overcome the difficulty in proper manpower 

forecasts, in the interim, all the officers in 

proposed grades 'A', 'B' and 'e' out of the common 

seniority list should eo through an advanced 

course of training of six weeks duration covering 

the specialised aspects of ~ll the Groups of the 

Bank~ unless such officers hnve already gone 

through the advanced course earlier. 

13.29 In Chapter 14 t;1e Corn.m.i ttee further 

discusses the role of th;; training establishments 

of the Bank, and how inservice training can be 

further strengthened. 



STATEMENT OF REVISED DESIGNATIONS IN EACH PROPOSED GRADE 

G R A D °E S 
-----

A B C D E F 

Cent!'1}1 Office Jun- Off- Asst. Manager/ Dy. Manager/ Map.ager~per.~' ---I 

(Dept. of Admn. ior icer+ Asst. Chief Deputy Chief Manager Tng. / 
~ Per. and -Dept. Off- Accountant. Accountant. Joint Chief 
of A/ c s. & Exp.) icer+ Accountant. 

3ecretary's " " Deputy Prass Rela- Secretary 
.Derartment. Secretary. tions Officer • 

----------
Inspsction " -II Assistant Deputy Joint Inspector 
Depnrtment. Inspector. Inspect')r. Inspector. \)l 

OJ 
). & M. " 11 Asst. Director. Dy. Director. Directo!'. \.0 

----
Premises Dept. " " Asst. Manager. Dy. Manager. !JIanager. 

.3xchange Control " " Assistant Deputy Joint Contro-
I')epartmen +. • Controller. - Cont~oller. Controller. ller. 

Banking " " Assistant Dy. Manager/ Manager*/ Manager* 
Department. Manager. Manager* Joint fJIanager-** 

Issue Department. " " 11 Asst.Cy.O • .£ Cy. Officer. 

Agricultural " " Asst. Chief Dy. Chief Joint Chief Chief 
Credit Department. Officer. Officer. Officer. Officer. 

Dept.of Bkg.Opera- " " Asst. Chief Dy. Chief Joint Chief Chief 
tions & Development Officer. Officel'. Officer. Officer. 



--..•.. - -.- ._-.-------
------.----------------------

Industrial Fin
ance Department 

A B 

Junior Off-
Officer+ icer+ 

C 

Asst. Chief 
Officer. ----_._----_._-_._--_. -- --_. --..•.. --._._-_._.-

Dept.of Non-Bkg. 
Companies. 

Ind. Dev. Bank 
of India. 

" 

\I 

" Assistant 
IlIlanagGr. 

--~-- .. -
II Assistant 

Hanager • 

G R A DES 

D 

Dy. Chief 
0fficer. 

E 

Joint Chief 
Officer. 

F 

Chief 
Officer. 

---.--.-- -.-.-.-------.....--.-~--- • ..---.---------•• # 

~Ianager. --
-----------~~------------------. ---------- ---

Deputy Joint General Gen0ral 
Manager. Mnnaffer @ ~anager. 

... ___ .......... ___ •• ~ __ •• a .•• _ ........... _____ .__ _ _____ '"" _ ... ________ ._ ..... ______ ....... ___ --. .... ,- .... __ ... ____ •• __ 

Eco. /Sta t .Df~pt s. \I if ·Asst.DirGctor. 
. .-.--.-:.....-.: .. --.-"------'-----------

Legal 
Department. 

II II 

-----_ .. _-_._-----_._ .. _------
Engl.neerin~ 
Services, 

Junior 
Enc:inGcr. 

Asst. Legal 
Adviser. 

~ecutive 
En[,:ineGr. 

·Dy • Director . Dj :t:·e~t()l. Adviser. 
._-.-,----_ .. - --_._--_.- '-'-'-"--' . , . . ,.,. . 

Deputy Legal 
Adviser •. 

Join G I'Ggal Legal 
Adv~s8r. Adv~ser. --._-_._-_._._. -.-- -.. -- -.---.--... ---

Superincendine; 
.Eneinecr. 

._------ ---_. . _----_._--- .-.-~.-------- _.---_. --------.--~- .--. -.... -.- .. ---.----. 

+ The general.dcsignation~hould ~~ .accomp~nied in each CdSO by mention of the dapartrnent 
concerned. . 

* Branch Offices. ** Calcutta ·Office. 
£ Incumbents in Grade 'e' who are entrusted with the power of "prescribed officers" under thG 

Note Refund Rules will be designated'as "currency officers" (i.e. at Byculla, Patna, 
Bangalore, Hyderabad) 

@ Senior most Joint General IYIanager w;i.ll be paid a special pay of R:;.100/- p.m. in Grade 'E' 

NOTE: i) Officers posted to hold chare;e of the Cash Department at the Issue Department will be 
. deSignated' a's "TreasureI'll irrespective of the grade t.o which. they belong. The existing 

deSignations of Deputy Treasurers and Assistant Treasurers will continue In Grade 'A'. 
ii) Officers in charge of Administration in tho different department~will have the 

designation appropriate' .to the departmel1t and the grade in which they are pJ.aced, 
the word 'Administration' being added in brackets after the designation. 

'VI 

~ 



CHAPTER 14 

TRAINING AND TRAINING INSTITUTIONS 

14.1 Under the terms of reference the 

Co~ittee is required to examine and make 

reco~~endations on changes desirable in respect 

of the present methods of "in-service" training. 

The specific recommendations in regard to 

training for mobility have already been set out 

in Chapter 13. In this Chapter the role of 

in-servic~ training generally for the of~icers 

of the Bank will be outlined and specific 

recommendations to improve th':!effectiveness 

of the various training establishments of the 

Bank will be highlighted. 

Importance of Trainigg 

14.2 ~raining m2y be viewed 2S an investment 

in "lmowledge capital". This capital resource 

is subject to both amortisation and obsolescence. 

It must be continuously updated and expanded 

wi th tlme. 
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14.3 Training has gradually become an important 

function in the management of human resources in 

the organisation. The need for training has been 

felt and recognised for the following reasons: 

1) The organisation is called upon to 

face newer challenges and innovations due to 

changing socio-economic and political conditions. 

In order to meet the demands of the changed cir

cumstances it has to adapt itself continuously 

to these changing needs. 

2) The need of the organisation has to 

be recognised by all the people working for that 

organisation and collectively they have to adopt 

newer techniques, approaches and attitudes and 

styles of management so that the organisation 

can effectively adopt them. 

3) In a democratic society it is impera

tive to offer equal opportunities to different 

sections and groups of people working for the 
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same organisation and, as such, training becomes 

essential to meet this need. 

4) Training also helps the organisatinn 

to develop people and prepare them to take 

higher responsibilities so that it can con-

veniently meet the rising aspirational levels 

of employees. 

Training Institutions and Courses 

14.4 The Bank has throe training establish-

ments as belovr:-

i) Bankers Trai~ing College at (BTC) 
Bombay 

ii) Co-operative Bankers Training (CBTC) 
College at Poona 

iii) Staff Training College at (STC) 
Ivladras 

The following training programmes are conducted 

in these training establish...'1lents as far as 

officers are concerned 
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a) Central Banking Course I BTC Bombay 

b) Foreign Exchange Course for BTC Bombay 
DBOD Officers lonly syllabus) 

c) Agricultural Finance Course CBTC Poona 
for DEOD Officers 

d) Induction Course for Junior STC Madras 
Officers (Staff Officers 
Grade II) Direct Recruits 

e) Induction Course for Rural STC Madras 
Credit Officers (staff 
candidat8s) 

f) General Course for Junior STC Madras 
Officers (Staff Officers 
Grade II) Direct Recruits 

g) Course in Central B~~king for STC Madras 
Junior Supervisory Staff 
(General Course) 

h) Inspection-oriented Course STC Madras 
for staff of DBOD, ACD, IFD 
and State Co-operative Banks 

The relevant details about the courses nentioned 

above are given in Appendix XXXIII. 

Findings 

14.5 The general comments of the Committee 

about the courses offered by the various training 
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establishments for offic~rs of the Bank areas 

follows: 

(a) Courses are oriented to the speciali
sations in the banks, such as inspec-

(b) 

(c) 

. 
tion, agricultural credit, etc. 

Organisation and Management ~ components 
are inadequate. 6 ~ 

Faculty are largely drawn from the Bank. 
Though they are highly competent in 
their fields they have not been given 
training in pedagogical skills. 

(d) Teaching is largely by lectures. 

(e) The evaluation of the performance of 

trainees during and at the end of 
courses is heavily weighted towards 
memory oriented tests. 

(f) Specific criteri~ for selection of 
various courses do not seem to have 
been laid down. This seems to be 
specially true in the case of officers 
sponsored by the Bank for courses 

conducted elsewhere in India as well 
as abroad. 
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(g) No specific need survey seems to have 

been conducted for the various posi-
tions of officers in the Bank. For 
example, there is no training in Public 
Relations for officers who have constantly 

to deal with the public. 

(h) Resources of training establishments, 
such as faculty, library, academic support, 
audio-visual aids, etc., are not adequate 
for the additional tasks, such as train
ing for mobility, which will have to be 
performed by the training establishments 
in accordance with the recommendations 

of the Committee in Chapter 13. 

Recommendations 

14.6 The Committee recommends the following 

measures to make the in-service training of 

officers of the Bank more effective: 

1) A task force for going into the 

details of training needs at various levels 

of officers of the Bank should b~ appointed in 

order to recommend the detailed curricula, 
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structure, duration, selection criteria for 

participation and training techniques for each 

course. Expertise of independent institutions, 

such as Universities, NIBM, Institutes of 

Hanagement, Administrative Staff College or 

NITIE may be availed of if required. 

2) Organisation,management and supervi

sory development components in the various 

courses offered in the training establishments 

should be augmented. 

3) Basic course and Advanced Level Course 

for mobility training as recommended in Chap

ter 13 should be introduced. 

4) Emphasis on the lecture method of 

teaching should be reduced and other training 

techniques like programmed learning, case study, 

incident process, in-basket management games 

as v1ell as tutorials, may be used. 
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5) The strength of the faculty in each 

of the training establishments should be assessed 

~~s-a-vis new training techniques mentioned above 

and extra faculty as well as additional academic 

support may be given to the extent required. 

This "\-Till be specially required in the context 

of mobility training courses recommended by the 

COm:J.ittee. 

6) A minimum permanent strength of the 

core faculty, including that in the area of 

ma.nagement, should be worked out and provided 

in each training establishment. This may include 

officers from l-1i thin the Bank, depending 011 the 

aptitude and motivation to serve the training 

establish~ent on a permanent basis so that 

minimum necessary continuity in thinking is 

available. The balance could be on the basis 

of officers drawn from the Bank as at present. 

7) In the areas of management, the 

internal faculty may be fur~her supplemented 
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by faculty from outside institutions having the 

required experience and expertise. 

8) Officers assigned to training estab

lishments as members of the directing staff or 

instructors should be given training in pedago

gical skills by nominating them to the courses 

for training for trainers. 

9) Senior Officers should be encouraged 

to participate in the various executive develop

ment programmes organised by outside institutions 

and universities in India or abroad to the 

extent required. 

10) There should be RefreshAr Courses 

which every officer should undergo periodically 

in his specialised field or in org~nisation and 

mana;se~en t areas. 

11) Training in specific techniques, such as 

pro~;e ct manage!Ilent, financial analysis, management too'l..q 

r·fu.nagement by objective s and so on may be organised 
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either within the Bank's training establishments 

or in the outside institutions to cater to the 

needs of the various levels of officers as may 

be required without straining the training 

resources of the Bank's own establishments. 

12) The selection criteria for various 

training courses conducted by the Bank or in 

the outside institutions in India or abroad 

must be clearly spelt out and communicated to 

the employee~ from the very beginning. This 

will eliminate the feeling of discrimination 

from the minds of the officers. 

13) Less emphasis should be given to 

memory oriented tests for performance apprai

sals during the training programme. Assessment 

~ased on performance in syndicates/group dis

cussions, projects/case studies should be 

encouraged. 
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14) Clear cut policies a:rl procedures 

regarding implementation of on the job training 

should be communicated to the respective depart

mental heads. The necessary follow-up machinery 

on the part of the Hanager (Training) may be 

instituted. If necessary his section may be 

strengthened. 

15) Job aids such as Programmed Instruction 

Texts, flow charts, decision tables, etc. may 

be provided to augment the effectiveness of on 

the job training while the officers are working 

in the respective departments. 

16) To inculcate team spirit among officers 

while working in any section or departments, 

training a=signments leading to achievement of 

common team goals through interaction and inter

personnel relations among members should be 

encouraged. This will bring about better under

standing, adjustment, adaptation and cooperation, 

avoiding sources of conflict among team members. 
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17) Research in some aspects of training 

may be conducted, such as the use of Operation 

Research for Scheduling of Personnel Training 

through Dynamic Programming Models, to have the 

desired cost-benefit advantages for the Bank. 

18) In business and industrial under

takings there are some norms as to how much 

should be spent on training and development of 

an employee during his career. An attempt 

should be made by the Bank to work out minimum 

expenditure which is essential for the career 

in the Bank so that future programming of train

ing activities and development of training 

establishments may be planned with such norms 

in mind. 

Conclusion 

14.7 The training function should not be 

vim'led as a water-tight separate function, but 

it should be totally integrated with the 6verall 
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personnel function and tied up with effective 

selection, career planning, performance apprai

sal, promotion policy and counselling. The 

organisation for the purpose of developing 

training programmes should form an important 

link between the operations planning department 

and the administration. Due emphasis should be 

givE::n to "on the job training", planned rota

tional assignments and task force appointment 

as a part of overall development of individual 

employees. Class room training is only a part 

of the entire developmental function. The 

overall training and development should be so 

integrated that it becomes need-based for the 

organisation as well as for the individual 

employee and also offers equitable opportuni

ties to all employees and better service to 

the society. 



PAR T V 



CHAPTER 15 

MORALE, MO TIV.A T I ON A..1W .t?RO DUC ·rIVI TY 

Approach to Problem 

15.1 Through the Stater;'ents of Claim st!.bmi

tte1 by the two Associations of officers 

supplemented further by other material presented 

before the Committee an impression was sought to 

be created that there was a need for augmenting 

the morale and motivation of employees in the 

Bank, including offiCArs, for improving overall 

ore.;anisational effectiveness. Though this is 

not a matter explicitly stated in the terms of 

reference of the Committee, the Committee pro

poses in this Chapter to deal with the morale 

and motivational aspects which may ~ontribute 

to enhanced job satisfaction b...:ld a greater sense 

of self-f1.A..lfilment 01;. "c~1.e part of offi~ers in 
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the Bank and result in higher performance and 

productivity on their part to achieve the goals 

of the Bank. Econo~ic benefits ~lone will not 

achieve this purpose. 

15.2 In dealing with these important aspects 

the following two br·'a:i ~,pproaches will be 

considere~: 

a) Focus on Individuals 

b) Structural Arrangements. 

FOCUS ON INDIVIDUALS 

Introduction 
-*'i 

15.3 Pract~ners ani students of management 

in government and industry have from time to 

time focussed on the individual for ascertaining 

the factors that motivate him for higher pro-

ductivity. The approaches hava ranged between 

the measurement o:f':~etailed activities of factory 

and office employees to the understanding of 
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their individual psychology and environments. 

Such an approach arose out of the re~lisation 

that technology and .tJrocedures by the:nselves 

provide only partied sO~.ntions to the problem of 

seeking higher produc· .. i.v:i.ty. 

Economic Approach 

15.4 Initially the economic incentive was 

considered as the prime factor that could moti

vate individuals to higher performance. Human 

beings, it was presumed by scholars like 

F.W. Taylor, were rational and would perceive 

the economic factor as the source of motivation. 

The human being was perceived as an "economic 

man". This approach resulted in emphasising only 

pay and other monete.r'J benefits as a motivation. 

Most of the time the performance sJ,,2Nndarris were 

beyond the reach of the av-erab3 man, 1;hus 

reducing ths credib51~;~ of schemes based on 

such an approach. 
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15.5 The focus for seeking motivation has 

later, shifted on the basis of the researches 

of psychologists, to:lards othe::' factors like 

work grov.p, nature of supervision and job 

content a~ outlined b 8JO~·:. 

Work Group Focus 

15.6 A group of behavioural scientists at 

Harvard led by Elton :Ilayo identified that human 

beings performed at their best in congenial vlOrk 

groups. The development of cohesive and homo

genous teams was considered to be the most 

important for drawing the best out of employees. 

The very sense of belonging to such a group and 

the management's consciousness of the need for 

fostering such groups were found to be the 

important factors for obtaining higher p~o

ductivity. The feeling that a~~tention was paid 

to the employees has b"";sl1 see:':1 to have a 

significant impact on their perfor~~nce. Even 



411 

periodic discussions with management representa

tives were considered enough to provide catharsis. 

Nature of Supervision 

15.7 Another group of researchers at Michigan 

led by Rensis Likert, C':ime out with the findings 

that it is the nature of supervision that deter

mines the morale, motivation and performance of 

employees in an organisation. It was found that 

flexible and trus~ing supervision resulted in 

higher productivity and group cohesiveness. It 

has been suggested that employees should be given 

opportunities for participation in setting up 

their targets and selecting the methods for 

achieving them. Participative managemeTIt was 

considered helpful for introjecting values and 

goals of organisation in the individuals. Only 

s~ch intrOjection of values wc~ld ensure continued 

commitment of employees to the organisation. 
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Assumptions about the nature of man 

15.8 Management style and JT'otivation techniques 

adopted in an organisation depend upon the assum-

ptions that it makes about the employees. On the 

other hand, employees -,.Till respond to the manage-

ment 's goals in terms of l'lha t philosophy manage-

ment pursues. The management's assumptions 

about employees have been classified by Douglas 

McGregor into two major categorie~: 

(i) one approach assumes that employees 

shirk work and require fear of punish
ment to motivate them to work; and 

that they will not give their best 
without such a fear; 

(ii) the other approach assumes that work 
is natural to human beings like any 
other activity; the foc~s should be 
on developing the individual" s 
capabilities for better nerformance. 
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15.9 It has been empirically found that the 

first approach (called Theory 'X') does not yield 

better results in the long r~~. In the short run 

it may lead to high performance but at the cost 

of the morale of the employees. It is only the 

second approach (ca.lled Tehory 'Y') that brings 

high performance in the long run. 

Attempt at Composite Approach 

15.10 The partial nature of the above mentioned 

approach was criticised by Frederick Herzberg. 
I 

He put forward a major theoretical orientation 

analysing the motivational factor of employees. 

He asserted tha:; any job has t .... :o aspects:, the 

"content" and the "context" of work. Tile 

"context" of ''lork incluc.es factors like ,pay, 

security and other environmental conditions. 

These factors are ~lao called hygiene factor8. 

On the other hand the "content" of work includes 

factors like 8chieV6ment, recognitio,n, growth 

and participation. 
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15.11 Herzberg asserted that "context" only 

prevents dissatisfaction but the satisfaction of 

such contextual factors cannot by itself lead to 

higher productivity. The satisfaction of such 

factors helps only maintain the present level of 

performance. According '~o him, the "content" 

factors are the motivating factors. It is these 

factoro that enable an employee to give more than 

what is required and to realise his full poten

tial. It was asserted that emphasis should be 

laid on the satisfaction of these "content" 

factors for motivating employees. Empirical 

research, however, has neither confirmed the 

above assertion nor has it disproved it. At 

present there is no conclusive evidence for or 

against such a formulation. Nor has the 

dichotomous distinction between "content" and 

"context" of work been validated as a result of 

empirical research. 
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15.12 In ~ devaloping cou...'1.try like India, even 

the satisfaction of basic needs like security, 

housing, better f00d, etc. can provide motiva

tion. Such factors need not and do not become 

insignificant in situations like ours. In fact, 

increased pa.y, promotional opportunities, 

security of working conditions do play an 

important part in increasing the productivity 

of employees. 

Hierarcnv or Needs - A Composite Approach 

15.13 It has been rightly said by A.H.Maslow 

that human beings have a hierarchy of needs. 

Such needs have been classified as phYSical 

needs, security neeas, esteem needs, social 

needs and need for self actualisation. It is 

only after the rela~i \-8 sa.tisfaction of the 

lower level needs like ~nysical and security 

needs, that an employee aspires to seek the 

satisfaction of others - status, social 
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recognition and achievements needs. It is such 

an approach that becomes relevant for India. 

Man spends most of his life in developing appro

priate skills and yalu.es for' work. Work itself 

becomes a major absorption of his life. He seeks 

satisfaction of varj.ed noeciE. irem his \-lork. It 

is in this light tha~ mO'dvation for higher pro

duct! vi ty needs GO bE~ app··_~oached. So.cial envin-

ronment and ideologicnl factor3 can only go up 

to a point in :;J:oo-viding T1!,)tivation to employees. 

At the officer level in an organisation, there 

are sev8ral opport~nities for satisfaction of 

some of these needs. For example, pay ~ay not 

be the' raajor dissatisfying cause; it might be 

opportunities for growth that the offiaers find 

to be lacking in the or6anisation. 

Job Enrirhrr.cl1t 

15 .14 ~:oti \T2.tion 3.t officer level can be further 

augnented b:,." jJb enlargement. Job enlargement can 
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be horizontal or vertical or both horizontal and 

vertical. Horizontal job enlargement can take 

the form of: 

a) varied tasks for the employees; 

b) increased number of tasks; and 

c) job rotation. 

Vertical job enlargement, also called "job 

enric1:unent", can take the form of engaging in: 

a) more planning; 

b) more controlling; and 

c) more team participation. 

Job enlargement can also be provided by increasing 

the authority delegated to each of the positions 
l 
I . 

and by introducing more d~cret1on in the job. 

Such measures can bring the best out of the 

innovative ability of an officer. The organisa-

tion should not only expect to reap the benefits 

of the level of attainment of an employee but 

also be responsible for continuously enhancing 

his potential, and provide the necessary growth 

opportunities. 
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Morale of officers in the Bank 

15.15 Due to the historical evolution of 

existing groupi~g of departments as closed units 

for promotion, the feelings of officers regard

ing opportunity for personal growth and satis

faction of higher level need~ while serving the 

Bank have been mai~ly of dissatisfaction. In the 

existing set up of the Bank some top positions 

such as 'Manager' of a branch office are occupied 

by an officer belonging to a particular group 

only. It may be possible that another senior 

officer, in charge of a specialised department 

in another group, but located at the same branch 

office having a higher seniority in the Bank may 

still have to report administratively to the 

Manager. This has resulted in low morale among 

the affected officers. The Committee has made 

its recommendations in Chapter 13 in regard to 

this matter and in the course of time, when its 

recommendations on inter-group mobility have 
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be~n implemented phase-wise in the next few 

years, this malady may diminish. At that stage 

an officer having the appropriate seniority as 

well as satisfying the job requirement for the 

position of the Manager, irrespective of the 

group to which he originally belonged, will be 

the in-charge of the office as Manager. To the 

extent to which any cause for grievance may still 

remain, the suggestion made by the Committee in 

paragraph 9.34,1f adopted, will remove it. 

STRUCTURAL AP~GEMENTS 

Object of examining structural arrangements 

15.16 In the foregoing section the relevance 

of 'focus on individuals' on the part of an 

organisation to achieve its own goals has been 

highlighted. The Committee is fully conscious, 

in making the recommendations contained in 

Chapters 3 to 14 on matters specified in its 

terms of reference, that these matters have a 
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great bearing on the morale and motivation of 

officers in the Bank and consequently on their 

performance and productivity to achieve the 

organisa~ional goals. It is, therefore, the 

concern of the Committee to examine some other 

organisational aspects of the·:Bank which may be 

useful in identifying problems and ~crmulating 

_~,~_~ •• o~~~io~. on & .F.~.m •• ~Q b~.~ ... ·%ft • , ... .,. . .... ~ .. " .. ...... '.... ........ .~ ...... ' '. 
need·· ot;.4-. have etrue1mra..1 arrangements·-f'or--d.ealing 

wi th-problems p at the same· ·time·ke-eping·-th.e--focus 

on the individual employee's needs and aspirations. 

15.17 In. this section the Committee recomme~ds 

a broader role Flf 0 & l\I function - away from the 

conventional narrow mechanistic approach to a 

broader concept of management services with due 

emphaSis on a humanistic apprl-d.ch to the design 

of jobs and organisation stru~ture without 

neglecting fundamentals, in the =-nteres-~ of 
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productivity. Similarly it is suggested that 

the personnel department must broaden its 

scope, moving more and more towards evolving 

in the Bank strategies and poJ.icies for career 

planning for officers and other employees, 

taking full advantage of the recommendatio~s 

of the Committee in regard to recruitment, 

training and promotions on a coordinated baSiS, 

and trying to match the persons to the jobs 

which open up from time to time, satisfying 

the needs of personal growtb and ~elf fulfil

ment of employees. Computerisation of emplo

yee's data and research on personnel matters 

should be the additional functions to be coor

dinated by this department to augment the 

morale of employees in the Bank. Fil.ally, 

an integrated approach of Management by 

Ob~ectives is suggested which strikes a 

balance between the concern for the employee, 

his morale and mQtivati~n and concern for 

productivity. 
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o & ~_~s Managem~r:t~Se_ryic_e~ 

15.18 Conventionally the 0 & M function has 

restricted itself to d8siGnin~ forms, simpli

fying procedures, measuring work and restruc

turing a few organisational relationships. 

Currently, there is a strong move away from a 

too narrow and mechanistic approach. 0& 1\'1 is 

taking its place in the unity of techniques 

making up management services. It places 

emphasis on the human factors without neglect

ing fundamentals; it shows how to build up a 

working relationship of trust and confidence 

between the 0 & M analyst and the manager he 

is advising. The following definition is relevant: 

"0 & M is a specialist function estab

lished to advise on the introduction of new 

administrative methods and organisational 

structures which will reduce costs without 

imposing undue strRin on or causing actual 

harm to the social structure of the organisation". 
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15.19 One of the major kinds of productivity 

services rendered by the 0 & M Division in the 

Bank is to simplify and impro-,-e procedures, 

methods and forms, to evolve practical work 

norms so that the staffing pa ~·tern in the 

Bank at various centree can be rationalised 

at the same time taking care that there are 

no unnecessary delays in the services provided 

to the public by the Bank. Similarly other 

projects such as Manpower Planning have been 

initiated recently by the 0 & M Division which 

can Inter on become a major activity by itself 

for rationalisation of manpewer development 

programmes and evolving meaningful personnel 

policies in the Bank. In a huge apex organi

sa tion like the Bank, 0 & !'1 h'1s a very useful 

role to play for the future and may have to 

further intensify its productivity activities 

and services to create an impact on the Bank 

as a whole, and its services to the public. 
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15.20 In this connection it may be worthwhile 

for the 0 & M Division also to conduct more and 

more organisational planning and related job 

evaluation studies, such as studies of the 

nature and extent of various types of skills 

involved in a variety of departments of the 

Bank. Some staff of 0 & M should be trained 

in job evaluation and associated techniques. 

It will be only through such type of intensive 

studies from the point of view of human beings 

at work at the various desks of the Bank that 

realisation of job satisfaction of employees 

through the modern concept of job enlargement 

and job design, such as has been mentioned in 

Chapters 3 and 14 can be realised. 

15.21 It is also recommended that some of 

the personnel of the 0 & M Division be trained 

and developed for the use of Operations Research 

methodologies to formulate some advanced mathe

matical models. This can aid the Personnel 
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Management in developing useful Manpower Planning 

and Forecasting Models so that future policies 

related to recruitment, training, promotion, 

salary evaluation and career planning for all 

kinds of staff in the Bank from the worker level 

to the managel'ial level could be evolved on m()re 

rational lines. 

15.22 To provide further professional challen

ges to officers, the 0 & M personnel in collabo-

ration with personnel of other departments, such 
'.-. 

as the Industrial Development Bank of India, 

Unit Trust of India, Economic/Statistics Department 

etc., may also initiate development of mathemati

calor computer simulation models to evolve and 

evaluate various policy decisions for which the 

Bank is responsible. This will be the stage when 

~t o & M Division will mature to a _Services 

Department in the true sense. 
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15.23 The Committee recommends that the 

strength of the 0 & M Division may be suitably 

augmented to provide additional expert assis-

tance in the areas mentioned above, viz. skill 

analysis, job design and job evaluation, opera-

tions research, manpower planning etc., corres-

ponding to its broadening role as Nanagement 

Services Division. 

Personnel Management - .Its Broadening 
Role in the Bank 

15.24 The principal functions of ;the Depart-
r_ 

ment of Administration and Pe:r.~~nnel [excluding 

o & M Division and Manager (Training) Section7 

in the Bank includes personnel policy matters, 

recruitment, sanction, promotion, conduct, 

discipline, administration of pay scales and 

other terms and conditions of service for the 

employees including officers. Relations with 

the Bank's employees' organisations is another 

important function of this department. 
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Th& Personnel Manager is in charge of the 

Personnel Relations Section where personnel 

policies of the Bank, such a.J wages, promotions, 

service conditions and welfare schemes are 

formulated. Collective bargaining for the 

purpose of personnel mc~agement is also dealt 

with by this Section through the Personnel 

Manager who is assisted by one Deputy Manager 

and two Assistant Managers. 

15.25 The Recruitment Section attends to 

the various formalities relating to selection 

of candidates for Class I posts and technical 

posts both in officer and non-officer cadr~s. 

The Section acts as a lia~son between the 

management and the Reserve Bank of India 

Services Board in regar'd ~.:C! 8.11 ~ecrui tment 

progra~es entrusted to the Board. The Section 

is headed by a Deputy Manager. 

15.26 Sanctions, promotions, confirmatior.s, 

d~putationsr retirements, disciplinary matters, 
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appeals, etc. of officer staff is under 'the 

charge of one Deputy Manager. Another Deputy 

Manager looks after these matters for non

officer staff, in addition to being in charge 

of allotment of flats to officers. 

15.27 From the above list of personnel 

related subjects allocated to various senior 

officers in the Department of Administration 

and Personnel headed by the Chief Manager of 

the Bank, it may be inferred that the officers 

seem to be presently mainly bogged down with 

regular, routine and procedural matters. 

There seems to be hardly any scope left for 

them to evolve dynamic personnel policies 

for the future. 

15.28 The personnel department must move 

more and more towards evolving strategies for 

career planning of officers, taking full 
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advantage of the recruitment, promotion and 

mobility provisions of the recommendations made 

by the Committee in Chapters 12 to 14 and trying 

to match the men to the jobs which open from 

time to time. 

15.29 It has been found by the Advisory 

Group while collecting personnel data from 

the Bank to assist the Committee that the 

personnel records need rationalisation as 

far as storage and retrieval of relevant 

information is concerned. 

15.30 Th~re is a need for conducting some 

o & M studies for simplyfying and d~signing 

the forms for data collection in regard to 

the personnel so as to elicit infornation 

which may be useful for manpower planning, 

management skill inventory systems etc. as 

mentioned in Chapter 12. 
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15.31 Computerisation of the personnel 

records is one of the new projects on which 

the Personnel Department should seek assis

tance from the 0 & f1 Division as well as from 

the Data Processing Division of the Statistics 

Department, apart from outside institutions if 

so required. 

15.32 The Committee also feels that the 

Personnel Department should undertake the role 

of coordinator for carrying out research type 

of activities mentioned later in this Chapter, 

where collaboration from Training Division as 

well as other departments of the Bank may be 

sought to help evolve meaningful manpower 

policies for the Bank. 

15.33 Though mobility of personnel across 

groups provides better opportunities for growth 

and development of individuals, it should not 
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overlook the necessity of maintaining eligibi

lity criteria at various levels of positions in 

different functions. For example, any officer 

from any group or an incumbent from outside 

who fulfils the requirements in the Job Speci

fica tion for Personnel 1'I!anager can be. eligible 

for that position. Thus a balance will have 

to be kept between considerations of mobility 

and the eligibility criteria of various jobs. 

15.34 The Personnel Department has conven

tionally restricted its9lf to helping other 

functional departments in the areas of recruit

ment and selection of employees and subsequently 

in maintenance of personnel records such as for 

promotions, disciplinary actions, leave etc. 

Organisation and manpower planning, career 

planning and development, performance appraisal, 

counselling, promotion policies and effective 

selection are some of the broad areas to which 
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Personnel Department of the Bank should extend 

its operations so as to contribute to promote 

the greater effectiveness of the Bank and 

providing the employees the opportunity of 

self-fulfilment in performing their allocated 

roles. 

15.35 The new functions listed above may 

require additional staff at the officer and 

o'"ther levels in the Bank. This aspect may be 

realistically asseDsed and the staff may be 

strengthened both qualitatively and quanti

tatively. 

15.36 The Committee feels that the Personnel 

DAp~rtment is rapidly becoming a specialised 

department by itself, due to the fp,ct that the 

skills required for developing the various 

essential functions as enumerated in the 

preceding paragraphs on an organisation-wide 

scale require a certain degree of professional 
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background, knowledge and skills. The Committee, 

therefore, recommends that staff with specia

lised qualifica~10ns in personnel administra

tion, etc. should be recruited for the posts 

in the Personnel Department. In doing so the 

proposals of the Committee in Chapter 12 regard

ing Job Specifications may be followed. As an 

illustration, a job specification for the post 

of Personnel Manager is given below, following 

the mode~ contained in Appendix IX. 

Job Specification for the post of Personnel Manag~r 
(Proposed Grade 'E') 

(a) Qualificatipns: 

(p) Desirable 

Post Graduate specialisation 
in Personnel l~anagement/ 
Industrial Psychology/ 
Industrial Relations 

Legal qualifications 
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"(c) Experience : About 18 years of experience 
dealing with personnel and 
staff matters, dealing with 
staff, selection, recruitment, 
wage and s~l~ry adrrinistration 
etc. out of which 6 years 
should be in anyone or more 
of the following areas: 

i) manpower planning, 
ii) wage and salary 

administration, 

iii) dealin~ with Tribunals, 
Labour Courts, 

Computerisation - EDg 

15.37 Faced yith the problem of satisfying 

the need for more accurate, detailed and timely 

information, personnel organisations have now 

turned to the electronic computer as the new 

innovation in administrative technology. The 

initial application of computers or EDP 

(Electronic Data Processing) to personnel 

work has been merely an extension of some 

record keeping system that was formerly handled 
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manually. But in a large organisation like 

the Bank the real benefits of computerisation 

will be realised while considering the 

following broad areas. 

Records Management 

15.38 The capacity of the computer to 

process data very fast and accurately and 

make available the same promptly is t.he main 

force behind computerisation of employee data 

in the case of a large organisation such as 

the Bank. The amount and type of information 

recorded and the kinds of reports produced 

therefrom will vary depending upon the 

managerial uses. Most reports, however, 

are generally monthly or quarterly but some 

may become available whenever required. The 

files are updated on a weekly basis or as 

changes in data take place. 
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15.39 The main advantages of EDP is that, 

despite the varied nature of the reports 

required, all are prodnced from the same 

file ~f data base, recorded into the EDP .-
system once only_ Thus multiple uses can 

be made of the same file without extra clerical 

workloads and errors, at the same time provid-

ing more timely information for decision making 

and supplying broader information for wage and 

salary comparisons, forecasts and simulation 

purposes. 

15.40 In Chapter 12 the Committee has 

recommended, when dealing with various aspects 

of promotion policy, that the Bank introduce a 

Management Skill Inventory System, which can 

be computerised. This aspect of the system 

is discussed below. 
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Skills Inventory Systems 

15.41 Most recently computers are being used 

more and more for implementing a Skills Inven

tory Programme. The object of this programme 

is to locate speedily the organisation's 

rescurces of talents and maximise their uses. 

It offers greater internal mobility and growth 

to its employees and ensures reduced employee 

turnover among specialised and rare skills 

required for various levels of work and officer 

positions. 

15.42 A questionnaire is designed emphasising 

the skills with their various classifications 

and the information collected from the respon

dent is made use of in this system. The ques

tionnaire requires the employee to fill in per-

tinent information on his background, education, 

previous job history and skills or check off 

other information on the prescribed form. 

Reports depicting individual skills and 

proficiencies are then prepared by the computer 
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from the information on the questionnaire. 

Anew questionnaire is sent out each year 

to update the employee's file. 

Computerisation in the Bank 

15.43 The Bank is already in possession 

of an Electronic Computer which is being used 

extensively for analysis of statistical 

information and preparation of reports 

published periodically by the Bank. The 

extension of this concept to the development 

of a Skill Inventory System for the officer 

positions in the Bank may be explored on a 

pilot project basis, which may later on be 

extended to other employees. This will be 

a worthwhile effort to promote mobility and 

interchangeability of posts~rrespective of 

the department or the level of the employee. 

The feasibility of this system may be explored 

on a priority basis. 
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Personnel Ressarch 

15.44 Personnel Research may be defined as 

a systematic inquiry into any aspect of the 

broad question of how to make more effective 

an organisation's recrui·~ment, selection, 

development and utilisation of, and accommoda-

tion to, human resources. There are different 

levels of personnel research in terms of 

complexity: 

i) between company surveys; 

ii) collection and analysis of otatistical 
data; 

iii) literature survey; 

iv) attitude survey; 

v) department clinical or case studies; 

vi) experimental research. 

All these different levels of research in 

personnel management, whether the approach is 

contemporary or historical, are immensely 

valUhble in developing more effective 
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personnel practices. Some research, such as 

surveys or analysis of statistics about the 

organisation's internal function, is so vital 

to the effective operation of individual 

enterprises that it is done almost as a matter 

of course in day-to-day personnel management's 

practice in all enterprises. 

Personnel Research in the Bank 

15.45 In the light of the above obs~rva-

tions the Committee recommends that initial 

action be taken to carry out personnel research 

in the following areas: 

i) pay comparability and external 
relativity with other organisations; 

ii) attitude surveys regarding job satis
faction and morale of employees in 
the Bank; 

iii) manpower planning; 

iv) skill inventory computerisation; 

v) organisation development; 

vi) publications on personnel research 
carried out in the Bank. 
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15.46 It will be very valuable if inter

disciplinary teams of officers drawn from 

Organisation and Methods, Personnel, 

Economic/Statistics and other interested 

departments are charged with the responsi

bility to carry out the survey and research 

assignments mentioned above so that the 

conclusions drawn therefrom ~re reflected 

in evolving future policy decisions to 

enable the Bank to achieve its goals more 

effer.tively. 

Integrated Approach 

15.47 It is well recognised that organisa

tions are purposive groups geared to attaining 

specific objectives. Work is the most impor

tant activity of human being3. They derive 

security, status and other satisfactions from 

work. rraditionally the emphasis has been 

solely on attaining efficiency without paying 

any attention to the employees. A balance has 
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to be struck between concern for employees and 

concern for efficiency. Not only is there a 

need to assess the performance of individ~als 

towards the attainment of organisation objec

tives through annual confidential reports, etc., 

but there is ~lso a need for ensuring the satis

faction of employees. Integration of both 

these considerations is pFovided by the 

concept of ]'lanagement by Objectives (MBO). 

MBO prevents the ascendancy of either individual 

or organisation. It hAlps towards providing a 

healthy marriage between the individual and the 

organisation. 

~BO ~ ~UlliAGEMENT BY OBJECTIVES 

Need for r'1BO 

15.48 Many organisations in the public sector 

or even in the private sector have become so 

complex that personal responsibilities are 

diluted beyond recognition. Hanagers and 
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professionals at "T.~EriouG ':e\r~18 ~_n ~h3 hierarchy 

of the organisation have no \·;a~T 0:: relating 

their activities ~o the achicvem8~t of overall 

organisational goals. A ~113..losophy of mar:age

ment has been evolved and a l'Torkable system 

developed that brings ma.ragers a!ld supervisors 

at all levels i~tu the m8i:r:G-~~1 eRm of oyerall 

planning and control in the organisation with 

emphasis on results and goals. This system 

is known as Management by Objectives (MBO). 

15.49 In MBO managers, in collaboration 

with their superiors, establish measurable 

objectives to be accomplished over a specified 

period of time. It allows every manager to 

plan and measure his m·m performance as well 

as that of his subordinates in terms of 

concrete rGsul t3. The philo::.'~phy behind MBO 

is that peo~le can contribute far i~ excess 

of usual expectations on t~eir jobs, and are 

willing and anxious to do so. H~wever, they 
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must be allowed to participate in setting their 

goals and in determining the best method for 

achieving them. 

lIl!E.l~menta tion 

15.50 The following are the steps involved 

in implementing the ~rno programme in any organi-

sation at the division, department and section 

levels as well as the individual officer level: 

i) developing objectives: 

a) regular objective; 
b) special objective; 

ii) converting objective~ into operating plan; 

iii) measuring progress tcwards achievement of 
objectives. 

D~yeloping Object~ves 

15.51 a~ objective is an end to be achieved 

or a result to be accomplished. Traditionally 

in organisational work the term objective has 

implied long range objectives. However, in MBO 

approach, essential~y one focusses on comparatively 
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short range objectives, such as the goals for 

the next year and so on. 

15.52 The most important stage and the cru

cial one at that in the MBO Programme is the 

participation of the manager and his superior 

in setting up all the objectives of the former 

to be achieved in a specified period of time. 

It involves top-downwards direction and bottom 

upwards process in regard to setting the goals 

which are important from the overall organisa-

tion point of view. It is suggested that not 

more than five meaningful objectives be spelt 

out and weightage in terms of point value be 

given to each in terms of the importance of 

each. 

,CC?nverting obt~c_tiveL:!-Jlto 
§,!l_C?2_era ting :Qlay! 

15.53 In this phase the events to be comple-

ted for achieving each of the objectives are 

specified explicitly and the time requirements 

estimated. On this basis deadlines are 
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established for achieving each of the 

set objectives. 

R~view of progress 

15.54 In this phase periodical reports are 

fed back to the Manager regarding the operating 

results to help him take corrective action 

where called for. Finally an annual performance 

evaluation enables the I1anager and his superior 

to review the progress for the entire period 

for which the goals were set. Based on this 

experience the objectives for the next period 

are set and the whole cycle restarts. 

M~..iQ..r benefi ts oLl~O. 

15.55 The major benefits of HBO are the 

following: 

i) greater ac~ievem6nt of organisation 

goals by concentrating on the performance of 

activities which contribute to attainment of 

measurable objectives; 
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ii) improvement of performance due to 

greater commitment on the part of officers 

due to participation and involvement in 

setting the goals and by capitalising on the 

ingenuity and resourcefulness of managers in 

devising methods and innovating procedures 

to achieve the objectives; 

iii) facilitation of decentralisation by 

changing the emphabis from tradition bound 

evaluation of a unit's performance based on 

activities (how) to that of results (what) 

at the same time ensuring that goals of ope

rating units will be compatible with overall 

organisational goals; 

iv) provision of a systematic approach 

to planning and 6xecution of annual goals, 

and strec.mlining of management controls by 

focussing attention on significant performance 

factors; 
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v) objective basis of performance evaluation 

of managers, replacing the highly subjective 

personality traits of managers by measurable 

results achieved by them. 

MBO in Bank 

15.56 It is no more difficult to apply MBO 

to large clerical, executive and specialist 

areas of the Bank than to simi~ar areas in 

industry or Govornment. It requires the estab

lishment of standards of output (the data for 

which exist in mRny areas) and setting the 

standards of service. To be fully effective 

this should be accompanied by a system of cost 

accounting so that managers could be made 

responsible for dep~rtmental 'budget centres', 

to which a cost budget could be allocated and 

from which a standard of service could be 

required. Both the costs and the standard of 

service would form the objectives to be met 

or improved upon by the manager. In 

'administrative'areas, though the evaluation 
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of output may be almost entirely a m~tter of 

subjective judgment, in the view of the Committee 

it is still practicable to allocate programmes of 

work, (costed where applicable) to define tasks 

and establish priorities and to hold an individual 

manager responsible for meeting those objectives 

over which he has control. To start with, some 

pilot projects of ~ffiO m~y be undertaken in the 

Bank, if necessary w~th the help of outside 

institutions or consultants, and, on the basis 

of the results, a phasewise programme of MBO in 

the Bank may be prepared and implemented. 

J. L. NAIN 
CHAIRML~ 

V. ISVARAl'J" 
MEMBER 

N • S • RAlJIAS\1/ AMY 
MEMBER 



SUTillTARY OF RECONNE~TDATIONS AND 
SUGGESTIONS 



1. Th3 total number of pay scales in the Bank 
should be six in additionto'four fixed-pay posts. 
The grades should have ~ continuous numbering, prefG
rably by letters of the alphabet, as follows : 

(ii) 

(iii) 

(iv) 

(vi) 

Grade 'A': ~.560-35-735-40-815-45-905-EB-45-
950-50-1150 (15 years) 

(for Staff Officers Grade II, Assistant 
Engineers and Supervisors redesignated 
as Assistant Engineers) 

Grade 'B': ~.650-65-1170-EB-65-1495 (14 years) 
(Probationers ~.600/- for two years) 

(for Staff Officers Grade I without 
Special Pay) 

Grade Ie': ~o1200-65-1525-EB-65-1785 (10 years) 
(for Staff Officers Gradel with Special 
Pay and officers on the scale of 
~.820-60-1300) 

Grade 'D': ~.1700-75-2000-80-2160 (7 years) 
(for Senior Staff Officers Grade III) 

Grade 'E': ~.1925-75-2000-80-2400 (7 years) 
(for Senior Staff Officers Grade II) 

Grade 'F': ~.2300-100-2700{5 years) 
(for Senior Staff Officers Grade I) 

If the Seoretary, Services Board, is also 
a Member of the Board, he should usually be drawn 

from Grade 'D'. 

The Directors in the Economic and Statistics 
Departments should be placed in Grade 'D' until they 
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reach ~.2160/- and, thereafter, subject to an 
efficiency bar ~t th&t stage, they should be placed 
in Grade 'E'. 

The Advisers in the Economic and Statistics' 
Departments should be placed in Grade 'E' until they 
reach R~.2400/- and, thereafter) subject to an 
efficiency bar at that stage, they should be placed 

in Grade 'F'. (paragraph 4.34) 

2. The four fixed pay posts mentioned above 

are as follows : 

a) Chief Account<.'1.nt 

b) Principal Adviser 
c) Chief IvIanager 
d) Executive Director 

!?s.2750/

Rs. 2860/

P.s.2970/

~~. 3025/-
(paragraph 4.35) 

3. Where it is considered necessary to grant 
extra remuneration to employees engaged in work of 
an arduous nature, it should be in the form of 
Special Allowance except for th~ Joint General 
Manager of th~ Industrial Development Bank of India 
I?nd the -Principal Priv':ate -Secl etary to the 

Gov~rnor, for waom the present Special Pay should 
be continued ab Special Pay. (paragraphs 4.37 & 4.38) 
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4. In the following cases, the existing Special 
Pay shoulJ be converted into Special Allowance for 
future incumbents : 

(i) Secretary, Services Board (when he is an 
officer from proposed Grade 'C') at 
reduced rate of ~.100/- p.m. 

(ii) Senior Instructors, Training Establish
ments, at reduced rate of ~.50/- p.m. 

(iii) Instructors, Training Establishments. 
(iv) Assistant Instructors, Zonal Training 

Centres. 
(v) In-charge, r·iachine Section, Byculla. 

(vi) "Treasurer, Gaiiliati/Ahmedabad. 
(vii) Deputy Treasurers. 

(viii) Supervisor in Group IV. 

Lexisting incumbents will continue to draw 
Special Pay as at present - at reduced 
rates for Nog.(i) and (ii17 

(paragraph 4.39) 

5. The grant of Special Pay to the Vice-Principal, 

Bankers Training College, should be eliminated by 
putting the next incumbent in proposed Grade 'E'. 
(paragraph 4.41) 

6. Security Officers at Bombay and New Delhi 
should be paid Special Allowance at Rs.100/- p.m. 
(paragraph 4.41) 
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7. Local Pay should be converted into City 

Compensatory Allowance which does no~ count for 

superannuation benefits. (para,c.:raph 4'~44) 

8. City Compensatory Allowance should be 

extended to Nagpur, Poona and Lucknow at a reduced 

rate. (paragraph 4.46) 

9. City Compensatory Allowance should be 

payable in Bombay, Calcutta, New Delhi, Hadras, 

Bangalore, Hyderabad, Kanpur and ~LDedabad (Higher 

City Compensatory Allowance Centres) at 10 per cent 
of pay and in Nagpur, Poona and Lucknow (Lovre:;." 

City Compe~satory Allowance Centres) at 7Y2 per 

cent of pay w'i th maxima of Rs.200/- for Higher 

Ci tyCoID-pensatory Allowan.c.e.. Centres and P.s.150/

for Lower City Compensatory Allowance Centres, 

upto pay of Rs.2250/-. Thereafter the rates s~ould 

be as follows : 

Pay Range 

Rs. 
2251 - 2500 
2501 - 2600 

2501 - 2700 
Above' 2700 

Amount 
Higher Lower 
C.C.A. C.C.A. 
gentre Centre 

!Is. ~.s • 

175 125 

150 100 

100 50 
Nil Nil 

.No City Compensatory Allowance will 
be payable at other centres: 

(paragraph 4.47) 
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10. It is not necessary to link payment of 
Dearness Allowance to officers with the cost ~f 
living index at any stage. The Allm'lanc e shou.ld 
be paid at the following rates : 

Pal Range 
Ils. 

Upto 800 
801 - 1000 

1001 - 1250 
1251 .- 1500 

1501 - 1750 
1751 - 2000 
2001 - 2250 
2251 - 2350 

Above 2350 

Amount 
Rs. 

300 
275 
250 
200 

150 
125 
100 

At such figure as wou~d 
bring pay + al~owance 
upto Rs.2350/-. 

Nil 

The payment should be so adjusted that no officer 
in the earlier stages of a higher slab gets as 
pay plus dearness allowance less than an officer 
in the higher ranges in a lower slab. 
(paragraphs 4.59 & 4.60) 

11. The Dearness Allowance payable to the 
officers should be reviewed by the Bank at an 
interval of every two years. (paragraph 4.61) 
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12. House Allowance should be payable 

as follows : 
(I) In the case of transferable Staff Officers 

Grade II and all other officers 

(i) Bombay, 
Calcutta, 
New Delhi, 
Madras 

(ii) Other 
centres 

20 per cent of pay to be 
rounded off to next 
higher rupee with a 
minimum of ~.125/- and 
maximum of ~.3501- p.m. 
15 per cent of pay to be 
rounded off to next 
higher rupee with a 
minimum of ~.125/- and 
maximum of ~.350/- p.m. 

(II) Non-transferable Staff Officers Grade II 
15 per cent of pay to be rounded off to 
next higher rupee with a maximum of : 
(i) ~.140/- p.m. in Bombay, Calcutta, 

New Delhi and Madras; 
(ii) ~.125/- p.m. in Bangalore, Hyderabad, 

Ahmedabad and Kanpur; 
(iiifRs.115/"': p~-ni~---1n other centres. 

Provided that in all cases no officer residing in 
quarters provided by the Bank shall be paid a 

house allowance in excess of the house rent 
actually payable by him. (paragraph 4.69) 

13. Retrospective effect from 1st November 
1969 should be given to the revision recommended 
by the Committee in regard to Pay, Dearness 
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Allowance, City Compensatory Allowance and House 
Allowance. All other financial benefits will be 
prospective unless the Bank decides to give effect 
to any of them from an earlier date. 

(paragraphs 5.4 & 5.5) 

14. The following fitment formulae are 
recommended ': 

(a) (i) other than Staff 
as on 1st 

The pay of a confirmed officer as on 1st 
November 1969 be fitted in the proposed scale of 
pay at the stage which is immediately higher than 
the aggregate of his pay, local pay and adjustment 
allowance as on that date. In the case of a Staff 
Officer Grade I with Special Pay of ~.100/- per 
mensem who is to be fitted in the proposed Grade 'C', 
the Special Pay should also be included in arr1v1ng 
at the aggregate pay as on 1st November 1969. 

(ii) Confirmed Staff Officers Grade II 
as on 1st November 1969 

The pay of a confirmed Staff Officer Grade II 
as on 1st November 1969 be fitted in the proposed 
scale of pay at the stage which is immediately 
higher than the aggregate of his pay, local pay 
and adjustment allowance as on that date. A number 
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of such officers were granted ad hoc additional 
increments with effect from 1st January 1970. Those 
increments are not to be taken into consideration for 
fitment of pay into the new scales. The 'pay' (i.e. 
pay plus local pay plus adjustment allowance) and 

'allowances'of such officers as on the date of 
implementation of the scale might, in some cases, be 
higher than what would be admissible in the proposed 
scale. In such cases, the Committee recommends in 
order to-avoid· hardshi-p to-the officers concerned 
that total pay and/or total emoluments of such 
officers in the old scale as on the date of the 
implementation of the scale should be protected, 
the difference being absorbed by any future accretion 
to basic pay/total emoluments. 

(b) (i) Officers other than Staff Officers 
Grade II 1-Tho were officia tin as on 1 st 
November 19 9 or those who were appointed 
to officiate after 1st November 1969 

The substantive pay of such an officer as on 
1st November 1969 or on the date of promotion at a 
later date as the- case may be shall first be 

increased notionally by adding one increment in the 
substantive scale and the officer fitted in the 
officiating grade in the proposed scale at the 
stage next above that pay. 
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(ii) Staff Officers Grade II who were 
officiating ~s on 1st November 1969 or 
those who were appointed to officiate 
after 1st November 196~ 

The substantive pay of such an employee as 
on 1st November 1969 or on the date of promotion at 
a later date as the case may be shall first be 
increased notionally by adding one increment in the 
substantive scale and the employee fitted in the 
officiating grade in the proposed scale at the 
stage next above that pay. In thd ~ase of an 
employee who is at the maximum of the scale in his 
substantive post, a notional increment equal to the 
last increment drawn by such an employee shall be 
added and his pay in the higher grade shall be fixed 
in the stage next above tne pay so arrived at. If 
the refixation of pay of an individual employee on 
the above basis results in a situation where his 
refixed basic pay and/or total emoluments fall short 
of his total pay (basic pay plus local pay plus 
adjustment allowance) and/or total emoluments in 
the old scale either on 1st November 1969 or at any 
time before the proposed scales are implem8nted, 
such basic pay/total emoluments shall be protected, 
the difference being absorbed by any future 
accretion to basic pay/total emoluments. 
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'NOTE: If the fixation of pay on the above basis 
results in the anomaly of an officer on refixation 
of his pay in the proposed scale drawing more pay 
tha.n his senior, the anomaly should be rectified 
by stepping up the pay of the ser.ior to the same 
level as that of the junior and/or by adjusting 
the date of increment of the senior as may be 
found necessary. 

(paragraph 5.10) 

15. If, as a result of fitment in the proposed 
scales, the total emoluments as on or after 1st 
November 1969 fall short of the existing total 
emoluments no re~overy of the excess drawn should 
be made. (paragraph 5.11) 

16. The principle about fixation of pay on 

promotion mentioned in the Desai Award should be 
followed and, accordingly, the substantive pay of 
the workman employee/officer should be fixed in the 
time scale of the post to which he is promoted at 
the stage next above the pay notionally arrived 
at by adding one increment to the pay last drawn 
by him in the lower post. 

vlliere, however, the wor~a~ employee/officer 
was immediately before promotion drawing pay at 
the maximum of the scale of the lower post, his 
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initial pay in the higher post should be fixed at 
the stage in the higher scale next above 

(i) the maximum pay of the lower post plus a 

notional increment equal to the last increment 
drawn in the case of a workman employee promoted 

as officer; and 
(ii) the maximum pay 01 the lower post in the 

case of an officer promoted to a higher grade. 

(paragraphs 5.16 & 5.17) 

~7. Officers getting a substantive pay of 
~.1000/- p.m. and above but below ~.1700/- should 
be paid a conveyance allowance of ~.50/- p.m. 
provided they maintain and use a scooter, motor 
cycle or motor car, and offic?rs getting a 
substantive pay of ~.1700/- p.m. and above should 
be paid a conveyance allowance of ~.150/- p.m., 
provided they maintain and use a motor car. 
(paragraph 6.5) 

18. The present administrative instructions in 
regard to the terms of deputation of officers should 

be embodied in the Staff Regulations. 
(paragraph 6.6) 

19. The ceiling of ~.75/- p.m. fixed for Hill 
Allowance for officers posted at Srinagar should 
be rnised to ~.100/- p.m. (paragraph 6.10) 
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20. The Outfit Allow'ance for officers deputed 
abroad should be raised to Rs.750/-. (paragraph 6.11) 

21. In the event of the emoluments of Deputy 
Governors being increased, the pay scales of all 
officers should be upgraded by the same percentage 
as that by which the pay of the Deputy Governors 
is upgraded. (paragraph 7.1) 

22. The Bank may consider the adoption of . 
procedures for treating the matter of transfers in 
as rational and compassionate a manner as possible 

with due regard both to administrative requirements 
and the avoidance of inconvenience to the officers 
concerned. (paragraph 8.1) 

23. A more rational system for confirmations 
would help in giving more satisfaction to the officers 
without appreciably affecting efficiency. 

(paragraph 8.9) 

24. If a review of confirmations is made every 
three months in all the grades there would be less 
reason for complaints from the officers. 
(paragraph 8.10) 
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25. The criterion for fixing seniority in ~ grade 
should be shifted fr~n the date of confirmation to 
the da-te of continuous officiation in that gr::--tc~e. 

(paragraph 8.11) 

26. The Bank should adopt the device of 
additional permanent supernumerary posts in a 
grade for confirming officers who have been 
officiating for unduly long periods, such posts 
being abolished \'lhen perrr:anent vacancies arisp. 
subsequently. (paragraph 8.12) 

27. The compensatory allowance on transfer payable 
at present should be converted into an educ!J.tional 
allowance payable to officers whose children have to 
stay at places other than the centres of posting of 
the officers for any va:id reason. (paragraph 8.16) 

28. The existing limit of luggage which can be 
taken by an officer on transfer should be raised to 

35 quintals, the payment being restricted to the 
actual weight of the luggage transpor~ed, if that 

is lower. (paragraph 8.16) 

29. Halting Allov~nce should be fixed an the 
follolTing basis : 
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For Category I 
area 

For Category II 
area 

Rs. -p-e-r--::d:-:'i-e-m- R:). per diem 
Officers gGtting p~y 
upto ~.1000/- p.m. 
Officers getting pay 
from ~.1001/- to 
R5.1500/- p.m. 
Officers getting pay 
from ~.1501/- to 
Rs.2000/- p.n. 
Officers getting pay 
over Rs.2000/- p.m. 

25 20 

30 25 

40 35 

50 45 

The Bank 1till make suitable deductions when the 
touring officer avails himself of the accommodation 

at the Bank's visiting officers' flat. 
(paragraph 8.21) 

30. The sliding scale for Halting Allowance for 
prolonged halts shculd be as follows 

For the first 45 days 

For the next 45 days 

Thereafter 

at the full rate 
per diem. 
at 3/4th of the full 
rate per diem. 
at 1/2 of the full 
rc.te 'Per diem. 

(paragraph 8.23) 
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31. Officers of the Bank drawing a pay of 
~.1200/- p.m. or more should be allowed to travel 
by air-conditioned class in trains and air travol 
should be perm~tted freely for officers drawing pay 

of ~.1600/- and above. In the case of others, air 
travel may be permitted by the superior officer 
according to -the circumstances of each case. 
(paragraph 8.25) 

32. Officers concerned dra'"Ting a basic pay below 
Rs.1200/- p.m. should be paid a closing allowance 
of Rs.100/- for the half year ending 30th June and 
of ~.75/- for the half year ending 31st December. 
(paragraph 8.36) 

33. The facility of charging actual taxi fare 
for returning home late should be extended to 
officers for journeys beginning from 8.30 p.m. 
instead of 10 p.m. as at present. (paragraph 8.36) 

34. The present lunch/dinner allowance of Rs.6/
admissible to officers should be raised to Rs.8/-. 
(paragraph 8.36) 

35. Regulation 36 of the Reserve Bank of India 
(Staff) Regulations, 1948, relating to contribu
tions to the Press by employees of the Bank should 
be amended and amplified as follows : 
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i) No employee may contribute to the new3papcrs 
without the prior sanction of the competent 
authority, but shall be at liberty to do so in the 
manner indicated in his application for sanction 
if he does not receive a final reply within 30 ~?~S 
of his application. 

ii) No employee may use any information or 
material that has come into his possession in his 
official capacity for publishing any articles, 
book or other document without the prior sanction 
of the competent authority. 

iii) In all cases not covered by the foregoing 

provisions no prior sanction of any authority i!'. 

the Bank will be required, but the employee shall 
report his intention to the Bank before releasing 
the material for publication through a periodical/ 
journal or a publishing house or otheI"\dse and 
shall, in dOing so, indicate the nature of the 
material and certify that thz proposed publication 
does not contain or utilise any material to which 
he has had access in his official capacity in the 
Bank, and further does not contain any views or 
statements likely to embarrass the Bank or the 
Government of India. He shall also certify in his 
report that he will not mention his association 
with the Bank in the publication in any shape 
or manner. 
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iv) The employee will be entitled to keep the 
l,'lhole of any remuneration he may receivG for 
such publication. (parcgraph 9.~) 

36. Tho Bank should prepare a list of consumer 
goods for the purchase of which loans would be 
available to officers from the Bank at the Bank 
Rate of interest upto ~.3000/- for each article 
purchased. (paragraph 9.5) 

37. The Bank should look into the possibility 
of allotting a flat or house in each housing 
colony it has built or vJil1 build in future for 
use as a Sports or Recreation Club for employees. 
(paragraph 9.8) 

38. As a rule no officer employed by the Bank 

on a part-time basis should be put in any particular 
grade of officers of the Bank. (paragraph 9.11) 

39. The visit fees of the Bank's !l1edical 
Officers for treating members of the family of 
officers should be reimbursed in full to them. 
(paragraph 9.15) 

40. Medical expenses incurred in the case of 
miscarriage or abortion should be reimbursed 
provided the bills of expenses are certified by 
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the Bank's Medical Officer in each case in regard 
to authenticity of tho treatment and reasonableness 
of the charge. (paragr2.ph 9.15) 

41. In the caso of chronic ailments facilities 
should be allowed to officers on the same lines 
as allowed by the Government of India to its 
officers. (paragraph 9.15) 

42. The Bank should adopt the necessary 
proceduros for ensuring that leave is sanctioned 
or refused immediately after the receipt of an 
application for leave, and also e.dopt the method 
followed by the Government of India in regard to 
the calculation of leave salary. (paragraph 9.19) 

43. The Bank should review the position of 
housing at each centre at r0gular intervals and see 
that an adequate number of flats and residences 
either owned or hired is made available. 
(paragraph 9.20) 

44. The practice in the State Bank of India in 
regard to provision of furnished accommodation to 
officers may be studied and the Bank may take 
action in gradual stages to furnish all flats and 
residences owned by the Bank. (paragraph 9.21) 
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45. In regard to tho scale of accommodation 
prescribed for officers, the rent ceiling as well ~ I 

h~ c-.~~ 
as the area ceiling should be fixed ~ft ~r6~O~iJ~ 
~ the floor area of f12.~ ~~~ built by 

the Bank its officers ~ the rent~tould be 
~~-~'-. 

the prevailing rate in 
the city for house of the area the Bank 

has already built, the floor area ceiling for 
centres 'tvi thout City Compensatory Allowance being 

fixed at a higher level than that in centres with 

City Compensatory Allowanpo. (paragraph 9.23) 

46. To reduce the waiting period for officers 

posted to new stations for aCCOIrHllodation, the 
Bank should take on hire new flats as soon as 

they become available. (paragraph 9.25) 

47. The limit for housing loans should be 
raised to a b~m equal to 60 months' payor 
~.72,000/-, whichover is less. (paragraph 9.29) 

48. Withdrawal from the provident fund to meet 
part of the cost of acquiring a house or flat 
should bo permitted after an officer has completed 

10 years of service. (paragraph 9.30) 
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49. Reviews of policies relating to the 
remuneration of officers may be carried out ui-+;h 
duo regard to the guidelines set out by the 
Committee at intervals of not less than five 
years. (paragraph 9.31) 

50. Staff Officers Grade II promoted as Staff 
Officers Grade I who continue in the same quarters 
though-entitled to a higher standard of accommodation 
may be given as compensation facilities like geysers, 
almirahs and free water supply. (paragraph 9.32) 

51. Improvements may be made in the standard of 
~menities and maintenance of the visiting officers' 
flats of the Bank in consultation with the 
Associations of the officers. (paragraph 9.33) 

52. It may be ensured that a Branch I-1anager is 
always of a grade hi~her than that of any other 
senior officer posted at that branch. (paragraph 9.34) 

53. Regional Heads who are required as raturn 
of courtesy to entertain officials in their 
regions may be gi von some allovmnce for the 
purpose. (paragraph 9.35) 
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54. The Bank may eX2.mine the requests c .... 
• senior officers of the Agricultural Credic 

Department to be provided with official CB~G. 
(paragraph 9.36) 

55. The age of compulsory retirement o~ 

officers should continue to be the attainment of 

58 years, but on two earlier occasions, viz. on 
the attainment by an officer of the age of 50 
years and again on the attainment of the [.,'2;9 of 

55 yearE, either the Bank or the officer ~ay, 
by three months' previous notice in \vr:" t7 .. ne:, 
bring about the retirement of the officer without 
assigning any reason, such retirement bein(; 
deemed to be normal superannuation. (paragr~ph 10.3) 

56. Ifuere an officer has to hi.s credit as on 
the date of retirement ordinary leave earnp.d but 
not availed of, he may be permitted to ta'.:e the 
leave after the date of superannuation upto a 
maximum of six months and in such a case the 
employee will be deemed to retire from service on 
the empiry of the leave. The Bank may at :ts 
option pay to the officer salary in lieu of the 
period of leave on his retirement. (paragraph 10.4) 



474 

57. Interest on provident fund balances .3hculd 
~e paid at 6 per cent per annum. vfuere payQent of 

• the amount of provident fund is delayed beyond six 
months after retirement, resignation or death of 
an officer on account of delay on the part of the 
Bank, interest should be paid at the same rate upto 
the date of payment. Cases of payment of provident 
fund balances should be disposad of as expeditiously 
as possible. (paragraph 10.6) 

58. Gratuity should be paid at the rate of one 
month's pay for every year of service upto 30 

years' service, with a ceiling of ~.30,000/- or 
20 months' pay w'hichever is less. The present 
payment of half month's pay for each year after 
30 years' service should continue. Any tax 
liability arisine from the change in the ceiling 
will be discharged by the officer and not by 
the Bank. (paragraph 10.11) 

59. The Bank may explore the possibility of 
utilising a part of the gratuity for instituting 
a pension. (paragraph 10.13) 

60. A Grievances Redressal Board should be 
constituted for tbe redressal of grievances of the 
officers and all appeals under Regulation 49, 
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excepting thoBG relating to promotion, seniority 
and crossing of efficiency bars (which will lie 
to the Services Board) should lie to the Board, 
whose advice should be always accepted by the 
Bank. 

The Board should consist of a Chairman 
who should be a retired Judge of the Supreme 
Court or of an Indian High Court nominated by 
the Governor, and of a Deputy Governor of the 
Bank whose department is not directly involved 
in the grievance under examination and of an 
officer of the Bank wh.o is immediately superior 
to the one whose action or decision is the 
subject matter of the grievance. (paragraph 11.5) 

61. If possible the Chairman o~ the proposed 
Grievances Redressal Board may be appointed 
Chairman of the Services Board. (paragraph 11.2) 

62. The Services Board should a Iso function 
as the Grievances Redressal Board for dealing with 
complaints relating to promotions, seniority and 
crossing of efficiency bars. The advice of the 

Servicef! Bo~;,~. iI!_!~g~r.<!' .. j;.~ .. such complaints 
should be always accepted by the Bank. 
(paragraph 11.3) 
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63. The Bank should constitute a Joint 
Consultative Council consisting of two nominees 
of the Governor and one nominee each of the 
Officers' Association and the Supervisory Staff 

Association and complaints in certain specified 
matters may be referred by the Grievances 
Redressal Board to the Council which will make 
its recommendations to the Board. (paragraph 11.6) 

64. One third of the Staff Officers Grade I 
should be recruited direct at a young age with 
higher academic qualifications than those 
prescribed for Staff Officers Grade II, viz., 
~ second class degree in Law or a second class 
Master's degree or higher th~ Master's degree 
in any discipline. 

Selection should be on the basis of an 
objective test consisting of a written test and 
interview. The age limit for appearing for the 
written test should be 27 years, relaxable by 
three years for persons already in the sel~ice of 
the Bank and members of scheduled castes and 
scheduled tribes. (paragraphs 12.3 to 12.7) 

65. The agreement between the Bank and the 
All-India Reserve Bank Employees' Association 
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in respect of the percentage and terms of 
direct recl~itment of Staff Officers Grade II 
should be adhered to. (paragraph 12.8) 

66. Direct recruitment at all levels should 
be through the Services Board of the Bank. 
(paragraph 12.9) 

67. Promotion of Staff Officers Grade II to 
the grade of Staff Officers Grade I should be 
made in the order of seniority irrespective of 
the source frum which the officer in Grade II 
was drawn, and all promotions made after 1st 
January 1970 may be regularised on this 
principle. (~aragraph 12.12) 

68. The Bank should endeavour to fill posts 
other than those in the proposed Grades 'A' and 
'B'·from within its own organisation, except in 

case of posts requiring sp~cialisation for 
which adequate talent is not available within 

the Bank. (paragraph 12.14) 

69. A manpower planning system should be 
developed in the Bank on a priority basis. 

(paragraph 12.15) 
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70. Concrete measures to promote equalisation 

of promotional opportunities in various 
departments/groups should be ~arried out. 

(paragraph 12.20) 

71. A central agency like the Personnel 

Department or a Working Group may make a 

co-ordinated effort and prepare an overall 
framework specifying the ~inimum qualifications 
and years of exp~~ience for the various posts 
of office.cs in th,8 Bank. (paragraph 12.26) 

72. The Bank should initiate a Management by 
Objectives system which will make the present 
confidential reporting system redundant. 
(paragraphs 12.31 & 15.56) 

73. To facilitate the recrUitment, training 
and promotion functions the Bank should draw up 
an inventory of its manpower. (paragraph 12.32) 

74. T~e various departments of the Bank 
should be rearranged in seven Groups which will 
bring departments performing like functions 
together, will separate the department making 

decisions on personnel po~icies and employee 
privileges and benefits from the operational 
departments and Hill facilitate mobility and 
selectivity. (paragraph 13.7) 
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75. Designations should be rati.onalised in the 
light of the suggestions made. (paragraph 13.?3) 

7 6. Subj ect to ceTtain rest.:..~ictions and l:"mi
tations, total mobility between departments and 
inter-changeability of posts should be introduced 
at the level of proposed Grades 'A', 'B' and 'Ct. 
With regard to the higher gr~des the above re
commendations would apply m~tatis mutandis, but 
the Committee has left it to the Bank to intro
duce mobility and inter-changeability at these 

levels taking into consideration the exigencies 

of each situation. Common seniority lists 
should be maintained for each grade, Select 

lists for promotion should be prepared each" 
year by the Se~ices Board. - Systematic training" 

programmes should be arranged. 

(paragraphs 13.28 to 13.28) 

77. In-service training should be made more 
effective by carrying out a thoroughgoing 
reorganisation of the content, methodology and 
structure of training programmes. (paragraph 14.6) 

78. The training function should be totally 
integrated with the overall personnel function. 
(paragraph 14.7) 
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79. A broader role should be assigned to the 
o. & H. function which can eventually mature to 
a Management Services Department. The O. & N. 
Division should be suitably augmented to 
provide additional expert assistance. 
(paragraphs 15.9 to 15.23) 

80. The Department of Management and Personnel 
(excluding O. & M.) should widen its scope to 
include the evolution of strategies for career 
planning of officers, performance appraisal, 
counselling, promotion policies and effective 
selection. Staff with the requisite qualifica
tions should be recruited to strengthen th8 -. r 

Department. (paragraphs 15.28 io 15.36) 

81. Electronic Data Processing should be 
extended to the fullest possible extent to 

personnelrt0rk. (parag:r:aph~. 15.37 to 15.43) 

82. Initial action should be taken to carry 
out perso~nel research in certain specified 
areas. (paragraph 15.45) 
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